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LOK S A B H A

Tuesday, D ecem ber 1, 1959/Aqraha-
yana 10, 1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[ M r . S p e a k e r  in the Chair]

O RAL ANSWERS TO QUESTIONS

Advanced Management Institute

+
f  Shri Ram Krishan Gupta:

*443. ^ Shri A jit Singh Sarhadi:
(_ Shri Pangarfcar:

Will the Minister o f Scientific Re
search and Cultural Affairs be pleased
to refer to the reply given to Un
starred Question No. 555 on the 11th
August, 1959 and state at what stage
is the proposal for thp establishment
o f  an Advanced Management In
stitute?

The Minister o f Scientific Research
and Cultural Affairs (Shri Humayun
K abir): An All-India Management
Association has been set up with effect
from the 21st February, 1857.

Shri Ram Krishan Gupta: May I
know what is the scope of the training
in this Institute?

Shri Humayun Kabir: It is not an
institution for training. It is an AU
India organisation whose membership
is open to founder members o f  the
existing Management associations in
the different industrial and commer-

: cial centres.

2566

Indebtedness o f Adivaito

- f -
*444 /  Shri P*nigrahi:

’ \  Shri Sanganna:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 572 on the
19th August. 1959 and state:

(a) whether the Central Govern
ment have asked the State Govern
ments to expedite their assessment o f
the three-year old debts o f the
Adivasis and intimate the same to the
Central Government;

(b ) if so, whether any intimation
has been received from any o f the
State Governments so far; and

( c ) if not, the reasons for delay?

The Deputy Minister o f Home
Affairs (Shrimati A lva ): (a ) Yes, Sir.

(b) and (c ). A  statement showing
the position intimated by the State
Governments is given below.

S t a t e m e n t

The Government o f Punjab have
recently carried out a Socio-Economic
Survey with special reference to in
debtedness, made in Lahaul area and
the Report of the Survey is under
their examination. The Governments
of Bombay, Bihar, Madhya Pradesh
and Madras are having surveys made
to assess the extent o f problem o f in
debtedness amongst the Scheduled
Tribes in their States. The Govern
ments o f Assam and Orissa and
Himachal Pradesh Administration are
also collecting the necessary data. The
Government o f West Bengal do not

281 (A i) L S D — 1.
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consider such a survey necessary. The 
Governm ent o f Andhra Pradesh have 
not found it possible to undertake the 
survey with their present machinery. 
The Government o f Kerala do not 
consider such a survey necessary as 
instances o f  exploitation of Scheduled 
Tribes by moneylenders are few  in 
the State. The problem does not ex 
ist in Manipur and Andaman and 
Nicobar Islands.

Shri Panigrahi: In the meantime, 
m ay I know whether the different 
State Governments have asked for  
any central loan assistance to pay off 
the debts which the Adivasis have 
incurred during the last three or four 
years in their respective States?

Shrimati Alva: I do not think the 
States have asked. A ll the facts are 
given in the statement. It is obvious 
that they have not yet come to any 
conclusion themselves.

Shri Panigrahi: May I know w he
ther the Commissioner for  Scheduled 
Castes and Tribes has independently 
made any enquiry with regard to the 
position o f indebtedness among the 
Adivasis?

Shrimati A lva: Not very fully.
Shri P. G. Deb: May I know w he

ther the Government w ill make some 
arrangements so as to enable the 
Adivasis to be well protected from  be
ing exploited by the village m oney
lenders?

Shrimati A lva: This is for that
very purpose.

Shri Sanganna: May I know w he
ther the indebtedness relates to pri
vate loans or Governm ent loans as 
•well?

Shrimati A lva: This is really to
keep  them out o f the clutches o f the 
m oneylenders.

Shri B. K . G a& w ad: There are
taccavi loans o f  Governm ent as w ell 
as there are private leans. What

kind of debts have been Included in
thie?

Shrimati Alva: This does not apply 
to taccavi loans or loans advanced for  
certain purposes by the Government 
for  the econom ic and social develop* 
ment o f  the Scheduled Tribes. This 
is really to keep them out o f the clut
ches o f the moneylenders, w ho charge 
exorbitant interest.

Purchase of Ammunition

4-
f  Shri A jit Singh Sarhadi: 
j Shri Ram Kristian Gupta:

*44«,  ̂ Sardar Iqbal Singh: 
j Shri Sunakar:

Shri Vidya Charan Shukla:
W ill the Minister of Defenecr- be 

pleased to refer to the reply given to 
Starred Question No. 968 on the 31st 
August, 1959 and state:

fa) whether the Committee ap
pointed to enquire further into the 
purchase of ammunition from a Euro
pean firm in 1952 has submitted its re
port;

(b ) if  so, the findings thereof; and
(c> the action taken thereon?

The Deputy Minister o f Defence 
(Sardar M ajithia): (a ) No, Sir.

(b ) and (c ). Do not arise.

Shri A jit Singh Sarhadi: Is it not a
fact that in answer to previous ques
tions it had been stated that som e 
enquiry committee had been appoint
ed to enquire into this deal?

Sardar M ajithia: Yes; that is true. 
That is what I have stated. The re
port has not been received as yet. 
They are still carrying on the work. 
Parts (b ) and (c ) do not arise.

Shri A jit Singh Sarhadi: It was
stated that the report would be re
ceived by 1st A pril, 1859. A s the 
Chairman has been ill so long and 
there has been all this inordinate de
lay, may I know why another en
quiry committee has not been ap
pointed?
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Sartor Majithia: It ia no use going 
-over the put matter. The Chairman 
is now regularly sitting practically 
tour hours every day and it is ex
pected that he will be able to com
plete his work soon.

Shri Ajit Singh Sarhadi; it is pend
ing from 1952.

Sardar Majithia: Ammunition was 
purchased in 1952. The enquiry did 
not start then. The first enquiry was 
made in 1988 when it was brought 
to light. As stated in my previous 
answers, we were not satisfied with 
that. That is why we appointed this 
enquiry committee.

Shri Ram Krishan Gupta: This pur
chase was made in 1952. May 1 know 
whether, in view of this fact, any 
departmental action has been taken 
against any officer so far?

Sardar Majithia: That question will 
•only arise after we get the report of 
the enquiry committee and after go
ing through that.

Shri Snpakar: The ammunition was 
purchased in 1952. Since then, there 
have been two enquiries and the final 
report is still to come. The final
•enquiry is pending for more than nine 
months now. May I know what has 
in the meantime happened to the
ammunition which is worth Rs. 90 
lakhs and may I know whether 4 hr 
Government are going to take any 
steps regarding this ammunition even 
if the final report of the enquiry is 
not received for some time to come?

Sardar Majithia: As regards what
is going to happen to this ammunition, 
it is expected that it will be made good 
and it may not be a complete loss. 
As regards any action against any 
officers or others concerned, that can 
only crop up after the committee has 
robmitted its report

Shri Supakar: My question is not 
answered. May I know whether any 
action Is going to be taken regarding 
the ammunition and if so, what action 
i* going to be taken?

Sardar Majithia: That ia all covered, 
as I Mid, by the terms of the enquiry
committee. Alter they have submit
ted the report, whatever action is 
necessary will be taken.

Shri Joachim Alva: Our Ordnance 
factories have almost quadrupled their 
production during the last four years 
in terms of crores of rupees. May I 
know why we are not producing every 
variety of ammunition and stop these 
imports?

Sardar Majithia; That hardly arises 
out of this question. If I get notice of 
that, I will certainly reply.

Coal Washeriea at BhaJadJh aad 
Patherdih

+
f  Shri R. C. Majhi.

*447. Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Steel, Miaea 
and Fuel be pleased to state:

(a) whether it is a fact that there 
is considerable delay in the installa
tion of a coal washery at Bhajudih and 
Patherdih;

(b) if so, the reason therefor; and
(c) the progress made in the setting 

up of the two coal washeries?
The Minister of Steel, Mine* and 

Fuel (Sardar Swann Singh): (a) 
No, Sir.

(b) Does not arise.
(c) A statement is laid on the Table 

of the House. fSee Appendix II, an- 
nexure No. 29.]

Shri R. C. Majhi: May 1 know
when the washery at Bhajudih is ex
pected to be commissioned?

Sardar Swann Singh: If the hon. 
Member has seen the statement, it is 
fairly lengthy and everything is given 
there. The present stage is also given. 
That is, tenders have been received 
and an expert committee is examining 
the recommendations. It is too early 
for me to give the dale of commission
ing.
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Shri R. C. Majhi: What is the esti
mated cost ol this waahery?

Sardar Swaran Singh: The estimated 
cost would depend upon the tender 
that is accepted. It has gone beyond 
the estimate. There are actual quo
tations.

Shri Subodh Hansda: As the threa 
steel projects in the public sector 
have been commissioned for the pro
duction of steel, may I know whether 
there is great shortage of metallurigcal 
coal in our country and if so, whe
ther that has not affected the pro
duction of steel in our country?

Sardar Swaran Singh: Let us hope 
not, because the setting up ol the 
wasneries is to meet" the require
ments of the steel plants.

Shri S. C. Samanta: May I know 
whether these two washeries will be 
Able to supply the entire requirements 
of the three steel plants, or we have 
Jo establish another? •

Sardar Swaran Singh: We may have 
to establish other washeries also— 
maybe, perhaps more than one. It is 
hoped that by the establishment of 
these washeries, a good part of the 
requirements of coal would be met 
by the washed coal. Then there arc 
other coals which can be used even 
without washing.

Engineering Colleges

+
'  Shri Subodh Hansda:

Shri S. C. Samanta:
Shri R. C. Majhi;

*448.  ̂ Shri D. C. Sharma;
| Dr. Bam Subhag Singh:
| Shri Ajit Singh Sarhadir 
|_ Shri Madhusudan Rao:

Will the Minister of Scientific Re
search and Cultural Affairs be pleas
ed to refer to the reply given to 
Starred Question No. 419 on the 13th 
August, 1959 and state:

(a) the further progress since made 
In implementing the scheme for the 
establishment of the eight Centrally

sponsored Engineering Colleges in the
country; and

(b) when each College is expected 
to start functioning?

The Minister of Scientific Research 
and Cultural Affairs (Shri Htunayun
Kabir): (a) (i) Sites have been select* 
ed for the Colleges in Warangal, Sri
nagar, Mangalore, Nagpur, Durgapur 
and Jamshedpur.

(ii) Planning Officers have been 
appointed for the Colleges in Durga
pur and Jamshedpur.

(iii) The Board of Governors for 
the Warangal College has been fully 
constituted. Appointment of Chair
man of the regular Board oP- Qover- 
nors has been made for the Colleges 
in Srinagar, Mangalore, Bhopal and 
Jamshedpur and steps are being taken 
to constitute the Boards.

(iv) Staff required for the first year 
of the courses has been appointed in 
the Warangal College, on deputation
basis.

(b) Regional Engineering College, 
Warangal, has already started func
tioning.

Efforts are being made by the Stale 
Governments concerned to start the 
other Colleges in 1900.

Shri Subodh Hansda: As the en
gineering colleges are going to be 
established in different parts of th* 
country, I think these are not of an 
all-India character. If it is so, may 
I know whether there is any restric
tion on the admission of students from 
different States?

Shri Hnmayun Kabir.' They are all- 
India institutions in one sense, and the 
agreement to which we have come 
is that 50 per cent of the seats will 
be reserved for students of the State, 
about 30 per cent, will be open tc 
students of the region, and 20 per cent, 
will be available to students from 
the whole of India.

Shrt S. C. Samanta: May I know
whether there win be any speciality
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3a these collefss in comparison with 
the existing engineering Institutions’

Shri Homaytm Kablr: The only sp- 
«ci«litiei I can think of at the moment 
are two: firstly, that they will have 
this all-India character, and secondly, 
they will start from the beginning the 
flve-year integrated course which we 
-expect will be accepted by all the 
engineering colleges in due course.

Shri Thlmmalah: May I know whe
ther, before opening these colleges, 
arrangements had been made to get 
the required members of the teaching 
staff because there is a dearth of 
technical teachers in the country?

Shri Hnmaynn Kablr: One reason 
why the colleges are still not function
ing is precisely this.

Shri Ajit Singh Sarhadi: In view 
of the fact that there is no college 
between Allahabad and Srinagar, and 
the domicile restrictions are being 
maintained in these eight colleges and 
only a limited number of seats is 
being given to the rest, is there any 
proposal to have a college between 
Allahabad and Srinagar either at 
Delhi or some other place?

Shri Humayun Kablr: There are 
many engineering colleges between 
Allahabad and Srinagar. In any case, 
Delhi will have its own college of 
engineering and technology.

Shri D. C. Sharma: What is the 
total number of engineers that these 
colleges will produce when they func
tion at full strength?

Shri Humayun Kablr: Admission
per year will be 250 in each college.

Payment of Brokerage by L.LC.

*449. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas
ed to state:

(a) what amount, if any, was paid 
as brokerage and to whom in connec
tion with the shares purchased by the 
Life Insurance Corporation from 
Mundhra concerns;

(b) what practice regarding the 
payment of brokerage had been ado
pted by the Life Insurance Corpor
ation; and

(c) what is the total amount of 
brokerage paid so far by the Life In
surance Corporation?

The Deputy Minister of Finance 
(Shrimati Tarkeahwari Sinha): (a)
to (c). A statement k  given below.

St a t e m e n t

(a) The Life Insurance Corporation 
made these purchases directly from 
Shri Mundhra. It did not pay any 
brokerage in respect thereof either 
to Shri Mundhra or to any body else.

(b) and (c). The general stock ex
change practice is for brokers to 
quote the net price inclusive of their 
brokerage where the transaction is a 
purchase, and the net price after de
duction of brokerage where it is a 
sale. In consonance with this, the 
iafe Insurance Corporation pays in 
respect of purchases the net purchase 
price inclusive of brokerage and, in 
respect of sales realises the net sale 
price which is quoted after deduction 
of brokerage. The Corporation, there
fore is not in a position to indicate 
total brokerage paid by it on trans
actions of purchase or sale effected 
through the brokerage. Where the Cor
poration purchases Government Secur
ities from the Reserve Bank of India, 
some brokerage is paid because the 
Bank quotes prices exclusive of 
brokerage.

The amount of total brokerage paid 
in respect of Government Securities 
purchased from the Reserve Bank of 
India is being collected and will be 
laid on the Table of the House as soon 
as available.

Shri Harish Chandra Mathur: May
I know if it is not a fact that these 
purchases are confined only to a few 
brokers?

Shrimati Tsrkeshwarl Sinha: No,
Sir, not confined to a few brokers as 
such, but we do purchase from some 
reliable brokers.
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Somc Hm . Members: She may 
repent. We could not hear.

Mr. Speaker: I myself was not able 
to follow the answer.

Shrimati Tmrkeahwarl Sinha: As far
a* the Mundhra shares are concerned, 
they were purchased directly; so the 
question of brokers does not arise. 
So far as other cases are concerned, 
we have reliable brokers who sell and 
purchase these shares for the Life 
Insurance Corporation. It is not con
fined to a few individuals.

Shri Morarka: May I know the 
total amount of brokerage paid by 
this Corporation to the various 
brokers?

Shrimati Tarkeshwari Sinha: It is
not the general practice to quote 
separately the price paid or realised 
in the market and the brokerage 
charged by the brokers because the 
net purchase price includes the 
brokerage, and when a sale is made 
they deduct the brokerage from the 
selling price. So, it is not the prac
tice to quote them separately. It is 
very difficult to give the figures.

Shri Narayanankutty Menon: Part
(c) of the question was not answered.

Shri Morarka: It is true that the 
price quoted is the net price, but still 
the purchaser and the seller know the 
amount of brokerage that they pay on 
each transaction. In view of this, I 
would like to know whether the 
Corporation at all knows what 
brokerage they are paying on the 
purchase and sale, or whether they do 
not know it at all.

Shrimati Tarkeshwari Sinha: We 
are not in a position to give the 
separate figures.

Mr. 8peaker: What is the answer 
to part (c) of the question?

Shrimati Tarkeshwari Sinha: A
statement has been given in answer 
to (a), (b) and (c).

Shri Ramsnathan Chettiar: From 
the answer of the hon. Deputy Minis
ter it is learnt that no brokerage was

paid on shares of Mundhra, but what 
is the actual brokerage that was paid 
for purchase of shares of certain 
companies by the Life Insurance 
Corporation which were controlled by 
the Mundhra group?

Th* Minister ot Finance (Shri 
Morarji Desai): In respect of the 
purchase of shares controlled by the 
Mundhra group, there was no bro
kerage paid because they were pur
chased directly from Shri Mundhra.

Shri Harlsh Chandra Mathor: May
I know if the hon. Minister can tell us 
who are these brokers who are most
ly in business with the Life Insurance 
Corporation?

Shrimati Tarkeshwari Sinha: I
have not got the list at present with 
me.
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Prodaction of Steel In Ordiuuice 
Factories
+

*AA* /  Shrl S‘ M* Bimerie« :
\  Shri Panlgrahl:

Will the Minister of Defeaoe be 
jtleased to state:

(a) to what extent production of 
steel has increased in Ordnance Fac
tories in 1959 as compared with earlier 
years;

(b) whether the production is 
adequate to meet the manufacturing 
capacity of various articles in Ordn
ance Factories; and

(c) if not, how this shortage is 
likely to be met?

The Deputy Minister of Defence 
(Sardar Majithia): (a) During the
first 8 months of the calendar year 
1959, total production of steel ingots 
was 23,000 tons which is about 10 per 
cent higher than the production 
during the corresponding period of
1958.

(b ' No, Sir. The quantum of ingots 
produced is sufficient to use the 
existing rolling capacity, particularly 
for small sections, it is not sufficient 
to meet the Ordnance Factories 
requirements especially in view of 
necessary requirements.

(c) Proposals for balancing and 
modernising the capacity of Ordn
ance Factories for steel making are 
under consideration.

Shri S. M. Banerjee: May I know 
whether the open hearth steel melting 
plant at Kanpur is also going to be 
expanded to meet the growing needs 
of the ordnance factories?

Sardar Majithia: So far as the
Kanpur one is concerned, when we 
install this 30-ton open hearth furnace 
there, it necessarily will increase the 
capacity.

Shri S. M. Banerjee: Recently, the 
hon. Defence Minister inaugurated 
one of the steel melting furnaces at 
Ishapur, the capacity of which is 60 
tons of high alloy steel a day. May I 
know when the production is likely 
to begin in this particular plant?

The Minister of Defence (Shri 
Krishna Menon): It is in production.

Shri M. R. Krishna: May I know 
the total amount expected to be spent 
in the ordnance factories to meet the 
steel requirements of the ordnance 
factories?
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Sardar Majithla: So far as that is 
concerned, as I have said already, the 
question of modernising the plant is 
already under consideration, and 
when we go through all that, we 
would be in a position to know what 
tha actual cost will be.

Skri C. D. Pande: May I know 
whether it is the same variety of steel 
as is produced in steel factories or it 
is something special which is required 
by the ordnance factories’

8 hrl Krishna Menon: Steel that we 
can normally obtain from elsewhere 
is not generally produced here. Refer
ence has been made just now to the 
steel melting plant at Ishapur. This 
refers to specialised alloy steel. There 
are about 115 varieties of that.

Shri Panigrahi: May 1 know the 
annual requirements of the ordnance 
factories in regard to this variety of 
steel, of which they are falling short?

Shri Krishna Menon; So far as
the factories are concerned, it is diffi
cult to give in genera} the require
ments of steel. It depends upon what 
steel is required, and for what pur
pose. If the hon. Member requiFes 
any information, he may put down a 
specific question, and we shall answer 
i i

Sale of Tea Estates in India
*45S. Shri Bameshwar Tan Ha : Will 

the Minister of Finance be pleased to 
state:

<a) whether some tea estates in 
India have been sold by the Europeans 
this year;

(b) whether prior permission was
obtained from the Government for
such sales; and

(c) the amount being transferred 
from India?

The Minister of Finance (Shri 
Morarji Dent): (a) Yes, Sir.

(b) The prior permission of the
Reserve Bank is required for the

remittance of the sale p___ not
for the sales themselves and such 
permission was obtained.

(c) During the period, 1st January, 
IMS to 80th September, 1989, remit
tances amounting to Rs. 34*60 lakhs 
were made to the U.K. on account 
of such aales.

Shri Rameahwar TantU: Is it a fact 
that the sellers of these gardens are 
mostly those who are having new 
plantations in East Africa, which will 
be a menance to the Indian tea in
dustry, and if so, may I know whether 
Government will make a law where
by permission for such sales will be 
restricted?

Shri Merarji Desai: That is an im
possible proposition.

Shri Rameshwar TantU: Suppose
the price of a block of tea gardens, 
which is in sterling, is less, and it is 
sold at a higher price; then, may I 
know whether income-tax is charged 
on that, before the amount is trans
ferred

Shri Morarji Desai: Income-tax is 
charged wherever it is liable to be 
charged; nobody is allowed to escape 
income-tax.

•ft
f  fa  3r* fa  jfrfa
| f r  v i  srnr ik  w t fw  m fatf 
«pt <srfa«PiT *ir % w ?
faq *r t?  t  fa  irntfra
sftff vr w  sx  v favK  ffi srftf ?

i«n i : S'TW «RKi T5W
irwfn ff£r ft 1

Shrimati Renu Chakravartty: May
I know whether the entire sale pro
ceeds are allowed to be repatriated 
or whether there is any prcentage 
which they have to keep in India?

Shri Morarji Desai: There is no 
percentage prescribed which is to be 
kept in India; they are entitled to 
repatriate.
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/" Shri D. C. Shams: 
ma I Shri L. Achaw Slnfh:

) Shri Fwf*rkar:
 ̂Shri ftameshwar Tantia:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether armed encounters took 
place in the Tamenglong sub-division 
of Manipur between the Naga hostiles 
.and the Manipur Police,-

tb) if so, the number of encounters 
that took place during 1959 so far;

(c) the number of hostiles arrested
and detained during the last 3 months; 
and J

(d) the number of hostiles who 
surrendered to the police during the 
last 3 months?

The Minister of Home ABairs (Shri 
G. B. Pant), (a) and (b). There have 
been 21 such incidents from January 
to October, 1959.

(c) and (d). 29 persons have been 
arrested and one person surrendered
lo the police.

Shri D. C. Sharma: May I knew 
whether Government have any.........

Mr. Speaker: The hon. Member must 
speak a little louder. He must be 
given a front seat. We find it difficult 
to hear him from his present seat.

Shri D. C. Sharma: You always say 
l>ke that, but you never give me one. 
You only make me live on hope.

An Hon. Member: Raising him up.
Shri D. C. Sharma: May 1 know

whether Government have any idea of 
the approximate number of hostiles 
that are still at large, and what Gov
ernment are going to do to see that 
they do not have anti-social ob
jectives?

Shri G. B. Pant: This Tamenglong 
area is being combed, so that forces 
ire  reaching in the entire area in order 
•Jlo gee whether anyone is there who

can sit in ambush or otherwise cause 
such incidents.

Shri D. C. Sharma: May I know 
how these incidents compare with 
the incidents that took place ia 
the corresponding period in the year 
1958? Is there any decline or is there 
any increase?

Shri G. B. Pant: I cannot say exact
ly whether the number of incidents in
1958 is less or more. But so far as 
these incidents go, thirteen hostiles 
were killed, a number were arrested, 
a- has already been told, and It 
rifles and three stenguns and a lot of 
ammunition were captured and seized.

Shri Panigrahi; May I know the 
total number of Naga hostiles who 
are still under detention, and hew 
nany of them have escaped so far?

Shri G. B. Pant: I cannot give ice 
exact number in detention. I am not 
in a position to do that. The max 
question is confined to Tamenglong, 
•md to the incidents in Tamenglong. 
It has nothing to do with the entire 
Naga area.

Shri Narasimhan: May I know the 
casualties on our side in these ope
rations?

Shri G. B. Pant: In one case, to 
which I have already referred pre
viously, there was an ambush in which 
five policemen were killed, and one 
revolver and three rifles were seized 
by the hostiles.

‘ft  h* ?  «f3»r fa  *ff*n
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Shrimati Maflda AJuMrt: May 1
know whether any assessment has 
been made of the losses caused by 
the hostile Naga activities in Manipur 
during 3968-59?

Shri G. P. Pant: There have been 
a few incidents in Manipur, but I do 
not think much loss has been caused 
in Manipur area itself,

Shri L Ach»w Singh; May I know 
why a posse of the Assam Rifles and 
the Eastern Frontier Rifles, which 
had been posted on the borders of 
Manipur and the Naga Hills Tuensang 
area to check infiltration of Nagas, 
has been withdrawn?

Shri (5 B. Pant; I do not think 
that any forces have been withdrawn. 
There may have been rearrangement 
of the forces. Some may have been 
deployed here and there. But I do 
not think they have been withdrawn.

Shri S. M. Banerjee: May I know 
whether it is within the knowledge of 
Government that Shri Phizo, the 
Naga leader, has come back to his 
original place?

Shri D. C. Sharma: How does the 
hon. Member know about it?

Shri S. M. Banerjee; Because the 
news has appeared in newspapers. 
The hon. Member also must have 
read it.

Shri 6 . B. Pant: Government have 
no specific accurate knowledge about 
this.

Shrimati Maflda Ahmed rose—
Mr. Speaker: I have allowed a

number of questions. Next question.

OTTO tffc 5TTC* :
arrt* : 

, tft ifcnw :

n o  rm ynr ;

w  fa n  nit m  f t t

(v) *rar if v r N v  fw r
*  fanrt m  p f | ;

(* )  wr t o t  3 f«n* fiw 
w  f  f t  nr * *  ftroT H  % fiw 
%*?r f m f  «rt m m  srtf ;

(»r) % o t  if w  «*nr
JET faFfl faqt 5pfr y f I ?  

fiwn (wto ***
<*)

^  *ft T̂T =FfNRT qfiRRPW
| fa irn? fftr *rr ̂ sr % faq vanfa-
fntr *rfa*r ?>fr 1 1

(<*) jfT £T, rT?
Vfct wftRT Papsft *frr % I

(n) 9 ix\ -i3  *r 1

I Dr. K. L Shrimali (a) While no 
definite statement can be made, there 
is reason to believe that generally 
speaking, women teachers are more 
useful at this stage.

(b). Yes, Sir, in so far as pre-pri
mary and primary schools are concern
ed.

<c) 1,96,365 in 1956-57,1
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Shri Palanlyandy: Since the housing 
roblem in the villages is very dilfi- 
ult, may 1 know whether Govern
ment have come forward to giva 
ny subsidy or loan to the State Gov- 
rnments to have housing arrange
ments in the villages for the women 
eachers?

Dr. K. L. Shrimali: I have already 
aid that Government have a scheme 
nder which grants are being given 
3 the State Governments for puttinR 
p women teachers’ quarters in vil- 
iges.

Shrimati Renu Chakravartty: Does 
tie Central grant require a matching 
rant by the State Government? Or 
? it an outright grant from the Cen- 
ral Government?

Dr. K. L. Shrimali: Formarly we
aid we would give 75 per cent as- 
istance and there should be 25 per 
ent matching grant from the State 
iovernment. But since the State Gov- 
■rnments were finding it difficult to 
irovide th  ̂ matching funds, we have 
old them that they could utilise our 
hare, if they could not provide their 
natching contribution.

Shri Thimmaiah: As there is a large 
number of lady teachers required 
jnder the future Plans, may I know 
if any arrangements have been made 
>y the State Governments for training 
these lady teachers?

Dr. K. L. Shrimali: Yes, various 
measures have been taken. One of 
the important schemes that we have 
undertaken is that we have given 
cent per cent grants to the State 
Governments for setting up teacher 
training institutions. We have also 
written to the State Governments 
that as fBr as possible in all our 
schemes, they should take as many 
women teachers as possible.
International Students House, Delhi

*456. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Starred Ques
tion No. 965 on the 31st August, 1959 
and state:

(a) what further progress has 
been made up-to-date in the construc
tion of the International Students 
House, Delhi; and

(b) when it is likely to be com
pleted?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayuo 
Kabir): (a) Administrative approval
for the construction of the first phase 
of the building to house fifty-five 
persons has been issued.

(b) It is expected that the construc
tion of the first phase will start 
during the current year and may 
take about eighteen months to com
plete *

Shri D. C. Sharma: May 1 know if 
for the construction of this House any 
foreign assistance has been sought 
and received? If so, what is the 
amount received?

Shri Humayun Kabir: So far, no
foreign assistance has been sought or 
received.

Shri Radha Raman: What will be 
the maximum capacity of this Inter
national Students House? Also, will 
the foreign students who have come 
from other countries and who are at 
present having their studies in Delhi 
University—all have accommodation 
for them in that House?
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Shri Hamyan KaMr: Ultimately 
this International Students Mouse 
will have accommodation for 800- 
students and about 20 professors. It
is our intention that there will always 
be a certain proportion of Indian 
students and professors also there. 
The number of foreign students in 
Delhi at present is about 300.

Shri D. C. Shanna: May I know
if the expenses of these foreign 
students are not such as to prohibit 
the admission of Indian students into 
that House?

Shri Homayun Kabir: No. It is
"expected that Indian students will 
also participate in the life of this 
hostel.

National Flag

+
/  Shri Amjad Ali: 

w ‘ * |̂ Shri C. K. Bhattacharya:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether it is a fact that on 

4he 23rd September, 1959 three per
sons pulled down the National Flag 
•from the flag mast building in 
-Berhampore, West Bengal, and hoisted 
in its place the Communist Flag;

(b) whether they belong to the 
Revolutionary Socialist Party; and

(c) whether any step has been 
taken against them?

The Minister of Home Affairs (Shri 
G. B Pant): (a) On the 23rd Septem
ber, 1959 three persons pulled down 
the National Flag from the Collec- 
torate Building in Berhampore and 
hoisted the flag of the Revolutionary 
Socialist Party in its place.

(b) Yes.
(c) Cases have been registered 

against the three persons and the 
matter is now sub-judice.

r m  v f a : n  ^  WPTffl
j  f t  w t <1*  w if  iff t m  $
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Shri Joachim Alra: Is there any 
provision of law to penalise disrespect 
to the National Flag either by spitting 
on it or by trampling it under foot? 
If there is no such provision, will the 
Home Ministry contemplate having 
such a provision?

Shri G. B. Pant: Action is being 
taken in the case. So there is ap
parently some provision which justi
fies such action.

Shri Sinhasan Singh: ifnder what 
provision of law are those persons 
being prosecuted? A similar case 
occurred in Gorakhpur, but the autho
rities have failed to And a provision of 
law to deal such cases of dishonour
ing of the National Flag.

Shri G. B. Pant: In this case, action 
has been taken under section 11 of 
the West Bengal Security Act and 
also under section 448 of the Indian 
Penal Code.

Shri Narayanankutty Menon: May
1 know whether it is a fact that the 
Centra] Government ordered the 
withdrawal of a case in which certain 
PSP members stood accused of hoist
ing the PSP flag after pulling down 
the National Flag from the Trivand
rum Collectorate?

Shri G. B. Pant: The Central Gov
ernment have not ordered any such 
withdrawal.

Shri V. P. Nayar: Why?
Shri Sinhasan Singh: Are Govern* 

ment considering the question of hav
ing a special enactment for the pur
pose of seeing that all cases of dis
honouring of the National Flag are 
made punishable?

Shri G. B. Pant: I think action can 
be taken even under the existing law.
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Enumeration of Voters In Kannl 
Constituency (Kerala)

+
f  Shri Narayanankntty 

t i n  J Menon:
] Shri Punnoose:
(^Shri Kodiyan:

Will the Minister of Law be pleas
ed to state:

(a) whether a large number of 
voters were left out in the Ranni 
Constituency in the Kerala State in 
the recent enumeration;

(b> if so, what -are the reasons for 
the same; and

(c) whether these voters were 
transferred to another constituency 
by means of a press note?

The Deputy Minister of Law (Shri 
Hajarnavis): (a) to (c). As a result
of the recent survey and refixation of 
the boundary line between the dis
tricts of Kottayam and Quilon by the 
Survey and Land Records Depart
ment of the Kerala State, several 
forest areas hitherto wrongly treated 
as part of Quilon district, were actual
ly found to be within the limits of 
Kottayam district. The Revenue 
Department accordingly issued a 
public notice stating that the seven 
areas mentioned therein would be 
treated as part of the Kottayam dis
trict for all administrative purposes. 
In view of this correct demarcation 
of the boundary line. 2.978 voters 
residing in the affected areas which 
were formerly treated as part of the 
Ranni constituency in Quilon district, 
had to be registered as voters of 
Kanjirapally constituency of Kottayam 
district and orders were issued 
accordingly. This was done with the 
concurrence of the Election Commis
sion. Apart from this, the Election 
Commission has no information 
regarding any large number of voters 
in the Ranni constituency having 
been left out in the recent enumera
tion.

8hri Narayanankutty Menon: May
I know whether it is not a fact that 
the last Delimitation Commission 
included this particular area in the

Ranni constituency? If so, what 
powers has the Election Commission 
to put it into a different constituency- 
by means of a notification?

Shri Hajarnavis: I think the Delimi
tation Committee had included his in 
a particular division. The Election 
Commission put it in the area in 
which it was actually found.........

Shri Narayanankutty Menon: Sir, I 
could not hear the answer.

Mr. Speaker: Will the hon. Minis
ter repeat the answer?

Shri Hajarnavis: If it was the
order of the Delimitation Commission 
that this should form part a revenue 
division it is not wrong to put it in 
the correct revenue division

Shri Narayanankatty Menon: My
question was different. Is it not a 
fact that the Delimitation Commission 
last time included this particular 
area in the Ranni constituency? If it 
is a fact, has the Election Commis
sion got any powers to change the 
decision of the Delimitation Commis
sion?

Shri Hajarnavis: If it was found
to be a part of the Kottayam district 
really, then, it is carrying out the 
order of the Delimitation Commission.

Mr. Speaker: Why all this? Why 
not the hon. Minister say, the Delimi
tation Commission ordered this and 
we are carrying out what the Delimi
tation Commission said. What did 
the Delimitation Commission do this 
time, whatever it might have done 
last time?

Shri Hajarnavis: The order of the 
Delimitation Commission is not before 
me. But, assuming what the hon. 
Members said to be correct, if it form
ed really a part of the Kottayam dis
trict, then, surely, it is correct to place 
the electors in the Kottayam district.

Mr. Speaker: The hon. Member 
must find out what the difficulty of 
the hon. Minister is.

Shri V. P. Nayar: Sir. I was an 
associate member of the Delimitation
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Committee which demarcated the 
•constituencies. It has never been the 
^practice ol any Delimitation Commis- 
.sion anywhere to delimit consti
tuencies on the basis merely ol 
revenue districts. As lar as I under
stand it, every Assembly constituency 
•was particularly demarcated mention
ing the villages in each and no power 
on earth has the right to change it.

Mr. Speaker: The Minister says
that he has not got the exact order 
o f the Delimitation Committee. He 
says that in the absence of such an 
-order before him, the Election Com
mission has only carried out the 
orders of the Delimitation Committee. 
If necessary, hon. Members may put 
a  separate question and 1 will ask 
him to answer it.

Shri Narayanankutty Menon: Will 
the hon. Minister be pleased to look 
into the direction given by the last 
Delimitation Commission? If accord
ing to the last Delimitation Commis
sion it was part of the constituency 
of Ranni, will he state whether the 
“Election Commission will be directed 
to include it in the Ranni consti
tuency?

Mr. Speaker: I cannot allow any
hon. Minister now to make a state
ment or give an assurance that he 
■will do this or that. I am finding 
that such assurance as are given on 
the spur of the moment could not be 
carried out. Therefore, the Question 
Hour shall not be utilised for elicit
ing any such assurance from any hon. 
Minister. Hon. Ministers will guard 
.themselves against making this kind 
■of haphazard assurances which they 
sare not able to implement later on.

Shri Maniyangadan: May 1 know
whether this particular area is part 
of the Kottayam district and whe
ther the Ranni constituency is com
posed of villages within the 
Quilon district? Is it not a fact that 
the mistake was only rectified subse
quently?

Shri Hajartuvls: That in 90; that is
the correct position.

Shri V. P. Nayar: At the time the 
last Delimitation Committee gave 
details of the various constituencies 
the revenue divisions were different. 
Subsequently, after the Delimitation 
Committee Award there have been 
some adjustments on the basis of cer
tain villages—a regrouping of certain 
villages. But we contend that once a 
Delimitation Committee has demarcat
ed a particular constituency and set 
the limits, no authority has any power 
to revise that. And this is precisely 
what has been done in this case. 
When a Delimitation Committee has 
set the limits for a particular Assem
bly constituency, no matter where 
that portion of the constituency comes, 
whether it comes into another district 
or not, nobody has the authority or 
power to revise it. I understand. . . .

Shri Maniyangadan: May I know
whether this particular area happens 
to be in the Kottayam district?

Mr. Speaker: Let us not argue this 
matter. All that I understood from 
the hon. Minister is that the Election 
Commission has only done what the 
Delimitation Committee has ordered. 
He will verify it.

Shri Narayanankutty Menon: On a
point of clarification. May I know 
whether it is not a fact that this parti
cular portion was included in the 
Ranni constituency at the time of the 
last General Election?

Shri Hajaraavls: That is so. When 
actually it was demarcated it has 
been discovered that this should have 
formed part of the Kottayam district 
rather than of Quilon district.

Mr. Speaker: The hon. Minister will
look into the facts.

Shri V. P. Nayar: Will he report to 
the House?
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Mr. Speaker: There is no Buch prac
tice of reporting to the House. Hon. 
Members can again put a question 
later.

Shri Y. P. Nayar: The right 
of 2,000 votes is affected. There 
is no Government there for them to 
represent. It is not possible for us to 
know that he has done this. We 
must be told that this has been done.

Mr. Speaker: I shall allow a ques
tion.

Shri Hajarnavis: Instead of voting 
in one constituency they will vote in 
another constituency.

Shri V. P. Nayar: I have been twice 
a member of the. . . .

Mr. Speaker; Unless I call a parti
cular hon. Member or Minister no 
hon. Member ought to make a state
ment in the House. We are proceed
ing so rapidly each one allowing the 
other to go on without caring to catch 
my eye.

Shri Narayaaanktftty Menon: From 
the answers given here alone it is 
prtma facie known that it is an ille
gality. Once the Delimitation Com
mittee has given this to a constitu
ency nobody can change it.

Mr. Speaker: Order, order. We are 
not arguing any case during the 
Question Hour. The hon. Members 
are entitled to elicit answers. The 
hon. Minister has said that he has not 
seen the Delimitation Committee's 
order. If the hon. Member puts a 
question I will allow that question 
■within this session.

Shri V. P. Nayar: There may not be 
14 days’ notice.

Mr. Speaker: Ten days are enough; 
14 days are not necessary
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Shri S. M. Banerjee: May I know 
the (ctal demand of U.P. and to what 
extent it has been met in 1958-59?

Mr. Speaker: Hon. Members cannot 
go on asking about all the 14 States 
in the country.

Pandit D. N. Tiwari: May I know 
what percentage of the demands of 
the States are allotted and supplied?

Mr, Speaker: Those are all details 
which hon. Members can elicit by way 
of an unstarred question.

Shri Thimmaiah: I want to know 
whether the India Government lias 
issued any specific instructions to the 
State Governments for making these 
iron and steel materials easily avail
able to the agriculturists, because ‘he 
agriculturists are complaining that 
they are not getting iron materials 
and, therefore, they are not producing 
more food and all that. That is a 
common complaint.

Sardar Swaran Singh: It is true that 
there have been complaints. But no 
specific instructions need be issued by 
the. Central Government because

State Governments are equally soli
citous to remove whatever difficulties 
might be faced by the agriculturists.

finjfw ftwr : #  flW'TT 
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lame of Licences to Paint Firms

•f
*460 /  Shri Monu* » :

' ^  Shri Madhusudan Kao:
Will the Minister of Home Affair^ 

be pleased to state:

(a) whether investigations in th<* 
fraudulent issue of import licences to 
Messrs. Fedco Private Ltd., Bombay 
and Messrs. Wakefield Paints Ltd.. 
Bombay have been completed;

(b) if so, what are tbP main find
ings;

ic) when the investigation was 
started and when it was completed; 
and

(d) the action proposed to be taken 
in the matter?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Yes.

(b) and (d). The results of the in
vestigations are under examination.

(c) The investigation was started 
on 28th October, 1958 and has ju«t 
been completed.

Shri Morarka: May I know whe
ther any arrest has been made in th>* 
connection?

Shri G. B. Pant: I cannot ray If 
any arrest has been made. Perhaps 
some people, even if arrested, may
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have been released on bail but 1 have 
no definite information.

Shri Morarka; May I know whether 
there is any charge against any Gov
ernment officer and also whether any 
Government officer has been suspend
ed in this case?

81iri G. B. Pant: I understand from 
the report that I have received that 
one Government officer of an inferior 
grade is involved in this matter but 
I do not know whether any definite 
finding has been reported to the 
Ministry concerned or not because the 
investigation has just been completed.

8hri Monrka: May I know whether 
this case has been registered in the 
court and whether prosecution has 
been launched?

Shri G. B. Pant: It is likely to be 
launched shortly.

Neyveli Thermal Power Station

+
•462 /  8hri ° “ :

\  Shri Subbiah Ambalam:

Will the Minister of Steel, Mines
sad Fuel be pleased to state:

(a) whether delivery of equipment, 
plant and machineiy for constructing 
the thermal power station at Neyveli, 
by M|s. Technoexport, Moscow, has 
commenced; and

(b) if so, the extent of the supply 
Co far effected?

The Minister of Steel, Mines and 
Tael (Sardar Swaran Singh): (a) No.

(b) Does not arise.

Coal Open Cast Mine

+
f  Shrt Nagi Reddy:

Shrimati Parvathi Krtatanan: 
{ Shri Warior:

Will the Minister of Steel, Mines and 
'Ptael be pleased to refer to the reply 
given to Starred Question No. 413 on 
*he 18th August, 1959 and state:

(a) whether the project report of 
the Coal Open Cast Mine to be built 
in Madhya Pradesh has been receiv
ed from M|s. Technoexport Moscow; 
and

(b) the number of Indian engineers 
who were associated in the prepara
tion of the report?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh: (a) Yes.

(b) Pour.

Gas Turbine Project
*464. Shri Narasimhan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state 
whether Second Tata Committee have 
met and made its final recommenda
tion on the location of the Gas Turbine 
Project?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hamayaa 
Kabir): Not yet, Sir.

Shri Narasimhan: When was the
Idea of having research on this subject 
first mooted?

Shri Humayun Kabir: The idea was 
first mooted in 1953 but the commit
tee to which it was referred advised 
against any research in this country 
and it was only about one year that 
the original proposals were revised.

Shri Narasimhan: When was it re- .
mitted to the Second Tata Commit
tee?

Shri Humayun Kabir: It was re
mitted to this Committee again on 
31st March, 1959.

Shri Narasimhan: Why is it that the 
matter is kept pending for so many 
years?

Shri Humaynn Kabir: I have just 
now informed the hon. Member that 
though there was a suggestion in
1953, the expert committee advised 
against any such research in view of 
the fact that almost astronomical 
figures of money are required. This 
was being done in other countries and

LSD - 2
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so the Committee recommended 
•gainst any development research in 
this country. We revised it only this 
year.

Naga Hostile*

+
f  Shrimati Maflda Ahmed:

*466.  ̂ Shri Ramrahwar Tantla:
Shri S. M. Banerjee:

Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact that nine 
army officials were killed by thte 
hostile Nagas in the second week of 
October, 1959 at Chakasang in Kohima 
area; and

(b) if so, the broad details of the 
incident?

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). Yes, 
Sir. On the 14th October, 1959 at 
about 7‘30 a.m., an Army convoy con
sisting of five jeeps, was ambushed 
by approximately 200 armed hostiles 
on the Sathazumi-Kilami road (18 and 
24 miles North East of Kohima res
pectively). As a result, one Army 
Medical Officer and eight other ranks 
were killed and eighteen other ranks 
were wounded.

Shrimati Maflda Ahmed: In view of 
the incident and the reply given just 
now by the hon. Minister, it is evident 
that our Army men were overpower
ed by the hostiles. May I know 
whether our Army men were equipped 
with necessary arms or they were 
only a shadow of an Arm y?. . . .  
{Interruptions).

Shri Krishna Menon: The Army
men are always equipped as best as 
possible.

Shrimati Maflda Ahmed: In view of 
the fact that the Chinese incursions 
at our border is coincidence of the 
Naga hostilities within the Indian 
Union, may I know whether the Gov
ernment is alive to these trends of 
events?

Shri Krttho* Menon:. There is no 
evidence o f this connection in this 
particular incident. Naturally, the 
Government is alive to all the deve
lopments that take place ia  the 
frontier.

Shri Hem Barua: May I know whe
ther it is a fact that the Naga hostiles 
who are granted amnesty are in active 
co-operation with the underground 
hostiles and they are giving all infor
mation about the movement of our 
troops, of our Army?

Shri Krishna Menon: We have no 
such information but I will enquire 
into this.

Shri Hem Barua: Is it a fact that 
Phizo is directing all these hostile 
activities against our Arxpy from his 
hide-out in an un-administered area 
in the Indo-Burma frontier? If so, 
what steps do the Government pro
pose to take to nail down Phizo so 
that these things may not occur again?

Shri Krishna Meson: It is a ques
tion of operational activity. I am 
sure he would not expect me to 
answer it.

Shri L. Achaw Singh: May I know 
whether any one who is involved in 
this incident had been apprehended 
or arrested?

Shri Krishna Menon: As a precau
tionary measure, the Deputy Commis
sioner, Kohima enforced curfew. We 
have no information that the people 
concerned have been apprehended. 
The question of apprehension does 
not arise. If they are found, they 
will be shot.

Shri Hem Barua: May I know
whether this convoy that was over
powered by the 200 armed Nagas was 
sufficiently equipped with arms and 
ammunition to face any situation?

Shri Krishna Menon: Yes, Sir but 
that is the nature of the terrain In 
that territory. It is possible for our 
troops to be overpowered 0 0  ac
count of the nature of the terrain la
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the Jungle. That Is In keeping with 
all the owualtiM that w® have suffer
ed.

Shri Hem JBajrua: As fthe Naga
hostiles have a particular modus 
operandi may I know whether the 
Government have tried to discover or 
find out this modus operandi and 
face the situation?

Mr. Speaker: How else will they do? 
What is the meaning of this question? 
The Government will certainly try to 
do that. Next question.
Pipe Factory at Chavara (Kerala)

+
f  Shri Nagi Reddy:

*466.^ Shri Ramam:
(_ Shri V. P. Nayar:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that the 
pipe factory at Chavara handed over 
to the Kerala State Government by 
the Norwegian Project Administration 
has been recommissioned;

(b) what were the arrangements 
made for payment of wages to the 
workers during tho period of closure;

(c) whether there are any plans to 
enlarge the production of the factory?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) No.

(b) It was decided to retrench all 
the staff and the workmen of the 
factory except a skeleton staff to 
attend to the upkeep of the machinery 
and buildings of the factory: and to 
pay the retrenched staff their re
trenchment benefits according to 
rulee.

(c) The question of enlarging the 
production of the factory can be con
sidered only after the factory restarts 
its work.

Shri V. P. Nayar: May I know the 
date on which the factory was closed?

Shri G. B. Past: The factory was 
elated, I think, sometime in the month 
of September.

Shri V. P. Nayar: What was the 
number of labourers regularly em
ployed in that factory subsequent to 
this closure?

Shri G. B. Pant: The number of
workmen there is not known to me. 
But that was a temporary factory 
consisting of temporary establishment 
under the Indo-Norwegian project for 
manufacturing premo pipes of a 
special type for special purpose and 
when that was achieved the factory 
had no specific work to do and the 
raw material also was not available. 
Ultimately in a conference which was 
attended by the officers of the Public 
Health Engineering Department of the 
factory, the President of the Factory 
Workers' Union and the President of 
the AITUC, it was decided that in 
view of the indefinite closure of the 
factory all the staff and workmen of 
the factory except a skeleton staff to 
attend to the upkeep of machinery 
and buildings of the factory should 
be retrenched, and that the staff and 
workmen so retrenched should be 
paid their retrenchment benefit. This 
decision was taken in consultation 
with the representatives of the AITUC 
and Public Health Engineering De
partment.

Shri V. P. Nayar: Is it a fact that 
this factory was specially set up for 
the purpose of supplying the require
ments of pipes for the water-supply 
scheme to benefit the entire coastal 
tract of Quilon district; if so, may I 
know whether it is not a fact that 
the work is now held up for want of 
this material?

Shri G. B. Pant: I understand that 
5,400 premo units of 28”  diameter 
have been manufactured, and at pre
sent perhaps that is the number that 
is needed.

Shri V. P. Nayar: Is the hon. Minis
ter aware that this factory was only 
making water mains and it was not 
making any other pipes required for 
the scheme with the result that the 
scheme caSmot 'be pushed through 
now?
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Shri G. B. Pant: If more pipes are 
needed and they are not available, of 
course, the work will be held up. 
But the arrangement was reached in 
consultation with the representatives 
o f the AITUC and the Public Health 
Engineering Department. I assume 
that they have taken every aspect into 
consideration.

Shri V. P. Nayar: May I know whe
ther the Government has enquired 
into the possibility of developing the 
factory to supply the pipe require
ments of various other schemes not 
merely in the State of Kerala but 
other States, because this pipe is 
something new in the field of water- 
supply?

Shri G. B. Pant; Government would 
like to restart the factory whenever 
there is demand to - such pipes and 
the raw material is available.

WRITTEN ANSWERS TO 
QUESTIONS

Transportati on of Oil

*445. Shri Sbree Narayan Das: Will 
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether alternative practical 
methods of transporting crude oil, 
refined oil or motor spirit from the 
place of production or importing port 
to suitable destination have been 
studied with a view to find out the 
economics of cost involved in diffe
rent methods;

(b) if so, the results o f such a 
study;

(c) whether any team of experts 
had proceeded to foreign countries for 
such study;

(d) whether the team has submitted 
any report; and

(e) if so, the important features of 
such report?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) Alternative
practical methods o f transportation, 
namely, by river, by rail and by pipe
line have been studied only in respect 
o f crude oil from Nahorkatiya oil
fields to the proposed Refineries at

Gauhati and Barauni. Regarding 
transport o f refined products, a 
detailed comparative study hat yet to 
be undertaken.

(b) The results of the study with 
regard to Nahorkatiya crude indicate 
that transport by pipeline is the most 
suitable, reliable and economical.

(c ) No, Sir.

(d) and (e). Do not arise.
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Cost of Production of Coal

*1*1 / 8hrt T - B- V ltu l R*0:
\  Shri Tangaaiaai:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 263 on the 10th August, 1959 and 
state:
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(ft) whether Coal Price Revision 
Committee have since submitted their 
supplementary report on the cost of 
production of coal in Andhra Pradesh 
and Assam;

(b) if  so, whether Government have 
examined the same; and

(c) the nature of decision arrived 
at?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The
Committee has not yet submitted its 
supplementary report.

(b) and (c). Do not arise, 

frqtf

IT® TW §*TO fa ?  : *TT 
ftrwr u * 5 . % crrrtfa ff
5TB ftVTT
V5TT̂  ^  f̂ TT *f$*r f*P TOT ITTT
r r m r  fa re fw iqre jr f ? u a -

f \ ferl£ % sn¥? f t  tn»r 
s fa  ^rr-q75T r t  f r  *mn
V

ftnm*nft (*1° m ° m<> *frm ft): 
forto  f w f W m f  f t  #srr t ^ t t  
ftrte! «pt Jf w *  xfrt sro  f t  
T?r% *t^ Jr nm fqqirun %
w fafom f *r m fk fsv  stnr̂ TT *pt

stpt *nfr Kft f^mrmhr |  1 
vreft fw f^ m r t r  ^  %m  t o w
fa ff?  sn fa r  |  1 w  sprr* h sft
fa«hr ^ r t  w r  *?t !w rw<i
$ vntpfr 1

Bombay Family Pension Fund

*WI. Shri Goray: Will the Minister 
of Finance be pleased to state:

(a) the date on which the Life 
Insurance Corporation took over the 
Bombay Family Pension Fund of the 
Government servants, Bombay, with 
all its assets and liabilities;

(b ) the amount of the Fund in 
Reserve with the Government of 
India; and

(c) whether it is a fact that the 
pensioners have to continue to pay 
monthly instalments till their death?

The Deputy Minister ot Finance 
(Shrimati Tarkeshwari Sinha): (a)
1st September, 1956.

(b) The balance in respect of the 
Fund held by the Accountant Gene
ral, Bombay, was Rs. 24,26,785.06 nP. 
as on 31st December, 1958.

(c) No, Sir.

Matching Grants
f  Shri AurobSndo Ghosal:

*4W>9. Dr. Gangadhara Siva:
[_ Dr. Ram Sabhag Singh:

Will the Minister of Finance be 
pleased to state:

(a) whether Government have 
decided to abandon the system of 
“matching grants” ; and

(b) if so, from which date?
The Deputy Minister of finance 

(Shrimati Tarkeshwari Sinha): (a)
and (b). In pursuance of the recom
mendations of the Finance Commis
sion, the Government of India decided 
that, for the remaining period of the 
Second Plan, no new schemes should 
ordinarily be formulated involving 
the provision of matching grants from 
State revenues. Where the Plan itself 
makes provision for matching grants 
for specific schemes, they could 
continue. Orders were issued on the 
3rd January, 1958.

Stipends to Displaced Students
*476. Shri Binml Ghose: Will the

Minister of Education be pleased to 
state:

(a) whether a change in the proce
dure for the distribution of stipends 
to displaced students has been intro
duced in the middle of the session 
this year;
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(b ) if so, the reasons therefor;
(c) whether this change has caused 

great inconvenience and hardship to 
many displaced students and to 
schools located in refugee colonies and 
areas; and

(d) if so, what action Government 
have taken or propose to take to 
remove such hardship?

The Minister of Education (Or. 
K. L. Shrimali): (a) to (d). A state
ment is given below.

S t a t e m e n t

la) No change has been made by 
the Government of India in the pro
cedure. The Government of West 
Bengal have, however, made some 
changes in the conditions of award 
of stipends to displaced students 
(from East Pakistan).

(b) Due to funds being allotted on 
a tapering basis.

(c) Since the qualifying standard 
has had to be raised, some students 
may have suffered.

(d) The State Government does 
not propose to take any action.

Manganese Mines
*471. Shri Vldya Charan Shokla:

Will the Minister of Steel, Mines and 
Pnel be pleased to state:

(a) the number of manganese mines, 
employing on an average less than 
200 workers at a time, which were 
closed down during the year 1958; 
and

(b) how a&aay ot these mmw have 
since been reopened as a result of the 
steps taken by Government to stimu
late exports?

The Minister of Mines and Oil (Shri 
K . D. Malavfjr*): (a) A  total o f 150 
mines were closed down during 1958. 
Information is not available how many 
out of these were employing less than 
200 workers at a time.

(b) 14 mines out ot those closed 
down have been reopened in  1968. 
Information is not available whether 
these have been reopened as • result 
o f steps taken by Government to 
stimulate export
Displaced Persona from Bast Pakistan

*47Z. Shrimati Rentt Chakravartty:
Will the Minister of Home Affairs be 
pleased to state:

(a) whether it has been brought to 
his notice that a large number o f B ut 
Pakistan refugees in Goalpara District, 
Assam, have not become citizens of 
India although they fulfil all the 
conditions of citizenship;

(b) whether they are mainly in 
rural areas and find it difficult to 
come to sub-divisional headquarters 
for filing application for citizenship; 
and

(c) whether Government propose to 
carry out a survey in the area and 
make arrangements for them to apply 
easily for citizenship from the rural 
areas?

The Minister of Home AH airs (Shri 
G. B. Pant): (a) Enquiries made by 
Government have revealed that there 
may be some refugees who have not 
yet applied for registration as Indian 
citizens; but their number is not likely 
to be large.

(b) They are mainly in rural areas 
but they cannot have any difficulty 
in filing applications as four of the 
seven registering authorities of the 
district are stationed in rural areas.

(c) In view of answers to (a) and 
(b), Government do not consider that 
a survey in the area is necessary.
Text Books is Kerala Educational 

lutktstivoi

/S h r i  Vajpayee:
\  Shrt V. L. PatU:

Will the Minister of Education be 
pleased to state:

(a) whether a syllabus committee 
has been appointed to suggest modi-
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fioalions in the existing text books for 
education*! institutions in Kerala; and

(b ) if so, its personnel and terms 
o f  reference?

The Minister of Education (Dr. K. L.
ttr lsa lt); (a) and (b). The neces
sary information is being collected 
from  the Kerala Government and on 
receipt will be laid on the Table of 
the House.

Small and Medium Scale Industrie*

f  Shri Ram Krishan Gupta:
I Shri Ajlt Singh Sarhadi:
J Sardar Iqbal Singh:

*474. ^ Shri Harish Chandra Mathur 
I Shri L. Achaw Singh:
[  Shri Daman!:

Will the Minister of Finance be 
pleased to state:

(a) whether it is a fact that the 
Government are considering certain 
proposals to liberalise assistance to 
Small and Medium Scale Industries; 
and

(b ) if so. the details of the pro
posals?

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a)
Yes.

(b ) A scheme for guaranteeing 
bank advances to small scale indus
trial undertakings has been prepared 
by the Reserve Bank of India, in 
consultation with the Central Govern
ment, and is now being finalised. The 
question of liberalising the conditions 
on which banks may be refinanced, in 
respect of term loans granted by them 
to medium-sized industry, is also 
under consideration.

Polytechnics in Orissa

*415. Shri Panigrahi: Will the
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether the Orissa Government 
have requested the Central Govern

ment to start two polytechnic insti
tutes in the remaining years of the 
Second Plan period; and

(b) if so, whether the Central Gov
ernment have accepted this proposal 
of the State Government?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). The Government 
of India had proposed that a Centrally 
Sponsored polytechnic with an annual 
intake of 180 students be established 
in Orissa during the Second Plan 
period but the Orissa Government 
proposed instead the establishment of 
one polytechnic in 1960 and a second 
in 1961 with an annual intake of 60 
each. The proposal was not accepted 
as it is uneconomical to establish poly
technics with such less intake and a 
scheme is now under consideration for 
the establishment of a polytechnic 
with an annual intake of 120.

Court Fees

r Shri Harish Chandra 
Mathur:

*476. ^ Shri Nek Bam Negi:
Shri Inder J. Malhotra:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government of India 
have initiated any discussions with 
State Governments regarding Law 
Commission’s recommendations in res
pect of reduction or abolition of court 
fees:

(b) if so, with what result; and
(c) to what extent the rates of 

court fees have been enhanced since 
Independence?

The Minister of State in the Minis
try of Home Affairs (Shri Da tar):
(a) The matter is proposed to be dis
cussed in aT conference of the Union 
and State Law Ministers.

(b ) Does not arise at this stage.
(c) There is no enhancement of 

court fee rates in the case of docu
ments presented or to bt> presented
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before Central Governmsnt Officers 
serving in the States. In so far as the 
Union territories are concerned, the 
rates in Tripura have been reduced. 
A  statement in respect of other Union 
territories is laid on the Table of the 
House. [See Appendix II, annexure 
No. 30.]

wmk $  ffRft fiiwir *»$ifinnwra 

_  «ns^r:

w t  ftw i ? »  *prcer, HX5.
% ffdTUfaff 5m  S W  % grrTT
% t  ^  jrth *5t f*TT fa  
wnrt *t f^ f t  ftrerv

w m r  % $  « fk  *prr sm%

t f t  *
ftwishft (rr  m o  wr® :

*f*w * r  faq f*  $1 <f*r t  %
*T vfW^TT Tret H?t 3IT ^ f t

* 1
Volunteer Corps in States

r  Shri S. M. Banerjee:
I Shri P. C. Borooah:
| Shri Go ray:

•478.  ̂ Shri D. C. Sharma:
I Shri Blshwanath Roy:
(_ Shri Ramakrishna Reddy:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is b fact that the 
Central Government have asked the 
State Governments to organise volun
teers to assist in emergencies;

(b) if so, the reaction of the State 
Governments; and

(c) whether such volur teer Corps 
have been organised by any State?

The Minister of Home Affairs (Shri 
O. B. Pant): (a) Yes.

(b) It is generally favourable.
(c ) Yes, statutory voluntary organi

sations already existed in the States

of Bombay, Madhya Pradesh, West 
Bengal, Uttar Pradesh and Bihar and
has recently been set up in the Unioa 
Territory of Delhi.

Training of Primary School T H d u n

fShri D. C. Sharma:
I Shri Panigrahl:

*479. i  Shri B. C. Majhi:
| Shri Snbodh Hansda:

Shri pangarkar:

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 981 on the 3lst 
August, 1959 and state the progress 
so far made in the execution of the 
Scheme for country-wide training at 
primary school teachers?

The Minister of Education (Dr. 
K. L. Shrimati): A statement is laid 
on the Table of the House. fSee 
Appendix II, annexure No. 31.J

Purchase of Aero Engines by LAJf.

•480. Shri Morarka: Will the Minia-
ter of Defence be pleased to state:

(a) whether it is a fact that 228 
aero-engines were purchased by the 
Indian Air Force during 1949 to 1952 
for Rs. 138 lakhs for which an 
expenditure of about Rs. 27 lakhs was 
incurred on overhaul ind re-overhaul;

(b) whether the said aircrafts have 
since been withdrawn from service; 
and

(c) what were the reasons which 
weighed with Government to with
draw them from service, after spend
ing so much on their purchase and 
overhauling?

The Deputy Minister ot Defence 
(Sardar Majithia): (a) It is not a fact
that 226 aero-engines wer< purchased 
by the Indian Air Force during 1940- 
52 at a cost of Rs. 138 lakhs. The 
amount represents the cost of Tem
pest aircraft (including engines) pur
chased from U.K. during 1948 to 195X. 
They did service with the Air Force
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from IMS to 1994 when jet aircraft 
were commissioned to replace them 
in I.A.F. Squadrons.

(b) and (c). All usable aircraft in 
the Air Force are kept in the reserve. 
Modern aircraft have replaced the 
older types in use earlier in the 
regular Squadrons.

Appointment of Judges on Enquiry 
Bodies

f  Dr. Ram Subhag Singh;
•481. ̂  Shri Achar:

^ Shri Vldya Charan Shukta;

Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to a press 
statement of Shri S. R. Das, former 
Chief Justice of India, published soon 
after his retirement regarding the 
appointment of judges on enquiry 
bodies; and

(b) if so, what are the views of the 
Government in the matter?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Goverr.ment’s atten
tion has been drawn to a report in 
the Statesman dated 2nd October, 1959 
in which a staff reporter of that paper 
has given a version of what he under
stood to have been said by the former 
Chief Justice of India while he was 
speaking on the eve of the departure 
for Calcutta.

(b) Supreme Court Judges are 
requested to make enquiries after 
consultation with the Chief Justice of 
India. Each such case has to be con
sidered on its merits.

Children's Book Trust

i f  Shri Rameshwar Tantia: 
vv ' \ S h rl D. C. Siumna:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
Children's Book Trust has not beta

able 10 publish standard illustrated 
books for children so fat; and

(b) if so, the reasons for the delay?
The Minister of Education (Dr.

K. L. Shrimali): (a) Yes, Sir.
(b) The Trust has not ye' been able 

to set up the Press and start work.

Museums in Madhya Pradesh
*483. Shri Vidya Charan Shukla:

Will the Minister of Scientific Re
search and Cultural Affairs be pleased 
to state:

(a) whether consideration of the 
matter of Central assistance to the 
State Governments who had formulat
ed schemes for development of muse
ums within their jurisdiction, has been 
finalized; and

(b) if so, the nature of decision taken 
with particular reference to Madhya 
Pradesh.

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a). Yes, Sir.

(b). A sum of Rs. 28,500 has been 
sanctioned during the current iiancial 
year for development of Museums at 
Indore and Raipur.

Export of Pig Iron

Shri Panigrahi:
Shri Btbhuti Miahra:
Shri Oza:
Dr. Ram Subhag Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether any quantity of pig 
iron produced in Bhilai and Rourkela 
has actually been exported to any 
country; and

(b) if so, the countries to which it 
has been exported?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. A quantity of 13,000
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tons of pig iron produced by Bhilai 
Steel Project has been exported to 
Japan.

Durgapar Steel Plant

f  Shrl Ram Kriahan Gupta: 
*4«s J shrl c - Barooah;

'I Shri D. C. Sharma:
[_ Shri Snpakar:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
1216 on the 8th September, 1959 and 
state:

(a) whether the Committee appoint
ed to investigate into the matter of 
defectice pile foundations put at the 
Durgapur Steel Plant has submitted 
its report and

<b) if so, the findings of the Com
mittee?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yes, 
Sir.

(b) The findings of the Committee 
are being examined by the Hindustan 
Steel Limited.
Assistance to Mining Entrepreneurs

* 4 8 6 . Shri H a rtsh  Chandra Mathur:
Will the Minister o f Steel, Mines and 
Fuel be pleased to state:

(a) what assistance, financial and 
technical, has been rendered by Gov
ernment in the development of mines 
other than coal and iron ore, particu
larly to the small entrepreneur;

(b) what machinery and provision 
exist for the purpose; and

(c) what is being done to co-ordinate 
mineral development with allied in
dustries?

The Minister of Mines and Oil 
(Shrl K. D. Malaviya): (a) and (b). 
Ho financial assistance has so far been 
given directly by the Central Govern
ment. The State Government of 
Orissa intends to form co-operative 
societies for.helping small mine-own - 
ers and for this, purpose a provision 
o f  Ha. 13 5 Ialchg is available during

the current plan. The State Govern
ment of Rajasthan has a provision ot 
Rs. 14-25  lakhs for purchase ot equip
ment for being loaned to m u ll quarry 
owners during the Second Plan. The 
State Government of Punjab have also 
for similar purposes provided Rs. 1*5 
lakhs.

(c) With a view to feed the demand 
of raw materials for industries, the 
Government of India and the State 
Governments have expanded their 
activities in connection with explora
tion programmes. The Indian Bureau 
of Mines through its methods of con
trol and conservation assists in better 
mining and scientific production from 
the mines. All attempts are being 
made to keep up as far as practicable 
with the demand.

if f f i w
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Collection ot la e c m -X u  
r  Shri 8. M. Banerjee:

*4 8 8 . ^ Shrl Panigrahi:
Shrl Ramemhwar Tantia:

Will the Minister of Ftnanee be 
pleased to state:

(a) whether it is a fact that a large 
portion o f arrears of income-tax has 
been realised;
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(b) if so, the total amount realised 
up to the 31st October 1958; and

(c) the amount still to be realised?
The Deputy Minister ol Finance 

(Shrimati Tarfceahwari Sinha): (a)
«nd (b). Out of effective arrears of 
Rs. 152 56 crores as on 1st April 1959, 
a sum of Rs. 23*34 crores was realised 
during the period from 1st April, 1959 
to 31st October, 1959.

(c). The effective arrears outstanding 
on 1st October 1859 were Rs. 129-41 
crores out of the demand made before 
31st March, 1959, and Rs. 17-58 crores 
out of demand raised in the current 
financial year.

Engineering College in Delhi

rSbri D. C. Sharma:
I Shri Ram Krishan Gupta:

*489. \ Shri S. A. Mehdi:
I Shri Arjun Singh Bhadauria:
[  Dr. Ram Subhag Singh:

Will the Minister of Scientific Re
search and Cultural Affairs be pleas
ed to refer to the reply given to 
Starred Question No. 385 on the 13th 
August, 1959 and state:

(a) whether the detailed estimates 
o f costs of the Engineering College in 
Delhi have been worked out;

<b) if so, what are they;
(c) details of the assistance to be 

given by the British Government; and
(d) nature of progress made so far 

in setting up this college?
The Minister o f Scientific Research 

and Cultural Affair* (Shri Htuaayon 
Kabir): (a) and (b). Yes, Sir. The 
estimates are as follows:

Mon-recurring
Rv in iRlchs

Com of land and buildings (both
instructional and residential 261-86 
Equipment and ftimiture 103-41

3«S 27

Ultimate 3^-J3

per annum to be reached in 
1964-65

(c). equipment worth £250,000 will 
be supplied for the College, in addi
tion to the services of nine Professors 
and one Director of Practical Training 
and Placement as well as two Super
visors for the Mechanical and Electri
cal Workshops.

(d). Steps are being taken to register 
the College as a Society and to consti
tute its Board of Governors. Addi
tional land i3 being acquired and pro
posals have been invited for the de
sign of buildings.
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Copper Deposits in Bombay

792. Shri Pangarfcar: Will the Minis
ter of Steel, Mines and Fuel be pleas
ed to state:

(a) whether any steps have been 
taken by Government to exploit the 
copper ore deposits in Bombay State; 
and

(b) if so, the details thereof?

The Minister ot Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

Mineral Survey in Bombay

70S. Shri Pangarkar: Will the Minis
ter of Steel, Mines and Fuel be pleas
ed to state the results of the mineral 
survey that was conducted in Bombay 
State during 1958-59?

The Minister of Mines and Oil (Shri 
K. D. Malavlya): Reports on the mine
ral investigations conducted by the 
Geological Survey of India in Bombay 
State during 1958-59 are now under 
preparation. A brief summary of all 
the reports will be incorporated in the 
'Annual Records’ and the ‘Memoirs’ of 
the Geological Survey of India which 
will be published in due course. Copies 
o f  such publications are invariably 
sent to the Parliament Library In due 
course.

Exhibition ot Indian Art

7M. Shri Pangarkar: Will the
Minister o f Scientific Reeearch and 
Coltoral Affairs be pleasted to state:

(a) whether it is a fact that many 
countries have approached India for 
the exhibition of Indian Art in their 
countries; and

(b) if so, the names of those coun
tries.

The Deputy Minister ot Scientific 
Research and Cultural Affairs (Dr.
M. M. Das): (a) If the reference is to 
the Exhibition of “5000 Years of Indian 
Art” held in West Germany this year, 
the reply is in the affirmative.

(b) Attention in this connection is 
invited to Starred Question No. 143 
asked in the Lok Sabha on the 5th 
August, 1959 and the reply given 
thereto.

Cycle Thefts in Delhi

705. Shri Ramjl Venna: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that over 
600 bicycles were stolen in the first 
eight months of this year in Delhi;

(b) if so, how many of the stolen 
cycles were recovered; and

(c) the steps Government propose to 
to take to check such thefts?

The Minister of Home Affairs (Shri 
G. B. Pant); (a) and (b). One thous
and one hundred and seventy four 
cycles were stolen during the first 
eight months of the current year of 
which 176 cycles have been recovered.

(c) Police men are posted on duty 
at places where large number of cycle* 
are kept and surprise checking of 
cycles is carried out at important cros
sings. The Public are also advised 
through cinema slides to lock their 
cycles.

Women’s Education in A n n
706. Shrimati Mafida Ahmed: Will 

the Minister of Education be pleased 
to state:

(a) the amount allotted by Central 
Government during 1050-60 to the 
Government of Assam for education 
of girls; and
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(b) whether the State Government 
bad sought any amount for the pur
pose?

The Minister ot Education (Dr. 
K. L. Shrimali): (a) and (b). An al
lotment of Rs. 2 lakhs was made un
der the Centrally sponsored scheme 
for expansion of girls’ education and 
training of women teachers at the 
elementary stage. The State Govern
ment have not so far submitted de
tailed proposals for this purpose.

Corruption Cases In Orissa

707. Shri Knmbhar: Will the Minis
ter of Finance be pleased to state:

(a) the number of Income-tax 
officials involved in corruption cases 
during 1957-58, 1958-59 and 1959-60 
so far in Orissa, District-wise; and

(b) the nature of action taken 
against them?

Hie Minister of Finance (Shri 
Morarji Desai): (a). Nil.

(b). Does not arise.

Manufacture of Drilling Equipment
798. Shri Ram Kriahan Gupta: Will 

the Minister o f Steel, Mines and Fuel 
be pleased to refer to the reply given 
to Starred Question No. 669 on the 
22nd August, 1959 and state at what 
stage is the question of manufactur
ing drilling equipment in India?

Hie Minister of Mines and Oil (Bhrl 
K. D. Malaviya): The manufacture ot 
drilling equipment in India is under 
active consideration.
Scheduled Castes and Scheduled 

Tribes In Punjab
709. Shrl D. C. Sharma: Will the 

Minister of Home Affairs be pleased 
to state:

(a) the total amount sanctioned by 
the Central Government for the wel
fare of Scheduled Castes and Schedul
ed Tribes in Punjab during 1958-53; 
and

(b) how much amount out of it has 
been actually spent?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) and (b). 
A statement is given below.

S t a t e m e n t

(Rs. in lakhs)
Scheduled Tribes Scheduled Castes

State Central Total State Central Total 
Sector Sector Sector Sector

Amount Sanctioned. 174 0  5 750 7 490 *7 470 7*426 *14-896
Amount Spent i '490 5 240 6 730 *6 12 0  9-786 *15 906

•The figures in respect of State Sector include amounts for Other Backward Classes also. 
Since the schemes for the Welfare of Scheduled Castes and Other Backward Classes are being 
implemented jointly, separate figures in respect of Scheduled Castes are not available.

I P S. Cadre
710. Shri D. C. Sharma: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether the present strength 
o f I.P.S. Cadre is considered sufficient 
for the Third Five Year Plan; and

(b) if not, the steps which Govern
ment propose to take to gear up this 
Service?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) and (b). The State 
Governments have been reauested to 
examine the manpower requirements 
of LP.S. officers for the Third Plan 
period and the question will be consi
dered at the time of the preparation 
of the Third Five Year Plan.
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Sanchl Monuments

711. Shri D. C. Sharma: Will the 
Minister o f  Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred Ques
tion No. 1418 on the 5th March, 1959 
and state:

(a) what further amount has been 
spent for the maintenance of Sanchi 
Monuments during 1958-59; and

(b) the allocation made for the pur
pose during 1959-60?

The Deputy Minister of Scientific 
S tn sn h  and Cultural Affairs (Dr. 
M. M. Das): (a) Rs. 53,801 from 1st 
February, 1950.

(b) Rs. 32,810.

Salary Scales of Elementary School 
Teachers

lit . Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state:

(a) the total grant sanctioned by the 
Centre to each State Government for 
increasing the salary scales o f elemen
tary school teachers during 1958-59; 
and

(b) whether all the States have 
utilised the grants in full?

Hie Minister of Education (Dr. 
K. L. Shrimaii): (a ) and (b). All the 
State Governments, except the Gov
ernment of Jammu and Kashmir, have 
revised the salary scales of primary 
school teachers.

Information regarding the grant 
sanctioned to and utilised by each 
State Government during 1958-59 is 
not available, because since that year 
tiie Central grant is being released as 
lumpsum advance on the basis of 
groups of schemes rather than indivi
dual schemes. The scheme for the 
improvement of salary scales of pri- 
psary school teacher* Is included in 
the Elementary education group.

Assistant Commissioners <0;  Scheduled 
Castas and Scheduled Tribes in States

US. Shri SiskUah: Will the Minister 
of Hom« Affairs be pleased to refer
to the reply given to Unstarred 
Question No. 2143 on the 3rd Septem
ber, 1969 and state:

(a) whether applications have been 
called for by the Union Public Service 
Commission to fill up the vacancies o f  
Assistant Commissioners for Scheduled 
Castes and Scheduled Tribes;

(b) if so, the number of applications 
received from each State and Union 
Territory; and

(c) by what time the Union Public 
Sei-vice Commission will finalise the 
selection?

The Deputy Minister of Home Affairs 
<Shrimati Alva): (a) Yes.

(b) Information is not yet available 
as the Commission’s recommendations 
have not been received.

(c) It is expected that they will 
finalise their recommendation by the 
enc( o f December, 1039.

Recruitment through U.PJS.C.

714. Sbri Siddlah: Will the Minister 
of Home Affairs be pleased to refer 
to the reply given to Unstarred Ques
tion No. 438 on the 10th August, 1969 
anq state whether the information in 
regard to the recruitment of different 
categories through the Union Public 
Service Commission in 1958 has since 
been collected?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): The
required information will be laid on 
the Table of the House shortly.

House Loans to Scheduled Castes tat 
Gurdaspur Distriot

715. Shri D. C. Sharma: Will the 
Minister of Hone Affairs be pleased 
to state the number of Scheduled 
Cartes who were granted “House 
Lo*n” in Gurdaspur District {Punjab) 
during 1958-59?
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(Sfcrimatt Alva): The required infor
mation is being collected from the 
State Government and will be laid 
on the Table of the House as soon as 
received.

Financial Resources of Delhi Municipal 
Corporation

718. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether any progress has been 
made in the submission of the report 
by the Special Officer appointed to 
assess the financial resources of the 
Delhi Municipal Corporation;

(b) if so, the details thereof;
(c) whether Government have con

sidered the aforesaid report; and
(d) if so, the suggestions in that 

report that have been accepted by 
Government?

The Minister of Home Affairs 
(Shri G. B. Pant): (a) to (d). The 
report of the Special Officer has been 
received towards the end of October, 
1969, and is under examination of the 
Government.

Education In the Andaman Islands

711. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state the steps taken by Government 
during 1958-59 for the development 
of education in the Union Territory of 
the Andaman Islands?

The Minister of Education (Dr. K. L. 
Shrimali): A statement is laid on the 
Table of the House. {See Appendix 
n , annexure No. 32.]

todlgemma Method of Iron Extraction

718. Shri M. K. Ghosh: Will the 
Minister of Steel, Minas and Fuel be 
pleased to stater

(a) whether Government are aware 
of the fact that the indigenous method 
Of iron extraction is still being carried

10, 1881 (SAKA) Written Answers 2 6 2 6

on in some parts of India, particularly 
in the Koraput District (Orissa) and 
low carbon steel is directly extracted 
from the ore;

(b) the names of the villages where 
such extraction is still being carried 
on along with the number of fami
lies and furnaces engaged in such 
operations in Koraput District;

(c) whether any royalty is charged 
by the Forest Department for charcoal 
they use for such operation; and

(d) if so, the rate of royalty?
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a) Iron 
is produced on cottage industry basis 
in certain ore-bearing areas of Orissa 
and Madhya Pradesh.

(b) Information is not available.

(c) and (d). No information is 
available. This is a matter within 
the jurisdiction of the State Govern
ment.
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Hyderabad Money in Westminster 
Bank, London

f  Shri Ram Krishan Gupta:
720.  ̂ Shri Padam Dev:

(.Shri Vidya Charan Shukla:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to unstarred question No. 2349 on the 
8 th September, 1959, and state at what 
stage is the question of recovery of 
>one million sterling lying with the 
Westminster Bank in London belong
ing to erstwhile Hyderabad State?

The Minister o f Home Affairs 
<Shri G. B. Pant): The case is at the 
same stage as it was when a reply 
was given on 8th September, 1959, to 
Unstarred Question No. 2349.

Freight Adjustment Accounts from 
TISCO

721. Shri Bam Krishan Gupta: Will 
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given 
to Starred Question No. 1096 on the 
3rd September, 1959 and state:

(a) whether Government have 
examined the proposal for settlement 
o f  freight adjustment account received 
from Mjs. Tata Iron & Steel Co.;

(b ) if so, the results thereof;

(c ) whether the manner o f adjust
ment has been decided; and

(d ) the nature of steps taken so far 
for the realisation of amount due to 
Steel Equalisation Fund from the 
main producers o f steel? •

The Minister of Steel, IHaw «a l 
Fuei (Sirdar Swann Singh): (a) to
<fl). The proposal for settlement at 
freight adjustment received from 
M|s. Tata Iron & Steel Co. is under 
examination of the Government. A. 
decision in the matter will be taken 
shortly.

Grants for Cultural activities in Orissa

722. Shri Panigrahl: Will the Minis
ter of Scientific Research and Cultural 
Affairs be pleased to refer to the reply 
given to Unstarred Question No. 2888 
on the 11th September, 1999 and state;

(a) the name of the institution in 
Orissa which was given a grant of 
Rs. 3.000 for promotion of cultural 
activities in Orissa during 1958-59;

(b) whether any such grants have 
been given to Orissa in 1959-60;

(c) if so, the amount thereof; and
(d) the principles which determine 

the quantum of such grants made for 
promotion of cultural activities?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Orissa branch of
PEN ., Bhubaneswar.

(b ) and (c). No grant has been 
sanctioned to any such institution in 
Orissa during 1959-60 so far. How
ever the State Government have been 
authorised to incur during 1959-60 an 
expenditure not exceeding Rs. 36,000 
on the ‘development of Modem Indian 
Languages’ and Rs. 60,000 on the 
•Development of Museums’.

(d) The sanction of a grant depends 
on the nature of the request as well 
as on the merits of each case.

IT? 3^7% f«F :
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India Office Library

Pandit D. N. Tiwary:
Shrl M. L. Dwivedi:
Shri Prakash Vir Shastri: 
Shri Shree Narayan Das: 
Sbri Ram Krisban Gupta: 
Shri Got*y:
Shri C. K. Bhattacharya: 

742 -( Shri Ajit Singh Sarhadi:
Shri Kodiyan:
Shri D. C. Sharma:
Sbri Hem Baraa:
Shri Bibhuti Mishra:
Dr. Ram Subhag Singh:
Shri Rameshwar Tantia: 
Shri N. M. Deb:
Shri Warior:

Will the Minister of Scientific 
Research and Cultural Affairs be
pleased to state:

281 (Ai) LSD— 3

(a) whether it is a fact that both 
India and Pakistan presented a joint 
note to the Government of the United 
Kingdom on or about the 11th 
September, 1059 about India Office 
Library; and

(b) if so, the reactions of the British 
Government thereto?

The Deputy Minister of Scientific 
R-.-'arch Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) A  reply from the British Gov
ernment is awaited.

Development of Oriya Language
725. Shri Panigrahi: Will the Minis

ter of Scientific Research and Cultural 
Affairs be pleased to state:

(a) whether the Orissa Government 
has forwarded any proposal to the 
Central Government in 1959-60 for 
grants for development of Oriya 
language; and

(b) if so, the nature of proposals 
submitted?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Publication of encyclopaedias 
and book-lets on modern scientific 
topics, editing and publication of the 
Mahabharata and translation into 
Oriya and publication of the one- 
volume Encyclopaedia and one-volume 
History of India proposed to be pub
lished in English by the Government 
of India.

National Flag
726. Shri Ram Krishan Gupta: WiH

the Minister of Home Affairs be 
pleased to refer to the reply given 
to Unstarred Question No. 1060 on the 
19th August, 1959, and state:

(a) whether Government have pre
pared a code for the proper use of 
the National Flag:

(b) if so, the details thereof; and



(c) when it will be introduced?
The Minister of State In the Minis

try of Home Affair* (Shri Datar):
(a ) to (c). The code for the proper
use of the National Flag, is under
preparation and is likely to be finalis
ed shortly.

Surrey of Forms of Drama

727. Shri Ram Krishan Gupta: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred Ques
tion No. 2108 on the 3rd September, 
1959 and state the nature of progress 
made so far in completion of the pre
liminary survey o f  various forms
of Drama in different parts of the 
sountry?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): The Sangeet Natak Akademi 
is conducting the work of survey in 
various forms of drama in different 
parts of the country through cultural 
organisations in the respective areas. 
The progress made in some of the pro
jects of survey is:—

(a) Survey of Dramatic material for 
Indian Theatre Fact Book:

The Survey project being carried 
out by the Bharatiya Natya 
Sangh has been completed in 
respect of the following seven 
regions, (1) Gujerat, (2) 
Saurashtra, (3) Kutch, (4) 
Rajasthan, (5) Maharashtra,
(6 ) Vidarbha and (7) Madhya 
Pradesh.

The Survey will now be extended 
to cover other remaining re
gions of the country.

(b) Project for acquisition of scripts, 
tapes, photographs and films of drama 
forms:

The project, also being carried 
out by the Bharatiya Natya 
Sangh, is in its initial stages.

(c ) Survey o f Cultural life of tribes 
•f Madhya Pradesh:

The Survey report available, in 
two published volumes has 
been conducted by the 
Bharatiya Lok-Kala Mandal* 
Udaipur.

(d) Survey of dramatic activities 
in Hyderabad—1894— 1957.

The survey was entrusted to the 
Kala Mandal, Hyderabad. The 
first part of the comprehensive 
report covering the period 
1894— 1957 is now available in 
the published form.

(e) Survey of forms of theatre in
Bihar:

This has been entrusted to the 
State Akademi, Bihar. Pre
liminary work has been done. 
The survey has been divided 
into two parts and the report 
is likely to be available at 
the end of the year.

(f) Survey in fields of dance, dram* 
and music in Madras:

The work has been entrusted to 
the Madras State Sangeet 
Natak San gam. The Survey 
is likely to be completed 
within six months.

(g) Survey of drama in Orissa:

Preliminary work has begun.
(h) Research of old and traditional 

Assamese dramatic forms:

The Assam State Akademi in
tends conducting a compre
hensive survey and a report 
is awaited.

Ex-Servicemen’s Colony in 
D t n d ik u u r i

f  Shri Run Krishan Gupta:
\  Sardar Iqbal Sin*h:

Will the Minister of Defence be 
pleased to state:

(a) whether there is any proposal 
to establish an ex-servicemen’s colony 
in Dandakaranya; and
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(b ) if so, at what stage the proposal 
b ?

The Minister of Defence (Sbri 
Krishna Menon): (a) Yes, Sir.

(b) The Dandakaranya Development 
Authority has been requested for the 
allotment of a large block of land in 
Dandakaranya area for establishing 
land colonies for the resettlement of 
ex-servicemen.

Reorganisation of Forest Department 
of the Andamans 

/  Shri S. C. Samanta:
\  Shri Subodh Hansda:

Will the Minister of Home Adairs 
be pleased to refer (o the repfy given 
to Starred Question No. 2080 on the 
28th April, 1959 regarding reorganis
ation of Forest Department of the 
Andamans and state:

(a) whether investigations by the 
Special Police Establishment in re
gard to it^ms Nos. 1, 5, 9 and 12 of 
the statement appepded to the last 
answer have since been completed;

(b) if so, the decision taken there
on; and

(c) who has been held responsible 
for the loss incurred?

The Minister of State In the Minis
try of Home Affairs (Shri Datan:
(a) Yes.

(b) and (c). The final report of in
vestigation has been passed on to the 
Government of Andhra Pradesh for 
necessary action as the officer is under 
the disciplinary control of that Gov
ernment. The matter is pending with 
the Government of Andhra Pradesh.

Post Graduate Courses in Technology 
and Engineering

f  Shri Subodh Hansda:
J Shri S. C. Samanta:

790 Shri R. C. Majhi:
{_ Shri Sarjn Pandey :

Will the Minister of ScientMte Re
search and Cultural Affairs be pleas
ed to state;

(a) whether it is a fact that the All 
India Council of Technical Education 
has decided for the appointment of a 
Commission for the assessment and 
development of post-graduate courses 
in Technology and Engineering in 
the country;

(b) whether this Commission has 
been appointed by the Government;

(c) if so, the names of the mem
bers of this Commission; and

(d) how long it will take to com
plete the work?

The Deputy Minister of Scientific 
Research and Cultural Affairs. (Dr.
M, M. Das): (a) and (b). Tho All India 
Council for Technical Education 
commended the appointment of a 
Commission. Having regard to the 
terms of reference of the body recom
mended, the Government decided to 
appoint a Committee which has since 
bt»en constituted.

(c). The names of the members of 
the Committee are as follows:

J. Prof. M. S. Thacker, Secre- Chairman 
tary, Ministry of Scientific 
Research and Cultural Affairs ant} Director Genera) of
Council of Scientific & In
dustrial Research.

2. Dr. A. N. Khosla, Vice Member 
Chancellor, Roorkec Uni
versity.

3. Dr. D. S. Korhari. Prof. of Member 
Physics. Delhi University and 
Scientific Adviser to the Mi
nister of Defencc.

4. Dr. K. S. Krishran. Direc- Member 
tor. National Physical La
boratory, New Delhi.

5. Dr. H.L.Rov. Amritus Pro- Member 
fessor, College of Engineer
ing and Technology, Jadav-
pui U n iversity .

6. Pri'f. B. Sengupto. Dijrcii'r. Member 
Indian Institute of Techno
logy. Madras.

7. Dr. P. R. Rairckrishnan, Member 
M.P. Principal Coimbatore 
Institute of Technology,
Coimbatore.

&. Dr. S. Bhagavanthan, Dircc- Membe r 
tor, Indian Institute of 
Scienc , Bangalore.
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9 . Shri G. K. Coandiramani, Member 
Joint Educational Adviser to
the Government of India,
Ministry of Scientific 
Research and Cultural Affair*.

10. Dr. P. K. Kelkar, Deputy Member 
Director, Indian institute of Secretary 
Technology. Bombay.

(d) The C o -n m i'tec is enpected to complete
its w6rk by Jarc. i960.

Multipurpose, Tribal Blocks

Shri Snbodh Hansda:
| Shri S. C. Samanta:

781. ^ Shri It. C. Majhi:
Shri Hem Raj:

^ Shri Sane anna:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the Evaluation Com
mittee set up to evaluate the progress 
of the Multipurpose Tribal Blocks in 
all the States has started its work; 
and

(b) whether any time has been fix
ed for the submission of its report?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) Yes, Sir. 31st January, 1960. 

Document Purchase Committee '

{Shri Subodh Hansda:
Shri S. C. Samanta:

Shri Rameshwar Tantia:
Shri Arjun Singh Bhadauria:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that a 
Document Purchase Committee has 
been appointed by Government;

(b) if so, whether this Committee 
has been given any power for scrutiny 
or it is only advisory in character;

(c) the number o f Documents pur
chased upto date since its formation; 

and

(d) the names o f the parties from 
whom these have been purchased?

The Minister of E t e n t fn  (Dr. K . 
L. Shrfmall): (a) Yes. But it is desi
gnated as the Historical Manuscripts 
Purchase Committee.

(b) It has the power of scrutiny.
(c) 225 including 14 manuscripts.
(d) 1. Shri S. A. Asghar Bilgranki 

o f Hyderabad.

2. Shri K. G. Husain of Ajmer.
3. Shri Mehr Jaisi of Jais (Distt. 

Rae Bareli).

4. Smt. Afsari Begum of Delhi.
5. Messrs. Amrit Book Co., New 

Delhi.

6. Shri Ram Dutt o f Alwar.

7. Shri M. Gesudraz Khan of Auran
gabad.

8 Shri Majid Sultan o f Hyderabad 
(A.P.).

9. Shri Mahmud Agha of Allahabad.

10. Shri Balram Prasad Saxena of 
Lucknow.

11 . Shri Ambtca Prasad Saxena of 
Lucknow.

12. Shri Brij Ballabh Sharma of 
Bijnore.

Central Government Employees

733. Shri Harish Chandra Math or:
Will the Minister of Finance be pleas
ed to state:

(a) what was the total nuniber o f 
Central Government employees under 
each of the major categories and 
what was the actual expenditure on 
them during each of the last 5 years; 
and

(b) what is the present position?

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). (i) A 
statement showing the total number 
of civilian employees under Central
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Government (excluding the Railways 
and the Indian Missions abroad) under 
broad categories, for the period 1955 
to 1959 is laid on the Table. [See 
Appendix II, annexure No. 34.]

(ii) A  statement showing the 
strength of the staff employed in the 
Railway Board, the Indian Govern
ment Railways and the miscellaneous 
Railway Offices for the years 1954 to 
1858 is laid on the Table. [See Ap- 
Appendix II, annexure No. 34.]

(iii) A statement showing the num
ber of employees in the Indian Mis
sions and Posts abroad under the 
Ministry of External Affairs, during 
the years 1955 to 1959 is laid on the 
Table. [See Appendix II, annexure 
No. 34.]

(iv) A statement showing the total 
expenditure incurred on the salaries 
and wages of the Central Government 
establishment (excluding Railways 
and Defence) for the period from 
1956-57 to 1959-60 is laid on the 
Table, [See Appendix II, annexure 
No. 34.]

Cv) A  statement showing the cost 
o f staff employed under the Railways 
for the years 1953-54 to 1957-58 is 
laid on the Table. [See Appendix II, 
annexure No. 34.]

(vi) A  statement showing the cost 
of the Civilian personnel paid from 
the Defence Services Estimates for 
the years 1955-56 to 1959-60, is laid 
on the Table. [See Appendix II, 
annexure No. 34.]

Stipends to Delhi Students
734. Shri Goray: Will the Minister 

of Education be pleased to state:

(a) whether it has come to the notice 
of Government that some stipends 
awarded by the Education Directorate 
did not reach the stipend-holders in 
Delhi;

(b) if so, how many such cases 
have come to notice; and

(c ) has any enquiry been made and 
what action has been taken in the 
matter?

The Minister of Education (Dr. K. 
L. 8hrimali): (a) Yes, Sir.

(b) 20 .

(c) Yes, Sir. Steps have been taken 
to release the scholarships without 
delay.
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Investment in industrial "Projects In 
Public Sector

f  Shn Ram Krishan Gupta;
73 \  Shri Padam Dev:

Will the Minister of Finance be 
pleased to state:

(a) the total amount of sum invest
ed in the various Industrial projects 
in the public sector during the second 
Five Year Plan period upto 30th 
September, 1959; and

(b) the total amount to be invested 
during the remaining period of second 
Five Year Plan?

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). The in
formation is being collected and will 
be laid on the Table of the House in 
due course.

Welfare Schemes

/  Shri Ram Krishan Gupta:
' ^  Shri Padam Dev:

Will the Minister of Education Le 
pleased to state:

(a) whether the working of varioui 
’.volfare schemes launched by the 
Central Social Welfare Board have 
been revised; and

(b) if so, the result thereof?

The Minister of Education (Dr. K. 
L. Shrimali): (a) No, Sir.

(b) Does not arise.

Service Regulations in Manipur 
Territorial Councilf

I 738. Shrl L. Achaw Singh; Will the 
{Minister o f Home Affairs be pleased 
\o state:
t
i (a) whether it is a fact that Mani- 
‘jur Territorial Council have framed 
pervlce regulations for its employees; 
frnd

[ (b ) if  so, whether a copy o f the re
fla tion s  will be laid on the Table?

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b). Under 
the provisions of Section 32(4) of the 
Territorial Councils Act, 1966, the
Manipur Territorial Council has I* 
make regulations for governing the
conditions of service of its staff. It
has been ascertained that these re
gulations are at present under pre
paration.

Article 311 of the Constitution

739. Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of Central 
Government employees who went to 
High Court against the breach of the 
Artirle 31) of the Constitution of" 
India in the year 1957-58; and

(b; the number of cases where the 
H: ;̂h Courts issued writs?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a) and M>). The information is bc- 
m" co lln 'cd  and will be laid on the 
Table of the House.

Families Settled In the Andaman and 
Nicobar Islands

'Shri Ajit Singh Sarhadi:
740.  ̂ Shri Ram Krishan Gupta:

Shrl Prakash Vir Shastrl:
Will the Minister of Home Affairs 

be pleased to state:
(a) the total number of families 

rettled in the Andaman and Nicobar 
Islands so far; and

(b) the States to which they belong?

The Minister of Home Affairs
(Shri G. B. Pant): (a) 2.643.

(b) West Bengal (displaced persons 
from East Bengal), Bihar, Madras 
and Kerala. Some families of eva
cuees from Burma and some families 
from the former French possession of 
Mahe have also been settled in these 
Islands-
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Income Tut Act

f  Shri Ajit Singh ,8arhadl:
}ftl. J 8bri Ram Krishan Gupta:

[_ Shri D. C. Sharma:

Will the Minister of Law be pleas- 
d (o refer to the reply given to Un- 
Larred Question No. 735 on the 13th 
Lugust, 1959 and state:

(r.) whether the report of Law 
lommission in regard to Income Tax 
Let has been considered;

(b) if so, the decision of the Gov- 
rnment of India thereon; and

(r) the steps intended to be taken 
i\ regard to implementation thereof?

The Deputy Minister of Law (Shri 
la jama vis): (a) io (<•). The report
if the Law Commission on the Income- 
ax Act is still under consideration m 
he Ministry of Finance (Department 
if Revenue). Since the Law Com- 
!is?ion submitted its report, a Com- 

niMee under the Chairmanship of 
ihri Ma'invir Tysirri wa-. appointed to 
'nqmre into the administration of all 
hrcct taxes. The Committee is ex
pected to submit its report shortly. 
\s some of the recommendations of 
he Committee are likely to relate to 
■natters which have been dealt with 
3V the Law Commission, Government 
lave decided to consider the two 
sports together.

Negotiable Instruments Act

f  Shri Ajit Singh Sarhadi:
742. -<J Shri Ram Krishan Gupta:

(_ Shri D. C. Sharma:

Will the Minister of Law be pleaa- 
( d to state:

* (a) whether the report of Law Com
mission in regard to the Negotiable 
Instruments Act has been considered; 
and

(b) if so, the decision of the Gov
ernment thereon?

The Deputy Minister of Law (Shri 
Hajarnavis): (a) Yes.

(b) A Bill for implementing the 
recommendations contained in the
Report is in the process of drafting.

Specific Relief Act

f  Shri Ajit Singh Sarhadi:
743. ■{ Shri Ram Krishan Gupta:

[  Shri D. C. Sharma:

Will the Minister of Law be pleas
ed to refer to the reply given to Un
starred Question No. 735 on the 13th 
August, 1959 and state the progress 
made so far in the drafting and 
sponsoring the Bill regarding Soecific 
Relief Act?

The Deputy Minister of Law (Shri 
Hajamavis): A draft Bill has been 
circulated to the State Governments 
on the 7th November, 1959 for their 
views thereon.

Development of Regional Language of 
Punjab

f  Shri Ajit Singh Sarhadi:
744. •{ Shri Ram Krishan Gupta:

(_ Shri D. C. Sharma:

Will the Minister of Scientific Re
search and Cultural Affairs be pleas
ed to state:

(a) whether any assistance has been 
sought by the Punjab Government for 
the development of Punjab regional 
language during 1959-60; and

(b) if so, the amount given for the 
purpose?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): (a) Yes, Sir.

(b) No amount has been sanctioned 
so far. The Government of Punjab 
have been asked to furnish details 
about their scheme, which are await
ed.
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B tqaln n nt* «f Cok*

f  Shrimati Parvathi Krishnan:
745. -4 Shrl Nagi Reddy:

\_Shr* W u to t :

Will the Minister of Steal, Mines and 
Fuel be pleased to state:

(a) the estimate of annual require
ments of coke for industrial purposes; 
and

(b) The total availability in both 
In the country?

The Minister of Steel, Mines ind 
Fuel (Sardar 8  war an Sinffh): (a) The
annual demand for hard coke has 
been estimated during 1959 and the 
nwit lev» years as follows-.

1959
1960
1961
1962

tons
9 ,C2 ,7 0 O

10,74,600
12,46,200
14.18,000

The above figures do not include the 
requirements of steel plants as they 
produce their own coke.

(b). The total availability in both 
bye-product and bee-hive varieties has 
been estimated as follows:

Availability
Y tar Byt-proiucl Bie-hiii' Tma'.

(tons) (tons) (tons)
1959 . jo, 26,500 3 ,50,000 13,76,500
i960 . 10,07,500 3,50,000 13,57,500
1961 . 11,07,500 3,50,000 14,57,500
1962 - io,77,5co 3,50,000 14,27,500

Arrest of a Subedar of Assam
Regiment

744. Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to 
state:

(a) whether it is a fact that a 
Subedar of Assam Regiment was ar
rested by land customs authorities at 
Imphal on the 21st August, 1959 with 
SO gold bars valued at Rs. 58,000; and

(b) if so, the action taken against 
U m ?

n »  Minister of fteaaee (Start 
Mor*rJt Desai): (a) Tea, Sir.

(b ) The gold hat been confiscated 
and a personal penalty ot Ra. 5>QQ0 
has been imposed on the Subedar. 
Further appropriate action against him 
is also being considered.

Scheduled Castes Appointed In 
Government Hotels

747. Shri Kombhar: Will the Minis
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that schedul
ed castes are selected and appointed 
as cooks, bearers and servers in can
teens, restaurants, tea stalls and hotels 
managed by the Central Government;

(fc>) if so, the number of Scheduled 
Castes so far appointed; and

(c) if not, the reasons therefor?

The Minister of State in the Minis
try of Home Affairs (Shrl Datar):
ia) Yes.

(b) 14.
(C) Does not arise.

Relief to Political Sufferers

748. Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
to state with reference to the reply 
given to Starred Question No. 269 
on the 10th August, 1959 and state tho 
total amount given out of the dis
cretionary fund at his disposal to 
political sufferers in "cases of hard
ships”  in the States and the Union 
Territories since the start of the 
First Five Year Plan (State-wise)?

The Minister of Home Affairs
(Sbri G. B. Pant): A  statement giving 
the required information is laid on
the Table of the House. [See Ap
pendix II, annexure No. 35.]

Training of Foreign Teachers

749. Shri Hem Barna: Will the Min
ister of Education be pleased to state:

(a) whether it is a fact that facili
ties for training are provided to
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tcacbert from foreign countries, parti
cularly of Asia and Africa; and

(b) if so, what ia the number of sucb 
teachers studying or undergoing train
ing and their subjects of study or 
training?

Hie Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir.

<b) Eighty-nine.

Subjects of study/training

(i) Humanities and Fine Arts: — 
Education; Oriental Research; 
International Studies; Psycho
logy; Political Economy; 
Indology; Sanskrit; Commerce; 
Hindi; Law; English; and 
Fine Arts.

(ii) Scientific/Technological:—Scie
nce; Nuclear Physics; Medi
cine; Agriculture; Veterinary 
Science; Engineering; Techno
logy; Teaching and Crafts; 
and allied subjects.

Tours by Ministers
150. Dr. Bam Subhag Singh-. Will: 

the Minister of Home Affairs be pleas
ed to state the total amount of money 
spent on tours undertaken by Minis
ters and Deputy Ministers of the 
Government of India in 1958-59?

The Minister of Heme Affairs (Shri 
G. B Pant): Rs. 6,49,114.

Removal of Untouchability
151. Shri Kumbhar: Will the Minis

ter of Home Affairs be pleased to. 
state;

(a) the financial help given to vari
ous non-official agencies of Union 
Administrations during the years 1858- 
59 and 1959-60 so far for removal of 
untouchability; and

(b) the amount spent by them in
their respective Union territories
during 1958-59 and 1959-60 so far?

The Deputy Minister of Home 
A flairs (Shrimati Alva): (a) and (b).
A statement is given below.

S t a t e m e n t

Name of the Union Administration

Financial help given Amount spent b;r 
to various non-official them in their respeo 
agencies of Union Ad- tive Union territories 
ministrations for during 
removal of untoucha
bility during

j. Delhi
2 . Manipur
3. Tripura
4. Himachal Pradesh

1958-59 1959-60 1958-59 1959-60 
(upto 30-9- 

J959)
Nil Nil Nil Nil

Nil Nil Nil
Nil Nil Nil

H.200 5,030 8,200 Not avail-
able

Income-tax Department
752. Shri C. K. Bhattacharya: Will

the Minister of Finance be pleased to 
-itate:

(a) whether there is any training 
system for the lower staff of the 
Income-tax Department before being 
actually appointed to regular work; 
and

(b) if not, the reasons therefor?
The Minister of Finance (Shri 

Morarji Desai): fa) There is a pro-
gramme of training for directly rec
ruited Inspectors and Upper Division 
Clerks before being actually appoint
ed to regular work. The question of 
introducing a training programme for 
Lower Division Clerks is under con
sideration.



2647 Written Answers DECEMBER 1, 1059 Written Answers

(b) Does not arise in view of (a) 
above.

Indian School of Mines and Applied 
Geology. Dhanbad

753. Shri Snpakar: Will the Minis
ter of Scientific Research and Cul-
tnral Affairs be pleased to state:

(a) what amount of money has 
been spent on the expansion of the 
Indian School of Mines and Applied 
Geology at Dhanbad since the begin
ning of the Second Five Year Plan 
period:

(b) whether it is a fact that no 
construction work has been under
taken during the last two years, re
sulting in want of accommodation lor 
students of the School; and

(c) if so, the reasons for delay m 
the construction of the new build
ings?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Rs. 24-20 lakh?

(b) No, Sir.

Nearly lakhs of rupees have been 
spent on various works during flic 
period from 1st April, 1958 to 3 1 1 
October, 1959.

(c) Does not arise.

Republic Day

754. Shri Hem Raj; Will the Minis
ter of Defence be pleased to state:

(a) whether it is proposed to re
duce the Republic Day Expenditure 
in 1960; and

(b) if so, to what extent and on 
what items?

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). The 
pattern o f Republic Day Celebrations 
proposed for 1960 is roughly the same

as in previous years. The major 
part of the expenditure is on:

(x) transportation of troops and 
equipment;

(ii) barricading and seating 
arrangements;

(iii) temporary camps for Army, 
Naval and Air Force person
nel who come from out- 
stations, L.S.S. and N.C.C. 
Contingents and Folk Dance 
parties.

There is not very much scope for re
duction in the above items of ex
penditure, However, every possible 
effort will be made to econom ic. **■

Civilian Article?. Produced in 
Ordnance Factories

755. Shri Chuni Lai: V.’ ill the
Minister of Defence be pleased to 
state:

(a) t.hc article-: of civilian use that 
are being manufactured in the Ordi
nance Factories and how these articles 
compare with those w hah are avail
able in the mai-kct. in price and 
quality;

(h) whether 35 mm and Hi mm. 
Film Projectors are still being manu
factured; and

(c) if not, why the manufacture of 
these items* has been discontinued?

The Minister of Defence (Shri 
Krishna Menon): (a) A wide range of 
civilian goods are produced in the 
Ordnance Factories. A list of some 
of the important civil trade items 
produced in the factories is laid on 
the Table of the House. [See Appen
dix II, annexure No. 36]. In addition, 
substantial quantities of chemicals^ 
spring steels, non-ferrous semi
fabricated materials, complicated 
machine parts involving castings, forg
ings and machinings have also been 
produced by the Factories for public 
and private industries on demand.
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These compare favourably in price 
and quality with similar articles avail
able in the market.

(b) and (c). The question of bulk 
manufacture of these projectors in 
the Ordnance Factories is still under 
examination. Only one prototype of 
35 mm. projector has been completed. 
The second one is in advanced stage 
of manufacture. It is proposed to 
take up bulk production of 16 mm. 
projector in the first instance after a 
design is finalised as there is a greater 
demand for this type.

Drinking Water Wells and Houses for 
Scheduled Castes

756. Shrl B. K. Gaik wad: Will the 
Minister of Home Affairs be pleased 
to state:

(a l the number of drinking water 
wells constructed for the Scheduled 
Caste people in non-municipal aieas 
in the then Pait 'B ’ and ‘C  States to 
which the Centre had given aid 
during the First Plan pi.nod; and

lb) the number of houses construct
ed for the Scheduled Caste people in 
non-municipal area.-, in ♦he then Part 
‘B’ and ‘C ’ Slates to whu h the Centie 
had given ui.J during the Fir.-t Plan 
period?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) and (b ). 
During the First Plan period grants- 
:n-aid to State Governments were 
gi.ven for implementation of welfare 
schemes of backward Classes general
ly in non-munieipal areas. The in
formation asked for is contained in 
Statement No. 3 Appendix XXVII and 
Statement No. 3 Appendix XXVIII of 
Part II of the Report of the Commis
sioner for Scheduled Castes and Sche- 
tduled Tribes for the year 1956-57.

f Department of Archaeology

T 757. Shrl Narasimhan: Will the
"Minister of Scientific Research and 
Cultural Affairs be pleased to state; 
i *7*) whether Government are aware 
o f  the criticism of lbe Department of

Archaeology in the “Report on the 
work of the Archaeological Survey of 
India” by Sir Leonard Woolley, who 
was invited by the Government of 
India in 1939 to review the work of 
the Department;

(b ) What is the machinery em ploy
ed by the Government to see that the 
1939 conditions do not recur and to 
see to the efficient working of the 
department in view of this criticism 
and of the tremendous increase in the 
budget allotment within recent years; 
and

(c ) whether Government are con
sidering the desirability of having an
other enquiry now into the working 
of the Department sir.ee the above en
quiry by Sir Leonard W oolley was 
conduct* d nearly twenty years ago 
especially when the department have 
taken over structural conservation 
completely?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes S.r. Sir Leonard 
W oolley in hi; leport in 1939 criti
cized the excavation technique and 
policy followed by the Archaeologi
cal Survey of India but praised its 
conservation work.

(b ) The present officers of the 
Union Department of Archaeology 
are fully train-d in the modern 
methods of excavation technique. So, 
there is no chance of the conditions 
of 1939 being repeated.

(c ) No. Sir.

Sports in Punjab

758. Shri Daljlt Singh: Will the
Minister of Education be pleased to 
state:

(a) the amount of grant allotted to 
the Punjab Government for the en
couragement of Sports during the 
Second Five Year Plan period so far; 
and
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(b ) the details o t  the umauat spent 
year-wise on various schemes?

t t *  Minister o f Educatioa (Dr, K. 
I*. Shrimali): (a) and (b). A  sum ot 
Ra. 80,500 has be«n allotted to the 
Punjab Government in November,
1959 for disbursement to educational 
Institutions o f the standard of High 
SchoolsjHigher Secondary Schools and 
above, for the acquisition of play- 
fields. Since the grant was sanction
ed only on 23rd November, 1959 
details of the amount spent out of it 
have not yet been received.

Polo Club in Manipur
158. Shri L. Achaw Singh: Will the 

Minister of Education be pleased to 
state:

(a) whether any grant-in-aid has 
been given by the Manipur Adminis
tration to any Polo Club or Associa
tion during 1958-59; and

(b) if so, the amount given and the 
name of the recipient?

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir.

(b) Rs. 5,000 to Shri Maibam Iboton 
Singh, Honorary Secretary, All Mani
pur Polo Club, Imphal.

Delhi Police Stations
780. Shri Hem Barua: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
Police Station in Kamla Market and 
Police outposts at Nareina Phatak, 
Chanakyapurl are housed in tents;

(b) whether it is also a fact (hat 
there is no provision for electricity, 
water and bath-rooms; and

(c) what steps are being taken to 
house them in pucca buildings and 
provide ordinary facilities?

The Minister of Home Affairs (Shri 
0 .  ft. Pant): (a) The Police Station, 
Kamla Market and the Police Post at 
Nareina Phatak are temporarily

housed in tents. The Police .PAH 
Chanakyapuri is housed in a pucca 
building.

(b) The Kamla Market Police Sta
tion and the Chanakyapuri Police 
Post have electricity, both-rooms and 
water. Ttte Nareina Phatak Police 
Post does not yet have these facilities.

(c) Action is being taken to acquire 
land and construct buildings which 
will have the necessary facilities.

Training ia Co-operatives

761. Shri Aarobiado O honl: Will
the Minister of Education be pleased 
to state:

(a) whether the training in co
operatives is imparted in any univer
sity; and

(b) if go, in which universities and 
what is the standard?

The Minister of Education. (Dr. K. 
L. Shrimali): (a) and (b). A  state
ment is given below.

St a t e m e n t

So far as the Government are 
aware, Co-operative Training is not 
at present a separate subject of study 
in any University ex dept the Uni
versity of Andhra, but it forms part 
of courses in Agriculture and Econo
mics at Intermediate and Bachelor’s 
and Master's degree stages in the 
following Universities:

( 1) Agra
(2) Aligarh
(3) Allahabad
(4) Annamalai
(5) Bombay
(6) Gauhati
(7) Gujarat
(8 ) Kamatak
(9) Madras

( 10) Mysore
(11) M. S. University of Barod*
(12) Nagpur j;
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(19) Osmania
(14) Punjab
(15) Poona
(16) Rajasthan
(17) Saugar
(18) S.N.D.T. Women’s
(19) Kerala
(20) Sri Venkateswara
(21) Utkal.

It is understood that the University 
o f  Andhra has instituted a special 
course in Co-operation from the cur
rent academic year.

Stock of Steel

Itt . Shri M. B. Thakore: Will the 
Minister of Steel, Mines and Fuel be 
pleased to lay a statement on the 
Table showing the position of stocks 
o f steel held by:

(i) Railways;
(ii) Irrigation projects; and
(iii) Government industrial pro

jects in the public sector as 
on 1st January, 1956, 1957,
1958 and 1959;

and the percentages of capacity to 
which Industries using steel in the 
public sector have been working?

The Minister of Steel, Mines and 
Fuel (Sardar Swarmn Singh): The in
formation is being collected and will 
be laid on the Table of the House.

Open Hearth and Electric Furnaces

f  Shri M. B. Thakore:
7«^ <; Shri Oca:

(_ Shri K. C. Parmar:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) the total number of (melting 
scrap consuming) open hearth and 
electric furnaces in the country with 
their total rated capacity and present 
total effective capacity; and

(b) whether these furnaces are 
planned to augment their rated 
capacities?

The Minister of Steel, Mine* and 
Fuel (Sardar Swaran Singh): (a)
There are 12 electric furnaces and 1 
open hearth furnace in the country 
making steel from melting scrap. 
The rated capacity o f all the furnaces 
together is about 78 tons per heat and 
the total effective capacity about
98,000 tons per annum.

(b) Yes, Sir.

Steel

. . .  f  Shri M. B. Thakore:
Shri Oza:

Will the Minister of Steel, Mines 
and Fnel be pleased to state:

(a) the rates at which the tenders 
for various categories and sizes of 
steel were decided after the begin
ning of American steel strike and 
the rates for the identical categories 
and sizes which were prevalent be
fore the American steel strike;

(b) whether a copy of the complete 
statement of account of the Steel 
Equalisation Fund will be laid on the 
Table;

(c) the number of factories using 
sheet steel as primaiy raw material:

(d) the percentage of capacity 
claimed by the processing factories to 
which these factories have been 
working due to lack of sheet steel; 
and

(e) what steps Government have 
taken so far to enable these factories 
to work to the full capacity claimed 
by these factories?

The Minister of Steel, Mines and 
Fnel (Sardar Swaran Singh): (a) A
statement is laid on the Table of the 
House. [See Appendix II, annexure 
No. 37],

(b) A  statement of accounts as on 
30th September, 1959 is laid on the
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Table. [See Appendix II, annexure 
No. 37].

(c) There are 488 factories who re
ceive Sheets from the Central Steel 
Processing Industries quota. The in
formation regarding the factories who 
are getting sheets from the State 
Steel Processing Industries quota is 
not available.

(d) The percentages of allocation of 
sheets to capacities of factories vary 
from factory to factory, depending on 
the essentiality of the items manu
factured.

(e) The indigenous capacity for 
manufacture of sheets is being in
creased. Import is also being resort
ed to within the limitations of foreign 
exchange availability.

Cultural Centres in Orissa
765. Shri Kumbhar: Will the Minis

ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether any financial help has 
been given to the Orissa State Gov
ernment for construction of cultural 
centres;

(b) if so, the location of the Centres, 
District-wise; and

(c) the amount allotted to each 
centre?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Not so far.

(b) The State Government has 
proposed Junagarh (Kalahandi Dis
trict), Athamallik (Chenkahal Dis
trict) Kalyanpur (Cuttack District), 
Boirani (Ganjam District) and Bharat 
Trilochanpur (Balasore District).

(c ) This has not been settled yet.

Eastern Zonal Council 

149. Shri Surendranath Dwivedy: 
■ Will the Minister of Home Affairs be 

pleased to state:
(a) how many sittings of the 

Kastera Zonal Council have been held 
since it* Inauguration;

(b ) when was the l*ft meeting held 
and where; and

(c) whether the question of amal
gamation of Seraikalla and Kharswan 
areas of Bihar into Orissa wa« raised 
in the last meeting?

The Minister of HOme Affairs (Shri • 
O. B. Pant): (a) Four sittings of the 
Eastern Zonal Council have been held 
since it inauguration.

(b) The last meeting was held at 
Bhubaneswar on the 12th November, 
1959.

(c) No.

Recognition ol Hindi Examinations

767. Shri Vidya Chara» Shuklar
Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1692 on the 7th 
April, 1959 and state the details of 
action taken on the report of fhe 
Reviewing Committee in the light of 
the observations made by the Hindi 
Shiksha Samiti at its meeting held on 
the 3rd March, 1959?

The Minister of Education (Dr. K. 
L. Shrlmall): The recommendations 
made by the Hindi Shiksha Samiti in 
its meeting held on the 3rd March,
1959 on the report of the Reviewing 
Committee have been accepted by this 
Ministry, and a Press Note in the 
matter will be issued shortly,
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Armed Force* Personnel in N.E.F.A. 
and Naga Area

769. Shri Ramestawar Tantla: Will
the Minister of Defence be pleased to 
state the steps taken by Government 
to provide recreational facilities to 
armed forces personnel stationed in 
NEFA and Naga areas?

The Minister of Defence (Shri 
Krishna Menon); The general orders 
laying down scales of amenity grants 
for troops (JCOs and ORs) are ap
plicable to the troops serving in NEFA 
and Naga areas also. These general 
orders provide for:

(a) a per capita grant of Rs. 2 per 
annum in two equal instalments to 
units for the provision of sports gear, 
indoor games, literature, radios, 
gramophones, gramophone records, 
musical instruments and anything else 
that conduces to the well being and 
morale of the soldiers, which is not 
supplied by Government and which 
the soldiers themselves cannot pro
vide.

(b) Additional per capita grants at 
varying rates to small independent 
units depending upon their strength; 
and

(c) A literature grant of 25 naye 
paise per capita per annum payable in 
two equal instalments for the pur
chase of suitable reading material from 
the open market, the rate being higher 
in the case of units with small 
authorised strength.

Certain reserve amounts are also 
•auctioned and operated at the Army 
Headquarters and Command levels to 
cover expenditure in special cases and 
for special purposes such as additional 
gramophone records, recreational

literature in Indian languages and. 
miscellaneous amenity stores.

2. So far as troops serving in NHTA 
are concerned, arrangements are also 
in hand for the provision of 200 radio 
sets. Besides, the Armed Forces 
Welfare Women’s Organisation also- 
occasionally sends gifts such as books, 
magazines, cigarettes, pickles and such 
other items.

Steel

770. Shri Rameshwar Tantia; Wiir 
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that avail
ability of steel of all types was less 
in 1958 than in earlier years; and

(b) if so, the reason for the same?

H ie Minister of Steel, Mines and 
Fnel (Sardar Swaran Singh): (a) Yes
Sit.

(b) This was mainly due to smaller 
imports on account of shortage of 
foreign exchange.
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Trod  and Experimental Centre, 
Chandlpur

m .  Sbri B. C. Mnlllck: Will the
Minister of Defence be pleased to 
«tate:

(a) the total acreage of cultivable 
land lying under the possession of 
Proof and Experimental Centre at 
Chandipur in the district of 
Bangalore;

(b) how many acres of land has 
been leased out to the people for the 
year 1959-60;

(c ) whether it is a fact that the 
paddy crops from this area have been 
completely damaged on account of 
recent cyclone and saline inundation; 
and

(d) if  so, whether any steps have 
been taken to exempt the peasants 
from the payment of money for the 
year 1959-60?

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). About 
1167 acres, the whole of which is at 
present under cultivation by private 
lessees.

(c) and (d). Government of India 
have no information about the damage 
caused to the crops. Nevertheless, 
since the State Government assess the 
rent every year on the basis of yield 
per acre and collect it on behalf of 
the Ministry of Defence, suitable re
duction in rent will, no doubt be 
made.

Gauhatt Refinery

771 8 hrlmatt Maflda Ahmed: Will 
the Minister o f Steel. Mines and Fuel 
be  pleased to refer to the reply given

to Starred Question No. 92 on the 16th 
November, 19S9 and state:

(a) whether it is a fact that the 
subsoil at the site of the Ganhatl 
Refinery has been found to be soft 
for installation of the machinery; and

(b) the details in this regard?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (« )  and (b). 
During the investigations peats were 
found at some places of the site. As 
a result, the Refinery layout had to 
be reorientated to avoid as much as 
possible of the peaty area, and 
wherever it occurred it ia proposed to 
strengthen the location by pile 
driving.

IS hrs.

MOTIONS FOR ADJOURNMENT 

A lleged W r o n g f u l  A r rest  a n d  Id s -
CHARGE OF CERTAIN PERSONS IN  

T r iv a n d r u m

Mr. Speaker: I have received notice 
of an adjournment motion from Shri 
V. P. Nayar saying that somebody 
was prevented from voting.

Shri V. P. Nayar (Quilon): Not
voting, S r.

Mr. Speaker: What is it then?

Shri V. P. Nayar: I have received 
two telegrams from Shri Easwara Iyer 
who apart from being a Member of 
this House representing the Trivan
drum City also happens to be one of 
the leading lawyers of the city and 
an advocate of the Supreme Court. 
From hb telegrams I understand that 
41 Communist Party workers were 
arrested and then taken before a 
First-class Magistrate. With your 
permission, Sir, I will read the two 
telegrams so that the whole thing will
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be clear. The first telegram reads 
like this:

"REFERENCE LAW AND 
ORDER SITUATION TRIVAN
DRUM GOONDAS ATTACKING 
PARTY WORKERS AND PER
SONS ENGAGED FILING 
CLAIMS AND OBJECTIONS 
BEFORE REVISING AUTHO
RITY STOP POLICE PROCEED
ING AGAINST COMMUNIST 
PARTY PERSONS ONLY STOP 
PRAY TAKE NECESSARY 
ACTION. . EASWARAN”

The second telegram reads:

“ REFERENCE MY TELEGRAM 
TODAY 41 ACCUSED PARTY 
PEOPLE IN CC 391/1959 OF 
TRIVANDRUM FIRST ADDI
TIONAL SECOND CLASS 
MAGISTRATE COURT DIS
CHARGED TODAY BY COURT 
. . EASWARAN” .

According to the rules under the 
Representation of the People Act it is 
incumbent on anybody whose name 
has been omitted or anybody who 
suspects that a wrong name has been 
included to file his objection or his 
cla'm before the 30th day. My infor
mation is that on the 30th day when 
people went there to present their 
claims or objections they were remov
ed under the pretext that they were 
involved in some crime 41 of them 
were taken into police custody and 
when they were produced before the 
court the court could not proceed with 
the case and they were discharged. 
If these telegrams were from an ordi
nary political worker I could have 
understood it, but when Shri Easwara 
Iyer uses the word ‘discharged’ he 
uses the word in the strictest legal 
sense. Sir, when can a Magistrate 
discharge an accused? You know. Sir. 
that no..........

Mr. Speaker: Order, order. We
need not argue this matter here. The 
only po.nt is ..........

Shrl V. P. Nayar: Sir, I may sub
mit that because of the use of the 
a8 i(Ai) LSD— 4

word “discharge” it is obvious that 
the Magistrate before whom these 41 
persons were produced was convinced 
that the charge was groundless. It is 
only on that ground that the Mag s- 
trate could have discharged the accus
ed. By that time the whole day was 
wasted and these 4  ̂ persons were 
prevented from getting themselves 
registered. My hon. friend. Shri 
Narayanankutty Menon says he has 
reformation that they were kept in 

custody for four days and ultimately 
when they were taken to the court 
they were discharged because the 
Magistrate prim a facie found that the 
charge was groundless. I could have 
understood any other procedure— if 
they were discharged under section 
209. It is not possible because 
evidence could have been adduced. 
The word “discharged", therefore, 
must mean that they were discharged 
because the Magistrate was led to 
conclude that the charge was ground
less. In this case, if 41 persons were 
taken when they went before the 
revising authority to file their claims 
and objections, how can there be free 
and fair elections? 41 is not a small 
number in a small town.

Shri Narayanankutty Menon
(Mukandapuram): Sir, I would like 
to add one thing. On the 27th when 
they were before the Returning Officer 
to file their objections they were 
arrested and taken into custody. On 
the 28th they were produced before 
a Magistrate without a charge-sheet. 
Yesterday they were again produced 
before the Magistrate with a charge- 
sheet and he immediately ordered that 
they be discharged as prima facie 
there was no case. Therefore, they 
were deprived of their right to get 
themselves enrolled as voters in their 
const tuency because of the illegal 
custody. The police issued a statement 
that these people were guilty of 
rioting and arms had been recovered 
from them. On the 29th when they 
were produced before the Magistrate 
they were discharged because prima 
facie there was no case. It is. there
fore. obvious that the whole attempt 
was to deprive them the chance of
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[Shri Narayanankutty Menon] 
enrolling themselves as voters in 
their constituency.

The Minister of Home Affairs (Shri
G. B. Pant): Sir, there had been some 
petty incidents there and some 
persons 'who were supposed to be 
sympathisers, whether of Communist 
or of ..other political parties, have been 
involved in them. Cases have been 
registered by the police. The police 
have been on the alert right through 
so that lull freedom might be enjoyed 
by all concerned, and it is possible 
that the police might have arrested 
some persons who were sympathisers 
of the Communist Party. They have 
also arrested or they have at least 
registered cases against others also. 
If the police do not take action in 
such cases, there is greater danger of 
people being prevented from going to 
the registering officers and getting 
their names registered. The mere 
fact that in a particular case some 
persons were arrested and they were 
discharged does not prove anything. 
Well, of course, there are cases often 
prosecuted which end in discharge or 
acqu ttal, but that does not suggest 
anything and I do not think that can 
be a matter for an adjournment 
motion.

I do wish that no wrong action be 
ever taken against anybody, and also 
that full opportunity stiould wo given 
to everyone to get himself registered 
or to fiie an objection or an applica
tion for getting himself registered. If 
any further instructions are needed, 1 
shall do so.

Shri Narayanankutty Menon:
There is one wrong statement, The 
hon. Minister said that the police 
might have arrested people from other 
parties also.

Mr. Speaker: No; he said that they 
might have dscharged others also.

’ Shri Narayanankutty Menon:
There i3 a statement exhibited in the 
news column.here, a statement by the 
District Superintendent of Pol ce that

there was rioting there by the Com
munists, 41 persons have been arrett
ed and arms have been recovered. 
He has said that no other cases have 
been charged in that connection.

Shri V. P. Nayar: While that is the
position according to the police, and 
the Magistrate does not And it even 
necessary to adduce evidence and he 
discharges the accused immediately 
they are produced, I would like to 
have one clarification from the hon. 
Home Minister. If these 41 persons 
have been denied the opportunity to 
file their claims or objections as 
stipulated under a particular rule of 
the Representation of the People Act, 
what is the remedy open to themT 
They were in custody during that 
period. It has been found that they 
were not guilty at all, there was no 
charge and the charge framed was 
groundless.

Shri G. B. Pant: I think if they are 
unduly prevented from filing their 
objections or their petitions, then the 
time should be extended in their case.

Mr. Speaker: In view of the state
ment from both sides, and particularly 
the statement from the hon. Minister, 
I do not think it is necessary to admit 
this adjournment motion.

12.101 hr*.

E x p l o s io n  o n  A m r i t s a r -P a t h a n k o t  
R a i l w a y  T r a c k

Mr. Speaker: I have received notice 
of another adjournment motion from 
Shri Vajpayee regarding an explosion 
on the Amritsar-Pathankot railway 
line on the 20th November, 1959.

Shri D. C. Sharma (Gurdaspur): I 
have also given notice of a calling the 
attentive motion about th s matter.

Shri S. M. Banerjee (Kanpur): This 
matter was referred to yesterday.
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Mr. Speaker: The hon. Member who 
hits tabled this adjournment motion 
says that the accident has resulted in 
the track being blown up, the 
Amritsar-Pathankot passenger train 
engine suffering damage and the dis
location of passenger and goods traffic 
on the route. Already, a calling 
attention notice received on the same 
subject has been referred to the 
Mnistry concerned. Shri D. C. 
Sharma informs us that he has tabled 
a short notice question also. Is the 
hon. Minister in a position to reply 
now?

Shri Ram Krishan Gupta
(Mahendragarh): I have also given 
notice of a short notice question on 
this subject. No statement should be 
allowed to be made on this motion 
because we will be deprived of 
chances for rais ng short notice ques
tions.

Shri Vajpayee (Balrampur): It is 
open to the Congress Members to 
move an adjournment motion.

Mr. Speaker: Shri Shahnawaz
Khan.

Shri Feroae Gandhi (Rae Bareli): 
The Minister is not in his seat.

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): W» have
not got very detailed information 
available with us. But this much I 
can say. From the information re
ceived at 21.35 hrs. on the 29th of 
November, 1959, 6 ABP was held up 
at mile No. 59/17-18 due to explosion 
of a bomb between Jakolari and 
Sarna. No one was injured or killed 
but the track was badly damaged. 
There was slight damage to the 
engine. Civil and police officers, 
Gurdaspur and Pathankot, were advis
ed and they inspected the site at 
about 23 hours. After inspection, SP 
Gurdaspur permitted 6 ABP to 
proceed to Pathankot which suffered

3 hours and 40 minutes’ detention and 
arrived at Pathankot at 1.50 hours. 
Further traffic over the affected 
portion has been stopped till repairs 
are completed after making a search 
of the track and the area in day-time. 
One ABP was cancelled between 
Pathankot and Amritsar and also 57 
Down between Gurdaspur and 
Pathankot. Passengers of 57 Down 
proceeded by bus. AJEN and ATS, 
Amritsar, are at site.

Shri D. C. Sharma: This is the
second incident that has taken place 
on the same line.

Shri Shahnawas Khan: I have not 
yet finished. ASO (Spl. Int.) of the 
headquarters office has left yesterday 
for the 3cene to make further 
enquiries. AIG/GRP and the civil 
and police officers, Gurdaspur and 
Pathankot, have inspected the site. 
AIG/GRP, Punjab, is making 
enquiries on the spot and further 
details are awaited.

Shrl Vajpayee: A similar explosion 
occurred on the same section on the 
16th January this year. It appears 
that Government have failed to take 
necessary precautionary measures to 
safeguard the track. It is a serious 
matter and in view of the national 
crisis that we are facing, the railway 
lines ought to be properly guarded, 
and the House should be given an 
opportunity to discuss this question.

Mr. Speaker: Are not adequate steps 
being taken to guard the railway 
lines?

Shri Shahnawas Khan: Every Pei
s'ble step is being taken. A very 
thorough enquiry was held on the last 
occasion and the conclusion was that 
the accident was a result of a definite 
act o f sabotage from somebody outside 
our borders.



2667 Re: Explosion DECEMBER 1, 1959 in Atantol 2668

Shri Braj Raj Singh (Ferozabad): 
Then that becomes more serious.

Shri Shahiunras Khan: We have
introduced continuous patrolling of 
the line. The G.R.P. and the R.P.F. 
are patrolling the line and all neces
sary precautions are being taken.

Mi. Speaker: When an accident took 
place in January, it was said that it 
was the result of a sabotage. This 
accident is not said to be in any way 
connected with the other incident. The 
hon. Minister has made some enquiries, 
and he is awaiting some further infor
mation. As soon as he gets some more 
information, he will place it before the 
House, and if any such need arises 
from the facts elicited, I shall certain
ly consider the desirability of having 
a discussion on this matter, if neces
sary. At present. 1 am not called 
upon to give my consent to this 
adjournment motion.

12.18 hrs.

R£: EXPLOSION IN ASANSOL

Shri S. M. Baaerjee (Kanpur): Yes
terday, I gave notice of an adjourn
ment motion about the explosion in 
Asansol, and it was brought up in the 
Mouse. There was also reference as to 
whether it was a Central subject or 
not. The subject was raised in the 
West Bengal Legislative Assembly, 
and the Chief Minister of West Bengal 
has said that it being a Central sub
ject, he has already written to the 
Central Government. The death-!oil 
in this accident now stands at 46.

Shri Braj Raj Singh (Ferozabad): 
More may die in view of the serious 
injuries caused.

Mr. Speaker: When this matter was 
brought up yesterday, the hon. Deputy 
Minister said that full information was 
not yet available. To the best of his

recollection, no permit was given, ani. 
it seems to have been a case ot unau
thorised storing of ammunition. There
fore, the explosion must have occurred. 
It is also open to the State Government 
to give permits upto 50. I do not 
know all the units there, and they may 
be of a smaller account Now, the 
Chief Minister of West Bengal seems 
to have stated that this is a Central 
subject and so on. In view of the 
large casualties that have resulted, 
may I know what exactly the hon. 
Minister has to say in this matter?

Shri Narayanankntty Menon
(Mukandapuram): Licensing is sub
ject to the Central Government’s ins
pection and comes within the duties of 
the Inspector of Explosives. It is not 
the absolute power of the State Gov
ernment.

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): I have not
yet received any detailed report from 
the Inspector of Explosives who has 
proceeded to the spot. The Chief 
Inspector of Explosives who is at 
Nagpur has also been asked to go to 
the spot We are awaiting a report 
from these authorities. According to 
the Explosives Act, the District Magis, 
trate also has to make a preliminary 
enquiry when an accident like this 
takes place. We have not received any 
detailed report till now. We are await
ing a report. As soon as I get a 
report, I would be abio to make a 
statement on the matter giving the 
reasons for this accident and other 
particulars.

Shri Braj Raj Singh: In such mat
ters, there must be quick action. At 
present, 46 people have died, and more 
may die because serious injuries have 
been caused. They have not yet 
received a report. They must be very 
quick in these matters.

Shri K. C. Reddy: I quite aree that 
this has been a very serious accident,
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and quite a number of people have 
died, and several have been injured. 
I would like to take this opportunity 
ol conveying to the members of the 
bereaved families our condolences. We 
are doing everything possible to 
expedite the report. As soon as the 
report is made available to us, I will 
make a statement.

Shri Hem Barua (Gauhati): The
Chief Minister of West Bengal has 
written about it to the Central Gov
ernment saying that it is a Central 
subject. May I know what the Cen
tral Government has got from the 
Chief Minister of West Bengal?

Mr. Speaker: The hon. Minister says 
he is making enquiries and is trying to 
expedite the report.

Shri Narayanankutty Menon: When 
a serious accident like this happens, it 
is not that we are much worried about 
the accident alone. What we arc 
worried about is the mechanism and 
the functioning of the Central Gov
ernment. The Chief Inspector of 
Explosives is functioning from Nagpur, 
and the Government are taking all 
possible steps. What we want is an 
assurance from the Minister that the 
machinery of the Central Government 
and of the Inspector of Explosives is 
tightened up so that this sort of unli
censed ammunition and explosives will 
not be permitted hereafter. That is 
the preventive aspect of it. We are 
stressing today the preventive aspect

Shri K. C. Reddy: It is these aspects 
about which we have no definite infor
mation. It is not definitely known 
whether there were unauthorised 
licensees or whether there were unau
thorised persons who were storing 
these goods. It is not known whether 
the District Magistrate issued licences 
or whether the Inspector of Explosives 
issue licences. All these facts are yet 
to be ascertained. We are awaiting 
the report

Sbri Hem Bama: 1 want to know
specifically what the Chief Minister of 
West Bengal has written to the Central 
Government on this matter.

Mr. Speaker: After the accident,
they are making enquiries.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial
Nehru): It is .obvious that there has 
be^n a very serious accident or inci
dent, whatever it was, involving so 
many deaths. It is totally immaterial, 
so far as this House is concerned, whe
ther it is the Central Government’s 
responsibility or the State Govern
ment’s responsibility. This House is 
interested in knowing all the facts, and 
it is right that we place them even 
if it falls within the purview of the 
State Government, and it is not only 
the facts of this case, but also the facts 
in regard to the other questions that 
have been raised by some hon. Mem
bers as to who issued the licence, how 
this kind of thing can be prevented, 
etc, I am sure at the present moment, 
it is pretty difficult to discuss it when 
all thp facts are not before us. Those 
facts should be obtained as rapidly as 
possible after full enquiry.

Mr. Speaker: Yes, in two or three
days.

Shri H. N. Mnkerjee (Calcutta-
Central) : In the West Bengal
Assembly, an adjournment motion was 
brought in in order to secure from the 
West Bengal Government particulars 
about what exactly has been done, or 
is proposed to be done, and in answar 
to that motion, the Chief Minister said 
that he had informed the Central Gov
ernment about it, because it falls, for 
some reason, within the jurisdiction 
of the Central Government We come 
to the Central Government and ask for 
particulars as to what exactly has been 
done about it and we are told that ihe 
Chief Inspector of Explosives is at 
Nagpur or somewhere, and certain 
things, mysterious things, are being
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done about which w « are not to be 
taken into confidence. This is a very 
undesirable state of affairs. The Prime 
Minister is very keen on informing us 
about this matter, and I am very 
happy about it. He said that it is 
immaterial whether it was within the 
ambit of the West Bengal Government 
or the Central Government, but let us 
find out with more expedition as to 
what has happened.

Shrl Jawaharlal Nehru: We admit 
that it must be done with full speed 
and full competence and even if the 
West Bengal Government is holding an 
enquiry the Central Government 
should also do it.

Mr. Speaker: Even though it will 
take some time, I hope the hon Min
ister will make a statement before the 
end of this week.

Shri Jawaharlal Nehru: It is not a
question of time. It should he done as 
•oon as possible. An enquiry is being 
made, and as soon as it is completed, 
it should be made available.

1ZJW  h n .

STATEMENT RE: CHINGHAI-TIBET 
HIGHWAY

The Prime Minister and Minister of 
Xxtemal Affairs (Shri (Jawaharlal 
Nehm): On the 27th of November, the 
hon. Member, Shri Goray, tabled an 
adjournment motion in the House, 
baaed on the newspaper report about 
the Chinghai-Tibet highway. In that 
newspaper report, it was suggested 
that this was across Indian territory.
I stated in the House that, according 
to my information, this did not pass 
through Indian territory, that it was 
an entirely different route and had

1; 1959 fv p e n  laid on tJwTaMa

nothing to do with the other route 
which might be in the people's minds, 
which goes across tile Aksai-Chin area. 
In fact, the Chinghai-Tibet highway 
goes through the north east of Tibet. 
We have enquired about this matter 
further, and what I have stated in this 
House has been confirmed The 
Chinghai highway is nowhere near 
Indian territory.

12 .24 hrs.

PAPERS LAID ON THE TABLE

A c t i o n  t a k e n  b y  G o v e r n m e n t  o n  
A s s u r a n c e s

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of 
each of the following statements show, 
mg the action taken by the Govern
ment on various assurances, promises 
and undertakings given by the Min
isters during the various sessions of 
Serond Lok Sabha:

(i) Supplementary Statement No. 
II—Eighth Session, 1959. (See 
Appendix II, annexure No. 
38.)

(ii) Supplementary Statement No. 
IX—Seventh Session, 1959. 
(See Appendix II, annexure 
No. 39.)

(iii) Supplementary Statement No. 
XV—Fifth Session, 1958. (See 
Appendix II, annexure No. 40.)

A m e n d m e n t s  t o  I n d ia n  P o l ic e  Servxc* 
( P a y ) Rrnx*

The Minister ef State ta (he Mifettry 
of Home Affain <8hrt Datar): I beg
to lay on the Table under sub-section
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H ) ot section 3 of the All India Ser
vices Act, 1951, a copy of Notification 
Ho. GJ3.R. 1212, dated the 7th Novem
ber, 1959, making certain further 
amendments to Schedule 1H to the 
Indian Police Service (Pay) Rules,
1954. [Placed in Library. See No. 
L T -1738/56]

H im a c h a l  P r a d e sh  H in d u  M a r r i a t .e 
R e g is tr a t io n  R u le s

The Deputy Minister of Law (Shri 
Hajarnavis): I beg to lay on the Table 
under sub-section (3) of section 8 of 
the Hindu Marriage Act, 1955, a copy 
wT the Notification No. LR.1-77/35, 
dated the 25th July, 1959 containing 
the Himachal Pradesh Hindu Marriage 
Registration Rules, 1959, published in 
Himachal Pradesh Gazette. [Placed in 
Library. See No. LT-1739/591

A m e n d m e n t s  t o  C e n t r a l  E x c isr  
R u les

The Deputy Minister o f Finance 
(Shrimati Tarkeshwari Sinha): I beg
to lay on the Table under section 38 
o f the Central Excises and Salt Act, 
1944, a copy of Notification No. G.S.R. 
207, dated tht> 1st April, 1958, making 
certain further amendment to the 
Central Excise Rules. 1944. [Placed in 
Library. See No. LT-1740/59 )

R e p o r t  ok Lwe In s u r a n c e  C o r p o r a -  
t io n  o r  Ind ia

Shrimati Tarkeshwari Sinha: I beg
to lay on the Table under section 29 
o f the Life Insurance Corporation Act, 
1956, a copy of the Report of the Life 
Insurance Corporation of India for the 
year ended 31st December, 1958 along 
with the Audited Accounts. [Placed !« 
Library. See No. LT-1741/59.J

lt.SS hr*.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

C o l la p se  o f  hoof in s id e  S hipuh 
C o l lie r y

Sbri N. &. Mantewamy (Vellore): 
Under rule 197, I beg to call the atten
tion of the Minister of Labour and 
Employment to the following matter 
of urgent public importance and I 
request that he may make a statement 
thereon:—

“Reported death of 7 persons
due to collapse of roof inside
Sripur Colliery on 19th November,
1959."

The Deputy Minister ef Labour 
(Shri Abid A li): As the hon. Mem
bers are already aware, the regrettable 
accident took place in Sripur Colliery 
at 4 a .m . on the 19th November, 1359. 
The mine is situated in the Burdwan 
District of West Bengal.

From the preliminary report receiv
ed, it appears that while some workers 
were loading coal on a belt conveyor 
and some timber mazdoors were put
ting roof supports, a mass of roof coal 
measuring 25' x  12' x 3', approximately 
thirty tons, fell from a height of 8 ftet 
from the junction of two galleries, 
killing seven loaders instantaneously- 
Three persons received minor injuries, 
and one serious injuries.

Rescue measures were undertaken 
immediately and the bodies of ’-he 
unfortunate persons, buried under the 
debris, were removed after clearing 
the fall.

About 3,800 persons are employed in 
the colliery and the accident has not 
resulted in any unemployment. The 
officers of the Mines Department are 
inquiring into the accident. Further 
details will be placed on the Table of 
the Sabha in due course.
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12.28 kn.
CONSTITUTION (EIGHTH AMEND

MENT) BILL—contd.

Mr. Speaker: The House will now 
proceed with the consideration of the 
following motion moved by Shri 
Govind Ballabh Pant on the 30th 
November, 1859, namely:

“That the Bill further to amend 
the Constitution of India, be taken 
into consideration.”

I have received notice of a privilege 
motion from Shri B. C. Kamble where 
he says that the vote on the motion 
must have been recorded yestprday 
itself and, therefore, an irregularity 
has been committed, which is a breach 
of privilege. I do not agree that it 
is a breach of privilege at all, and 
that is why I have not given him con
sent to raise it. But I would like him 
to state here whether any irregularity 
has been committed.

Shri Dwivedy has also written to 
me that he wishes to seek some clari
fication regarding voting before we 
put the Constitution (Eighth Amend- 
mend) Bill again to the vote. Now 
Shri Kamble.

Shri B. C. Kamble (Kopargaon): 
My point is, very briefly, under rule 
367 when once you are pleased to di
rect that a division should take place 
and the ‘Ayes’ should go to the right 
lobby and 'Noes’ to the left lobby, and 
the voting commences, then, under the 
rule, it is not permissible at all for 
you to rule that the voting should be 
suspended, or the decision should be 
postponed. I will read out the rele
vant portion—I hope I am not repeat
ing and taking much time. The rule 
says:

“ If the opinion so declared is 
V a in  challenged, he” .

“ . . . . he shall direct the 
‘Ayes’ to go into the Right Lobby 
and the ‘Noes’ into the Left 
Lobby. In the ‘Ayes’ or ‘Noes' 
Lobby, as the case may be, each 
member shall call out his Division 
Number and the Division Clerk, 
while marking off his number on 
the Division List, shall simulta
neously call out the name' of the 
member:”

Here the word used is “shall” ; that is 
to say, the Division Clerk "shall”  call 
out the name, the member “ shall”  
call out his Division Number. Fur
ther, the rule says:

“After v.-iting in the Lobbies is 
completed''.

That is to sav, this proccsr- cannot 
be prevented; the process of voting 
cannot be prevented. That is prescrib
ed in the rule itself. It further says:

“After voting in the Lobbies 
is completed, the Division Clerks 
shall hand over the Division Lists 
to the Secretary, who shall count 
the votes and present the totals of 
Ayes’ and Noes’ to the Speaker.”

Therefore, it is mandatory upon the 
Division Clerk to hand over the Divi
sion Lists to the Secretary, and simi
larly upon the Secretary to count the 
votes and present the total? to you, 
and thereafter your duty follows; and 
that duty is:

“The result of a division shall 
be announced by the Speaker and 
shall not be challenged”.

Therefore, when you receive the list, 
it is your duty towards this House 
that you shall announce the result, 
and further no member shall chal
lenge it  That is the position.
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Another point that I would like to 
make is this. It is possible that there 
is an error in the case of a division.
If there is such an error, that error 
should be rectified. What is the posi
tion under such circumstances? Now 
J am reading from the Fifteenth Edi
tion of May's Parliamentary Practice. 
page 410. The caption given is “Irre
gularity vitiating the Division” . At 
page 404, at the end, there is a small 
paragraph which says:

“When an irregularity occurs in 
a division the usual practice is for 
the Chair to interrupt the process 
of division as soon as the irregu
larity is discovered . . .

So far as this is concerned, this is all 
right.

“ . . . . pul the question
again . . . ”

Mr. Speaker: interrupt the
process of division as soon as the 
irregularity is discovered . . . .”

What is the number of the page?
Shri B. C. Kamble; The numb?r 

of the page is 410.
Mr. Speaker: Fifteenth Edition of 

May?
Shri B. C. Kamble: Yes, Sir. (Inter

ruption). Hon. Members will please 
here me. It says:

“When an irregularity occurs in 
a division the usual practice is for 
the Chair to interrupt the process 
of division as 6 00n as the irregula
rity is discovered, put the question 
again and proceed to take a divi
sion de novo."

That is to say, the process must follow 
then and there. It is true that we in
terrupt the process of division, but 
then another division will be called 
and completed. This is the position 

. . . .  ( Interruption).

Am Ho*. Member: Where ia it
said?

Mr. Speaker: Let him go on.

Shri B. C. Kamble: Now I am refer
ring to page 111 of the same edition. 
According to what is stated there— 
and that is my point—there has been 
contempt of the House so far as yes
terday’s last portion of the proceed
ings is concerned . . .

Mr. Speaker: What is the number
of the page?

Shri B. C. Kamble: Page 111. in ttie 
middle of the page the caption is "Dis
obedience to Rules or Orders of eitner 
House” and it reads as follows:

“Disobedience to the orders of 
either House, whether such orders 
are of general application or re
quire a particular individual to do 
or abstain from doing a particular 
act, or contravention of any rules 
of either House, is a contempt of 
that House.”

That is to say, it is the duty of the 
Division Clerk to come the mum.nt 
you declare a division. If there 13 a 
failuie of doing that particular duty, 
it is no use arguing that the Tellers 
were not there or that the Divis.on 
Officers or the Division Clerks were 
not there. The hon. Member, Shn 
Feroze Gandhi staled that there was 
some confusion. It was also stated 
that hon. Members were not familiar 
with the procedure and that there was 
no arrangement. With regard to that 
I submit that it was known that this 
is a Bill to amend the Constitution. 
It was also known that a division of 
a particular type wiil be necessary. 
It was further known that the hon. 
Home Minister was pleased to say that 
all the proceedings would be com
pleted only yesterday. When hon. 
Members requested yeu and you, in 
turn, requested the hon. Home Minis
ter to reply tomorrow, he said that he 
would like to finish this job only yes
terday. That is ‘ o say, everything was 
completely known to you, to this 
House, to the hon. Members, to the 
hon. Home Minister and to the Divi
sion Clerks in the Secretariat, with 
regard to this particular kind ef 
arrangement to be made. Therefore
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my submission is that under these cir
cumstances there has been a contempt 
« t  the Rouse and you, Sir, as the cus
todian o f the privileges of the House, 
will be pleased to uphold this parti
cular point.

One minute more and I will finish. 
Finally, what I have to say is that 
apart from the merits or the demerits 
o f this Bill or apart from the passing 
« r  not passing of this Bill, I would 
like to suggest that certain other way 
may be found. But then the reputa
tion of this House must be maintain- 
«d  and yesterday's result should be 
declared or the Bill should be deem* 
ed to have been rejected by this 
House.

Shri Surendranath Dwivedy (Ken- 
drapara): Sir, my intention is not to 
obstruct the passage of the Bill, which 
1  want to be passed, nor is it to ques
tion your ruling. But, as has been 
pointed out by my hon. friend, certain 
irregularities have been committed and
I want your guidance before you take 
to voting.

First o f all I will refer to the auto
matic voting. The Rules provide a 
certain procedure. Before you order
ed  automatic voting you explained the 
process as to how voting was to be 
done. You made it quite clear. You 
said:

“ If, in spite of my suggestion 
hon. Members say, *My vote has 
not been recorded since I And 
something wrong in the machinery’ 
and so on, I am not going to allow 
them to correct the mistake” .

Then, this Rule makes it obligatory 
<m you that as soon as the result of 
voting appear* on the indicator 
boards, the result o f the Division 
shall be announced and that it shall 
be challenged. You did not announce 
the result, but the result was known 
to everybody. There were only 242 
votes in favour o f  the motion, that Is,
II  short of die required number. 
Then before the result was announced 
an hon. Member got up and said, "My

button Is not working." Than as hon. 
Minister got up and said, "M l** 
seems to have worked wrongly. I 
pressed 'Aye’ button but I am shown 
as abstaining.” Some other hon. Mem
bers also rose. This was quite con
trary to what you yourself had stated.

Then, I th'nk, because you wanted 
to be fair on the point since it is a 
very important Bill, you again Mid 
that we should go into the lobbies 
and record our votes. When hon. 
Members went into the lobbies—the 
procedure has been very clearly ex
plained by my hon. friend, Shri 
Kamble—what happened is again 
objectionable. I have to say that the 
results were never announced al
though hon. Members had voted. It 
was avoided. I do not know why? 
The result was not announced and 
there was a lot of confusion instead. 
You took into account some objec
tion raised by Shri Feroze Gandhi. 
But the rules in this regard are very 
clear. According to Rule 371, no 
objection can be raised to a point like 
this unless it is on the ground of per
sonal, pecuniary or direct interest. 
Except on these grounds no objection 
can be raised.

Mr. Speaker: What is the Rule'
Shri Surendranath Dwivedy; Rule 

971 of the Rules of Procedure and 
Conduct of Business in Lok Sabha.

He raised questions oi a general 
nature, namely, that hon. Members 
have not been able to vote, that they 
have forgotten the procedure and that 
this has been done after two years. 
He raised all these matters. He did 
not make a point that he had not 
been able to record his vote. If he or 
any other hon. Member had said that, 
you were perfectly within your rights 
to ask those votes to be recorded in 
favour or against or in any way they 
preferred it to be recorded. That 
was not done. I want that this im
pression should not be carried out
side that because there was a parti
cular difficulty and that the required 
number of hon. Members were not 
present and thus the BUI was not 
going to be passed so some such
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method was adopted and the situation 
was saved for the time being. I do 
toot want that the reputation of the 
House should be interpreted in this 
way. Repeated demands were made 
even after Shri Feroze Gandhi had 
said that. There was an hon. Mem
ber, who said, “ I request you to 
announce the result.” When he advo
cated for postponement till today, 
there was again objection that it 
should not be postponed till today. 
We postponed it, but I think it was 
irregular, in the sense, as has been 
stated by Shri Kamfcle, that it had 
been repeatedly stated here that all 
stages of this Bill would be passed in 
the course of the day. That was 
very clear. I do not think you ever 
announced, as Speaker, that the vot
ing would take place at 5 o’clock, 
which Shri Feroze Gandhi mentioned. 
There was nothing tike that. In 
fact, it was stated that the first stage 
of the Bill would be over by 4.45 
p.m. But the discussion continued 
and it was allowed to continue. The 
House agreed with you that we sit 
for a longer time to dispose of the 
matter. So there was no question of 
surprisingly or unexpectedly voting 
taking place. It was a failure on the 
part of the ruling party to take steps 
10 make adequate number of hon. 
Members present in the House for the 
purpose of voting. In order to avoid 
this, I think, some such procedure was 
adopted, which to me seems com
pletely irregular and unconstitutional 
and thus not in order. Therefore 
when you ask us to go to vote again, 
let us know what procedure you are 
going to follow. Let us have a clarifi
cation from you.

Shri Feroee Gandhi (Rai Bareli): 
Sir, since my name has been men
tioned, I wish to say something. The 
only point that I raised yesterday was 
that when you called for the physical 
division—I think I have been here 
longer than Shri Dwivedy and Shri 
Kamble. . . (Interruption).

Mr. Speaker: If he is stating a 
fact and if he has been here longer, 
how can one challenge it?

Shri Sarendraaath Dwlvedy: I have 
been a Member of Parliament also
since 1952 . . . (Interruption).

Shri Feroze Gandhi: Do not be so
sensitive.

Sir, what actually happened in the 
lobbies was that I went to a table 
which was marked ‘Ayes’. I enquired 
of the person who was there and 1 was 
told, “No, you go to some other place. 
It is for ‘Noes’ .”  At that very table I 
found several hon. Members, who had 
already declared their votes before 
me, whilst I was standing there . . . .  
(Interruption). Shrimati Chakra- 
vartty, I am not concerned with why 
this did not happen or why this did 
happen I am only telling exactly 
what was taking place in the lobby. 
At some of the tables, I found that, 
of the two sheets containing division 
numbers, whereas one was correct, 
the other was wrong. It was im
possible for the Members to find out 
at which particular table they had ta 
record their votes. (Interruptions).

Mr. Speaker: Order, order.
Shri Feroee Gandhi: When I made

this suggestion yesterday, I pointed 
out that thi6 had happened in the 
lobby. It is very surprising that 
neither Shri Surendranath Dwivedy 
nor Shri B. C. Kamble r.or anybody 
in the House objected to what I said.

Some Hen. Members: No, no. (In
terruptions).

Mr. Speaker: Order, order.

Shri Feroze Gandhi: Not a single
Member in this House objected ta 
what I had said concerning the facts 
that took place in the lobby. If what 
I had said was wrong, that was the 
time to have get up and objected 
(Interruptions).

Mr. Speaker: Order, crder.

Shri Bra} Raj Singh (Firozabad): 
May I submit, Sir, . . .

Mr. Speaker: Order, order. Is he 
going to create confusion here? I am 
really seeing this persistent afcrt.
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When I make an observation, has. 
Members are « little offended. When 
hon. Members both Shri B, C. Kamble 
and Shri Surendranath Dwivedy 
spoke—they are not the Leaden of 
their Groups; but I do not make any 
distinction between the Leader and 
any Member—I allowed them to go 
on uninterrupted. No hon. Member 
from this side, whether a Minister or 
an ordinary Member, ever raised any 
objection or even interrupted. la 
answer to this, I have called on Shri 
Feroze Gandhi, to say what he wants 
to say. Why should there be such 
interruptions? I am not prepared 
to allow this kind of things. We 
want an orderly process. We are 
now saying that what happen
ed yesterday was irregular. Shall 
we commit another irregularity today?
I am really surprised. I would appeal 
to hon. Members, particularly 
Leaders of the Groups to see that 
their followers do not interrupt in 
any manner when another Member 
in this House is speaking. I will allow 
fair opportunity to every Member to 
have his full say. When it is replied 
to, this kind of interruption creates 
the impression that they do not want 
to hear any reply in justification of 
the manner in which proceedings 
took pfacc yesterday. Is it proper?

An Hon. Member: They also inter
rupt.

Mr. Speaker: No, no. The hon.
Member is going on interrupting. I 
am really surprised. He has not ad
justed himself to this House.

Acharya Kripalanl (Sitamarhi): May 
I submit. Sir, if in the proceedings 
there is a contradiction of the state
ment that has been tnade, I think the 
Member is entitled to say, there is a 
contradiction of what the hon. Member 
Is saying and what is in the report. I 
think you should allow him.

Shri F erae  Gandhi: Could you
read out the portion which contradicts 
what I said?

Hr. Speaker: Order, order.
Actarya Kripalani lass said calmly.

Do you mean to say that I wouM 
have disallowed Shri Surendranath 
Dwivedy if, at the end of what Feroze 
Gandhi had said, he had said that this 
is not borne out by the record? 1 
would certainly allow that

Acharya Kripalanl; That is what 
he said.

Mr. Speaker: While he was speak
ing, he went on interrupting. I am 
appealing to the Leaders. Would they 
advise the Members to interrupt and 
say, you are wrong. That is rather 
strange.

Shri Ferose Gandhi: Mr. Speaker,
1 insist that Shri Surendranath 
Dwivedy read out from the record, 
who objected to the facts when 1 said 
that this thing happened. ̂ Who object
ed to what 1 said in so far as it con
cerned facts? Kindly read it out 
This is a big irregularity that is com
mitted. Acharya Kripalani is the 
leader of the Party to which Shri 
Surendranath Dwivedy belongs. He 
said that his follower wanted to read 
oui facts. Why does he not read it 
out?

Mr. Speaker: Leave it to me.
Shri H. S. Maker jee (Calcutta— 

tral): Mr. Speaker, 1 do not under
stand why tempers are ruffled because 
wo are discussing a matter which 
affects all sides of the House, all 
parties. As far as the substance of 
the motion of yesterday was concern
ed, many of us supported the motion 
and we voted for it twice over. It is 
not in regard to matter of form that 
any kind of acrimony might be raised. 
Acrimony could arise only on points 
of substance. We are concerned with 
a matter of form which is involved 
here.

1 beg of you to let me say that it fs 
very important that we observe Art 
forms which have been evolved as a 
result of long experience. I say thi« 
perhaps In an unaccustomed fashion. 
We have been told ever so often that 
perhaps we on our eld* are mom 
prone to breaking the rule* wWeit ate
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beg of you to remember this that 
after all, these rules are very impor
tant and we should not deviate from 
them.
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My submission is, with all respect, 
that yesterday certain things happened 
which really amounted to a deviation 
from the rules. You called for a 
Division because, this being a Bill to 
amend the Constitution, a Division 
was necessary. The automatic process 
worked, and ag far as we can say, that 
worked perfectly well and the calcula
tion appeared there. When the cal
culation appeared there was necessari
ly even on our side, a certain pertur
bation because the ‘Ayes’ did not seem 
to have the requisite majority. May 
be that was at the back of your mind 
and at the back of the mind of the 
House when you asked for another 
Division, because, you suspected that, 
may be, the mechanical process had 
been at fault and you wanted us to 
go into the lobby and vote in the old 
fashion. I have had experience of the 
old days when we did not have this 
mechanical device and we used to go 
into the lobby and vote. Yesterday, 
I certainly admit what Shri Feroze 
Gandhi says that there was a great 
deal of confusion. But, even in the 
early days, there used to be a great 
deal of confusion when on one side 
there was a concentration of votes. If 
the ‘Ayes' have too many on their 
side and the ‘Noes’ have too few, 
naturally, there has to be a certain 
amount of physical crowding. There 
was that crowding. We all felt un
comfortable for a time. It is also a 
fact to which I can vouch with my 
own experience that after an initial 
period of discomfort, we all succeeded 
in recording our votes. If we had not 
succeeded in recording our votes, as 
soon as we came back to the House, 
we would have conveyed to you the 
fact of our inability to record our vote. 
As far as I know, nobody conveyed to 
you the idea that because of conditions 
there, they had been physically pre
vented from recording their vote. The
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Division was taken in the lobbies in 
accordance with whatever rules have 
been made in your pleasure. After 
that, under the rules, it is obligatory
on you to declare the result as it is 
conveyed to you by the Officers of 
the House. The Officers of the House, 
for some unaccountable reason, did 
not appear to come here to convey to 
you the result. You were not pleased 
to announce the result. You said that 
Division would take place tomorrow.
I feel that there has been a very 
definite deviation from the rules in 
this regard.

1 suggest for your consideration very 
seriously that since these rules should 
not be violated with impunity, it is 
necessary that the Leader of the House 
preferably with your permission 
moves for a suspension of the rules in 
regard to the manner of taking Divi
sion and after having suspended the 
rules in your discretion, you may have 
another, so to speak, assessment of the 
desire of the House in regard to the 
motion. Without that kind of suspen
sion of the Rules of the House, we can
not ride rough shod over the rules as 
we appear to have done. I say with 
great respect, I do think that the rules 
have been violated yesterday. We 
should be very careful about it. That 
is why I suggest, in order to main
tain decorum and propriety in regard 
to this matter which is very impor
tant, there may be a motion prefera
bly by the Leader of the House for 
suspension of the rules concerned and 
then we can proceed in the proper 
fashion towards registering our ver
dict in regard to the Home Minister's 
motion.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Sir, I was going to 
make a submission that it is for you to 
interpret rule 387 (3) (a) and (b) 
whether it is not obligatory on the 
Speaker to declare the result of the 
Division as soon as it appears on the 
Indicator Board. I was going to make 
the submission that has already been 
made by Shri H. N. Mukerjee that if 
you are pleased to interpret that rule 
as mandatory, perhaps, the best way
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out would be for any Member with the 
consent of the Speaker, under Rule 388 
to move that the Rule be suspended 
because of the admitted confusion at 
the time and the difficulties that have 
been experienced.

Shri Khadllfcar (Ahmednagar): 
Yesterday many of us felt that the 
procedure followed causing a little 
confusion in the House was a dubious 
procedure. It is my personal experi
ence also and I support Shri Feroze 
Gandhi because I could not find where 
I was to say "Yes” or “No” . That was 
the difficulty. There was a good deal 
of confusion.

My hon. friend Shri Kamble has 
tabled a motion of privilege.

An Hon. Member: Did you vote or 
not?

Shri Khadtlkar: I did vote, but there 
was confusion too. That is a fact that 
must be admitted.

Aa Hon. Member; But you could 
vote.

Shri Khadtlkar: So, what Shri
Feroze Gandhi says is correct. (Inter
ruptions) .

Mr. Speaker: Am I to adjourn the 
House again on account of confusion? 
Hon. Members must be allowed to say 
what they want to say. I have been 
repeatedly requesting hon. Members 
to observe silence in the House when 
another hon. Member u  speaking.

Shri Kfcadilkar: My hon. friend Shri 
Kamble moved the motion of privilege 
because, according to him, a contempt 
was committed. But we are the mas
ters of the procedure of the House 
under the Constitution, and we are to 
regulate it. If at all a contempt is 
committed and if there is a remedy 
to rectify the situation, resort should 
be had to that in order to keep up the 
prestige of the House. If an irregula
rity at a particular moment is com
mitted, no action should be taken in 
haute or out o f prestige, because it 
would brine down the dignity o f this 
House in the eye* of the people. And. 
after all, when you read May’s Par-

tiamentary Practice or this procedure, 
you find it is a game; if you lose a 
catch, you lose the game. You just 
cannot amend the rule to give you a 
second chance.

Therefore, I entirely agree with Shri 
Mukerjee’s suggestion that in order to 
regularise the procedure, the rule 
should be suspended, and a d* novo 
consideration of the Bill should take 
place. That is the only way out o f it. 
A privilege motion is not a way out 
of it because if at all any irregularity 
has taken place, we are here to regu
larise it. Let us admit that some irre
gularity has crept into the procedure 
that was followed yesterday. There
fore, I would entirely agree and 
appeal to the Prime Minister to 
follow a procedure to i^gularise the 
irregularity that occurred in confu
sion yesterday.

With these words, I support the 
suggestion of Shri Mukerjee.

Shri Braj Baj Singh: I want to
bring to your notice rule 158 of the 
Rule* of Procedure. It is under the 
Chapter "Bills seeking to amend the 
Constitution".

In this rule it has been provided: 
“Voting shall be by division 

whenever a motion has to be car
ried by a majority of the total 
membership of the House and by 
a majority of not less than two- 
thirds of the members present and 
voting.”
My point is this, that saying that 

the Members were not clear that a 
division was to take place, or that a 
division was to take place at a parti
cular time, is not correct. It is man
datory under the rule. Voting in the 
circumstances, when the Constitution 
is to be amended, has to take place 
by way of division. So, saying that 
the physical count in the lobbies, due 
to utter confusion, could not take 
place, I think is not correct, because 
there was no specific complaint yes
terday by any Member that he could 
not record his vote.

So, my submission is this. Beoauae 
the matter is quite serious, w e are
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bound to amend the Constitution, and 
the whole House, except perhapa 
friends of the Republican Party, were 
o f the opinion that the Bill should be 
passed, and I am sure all of them 
voted for the passing of the BilL 
Even then we could not collect 253 
Members to get the Bill passed. So, 
in a situation like this we must be 
very careful, because when the Consti
tution has to be amended, the whips 
of the Congress Party must be alert, 
they must collect the requisite num
ber beforehand.

In the circumstances, we must sus
pend the rule and rectify the position.

Shri Siva ftaj (Chingleput—Reserv
ed—Sch. Castes): I entirely agree with 
the point of view which was stressed 
before you by the previous speakers, 
more especially by Shri Kamble, Shri 
Surendranath Dwivedy and Shri
H. N. Mukerjee. But on a question 
of fact, I want to state one or two 
things.

The time for Shri Feroze Gandhi 
to have suggested the postponement 
of voting was when you called for the 
first division. At that time he was 
quiet, but after seeing the indicator, 
he became wise, and wise after the 
event. Then he started the theory 
that Members, thinking that the vot
ing would come at a particular time, 
waited for it, and that having not 
come, they had gone away. Then 
you thought that the machine failed, 
that the men would not fail. So, you 
ordered going into the lobby. What 
happened? Again my hon. friend 
comes to the House and says not 
merely the machine failed, the Mem
bers also failed. It was very shock
ing to hear especially when my young 
friend, Shri Pattabhi Raman, son of a 
very brilliant man in India said, "I 
do not know how to vote” . The curi
ous part of it is that he is a Member 
of the Panel of Chairmen. It is very 
astounding what arguments people can 
trot out in an emergency.

•Expunged as ordered by the Chair.

That apart, I also Join with my 
friend in my appeal to you to see that 
you uphold the dignity and the pres
tige of this House. Whatever ruling 
you may give we are prepared to 
abide by it.

I once again appeal to you to see 
that whatever happens, the dignity of 
this House is maintained. Does not 
matter whether the Government is in. 
power, or is not in power. I do not 
think it is our duty to come and help 
a Government which should not be 
helped.

Shri Mahanty (Dhenkanal): I am 
afraid the issues have been thoroughly- 
confused. I would like first to extri
cate the issues from this debris of 
confusion. The points are the follow
ing:

(1) Whether the voidance of the 
result of voting of yesterday is regu
lar; if so, under what rule? I am 
afraid there is no rule which can de
clare the result of a particular divi
sion void.

(2) Whether another voting can be 
taken today on a particular iasue over 
which the House had divided yester
day. If this point is held, then it will 
be for the House to be convinced, 
under what circumstances the result 
of the division has been declared null 
and void.

(3) Whether the Speaker can waive 
the rules at this stage. You can kindly 
see rule 368. There is a certain pro
cedure for the suspension of rules. A 
Member has to move that the rule, 
in regard to a particular motion, be 
suspended, and then if the House is 
so disposed, after you take the sense 
of the House, only then the suspen
sion of the rule can be permitted. 
But I am afraid this suspension of 
rules cannot hold good in respect of 
a Bill seeking to amend the Constitu
tion. You will find that in respect o f
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Bill* seeking to amend the Constitu
tion, the Rules of Procedure have 
enumerated their own rules. They are 
almost mandatory and obligatory in 
character. There must be a division, 
and it must be carried by two-thirds 
majority present and voting. There
fore, according to my limited under
standing of the Rules of Procedure, 
at this stage, the rules cannot be 
suspended.

IS his.

The fourth point, which is more im
portant, is this. Yesterday, as I And 
from the proceedings, you have ulti
mately held:

‘I feel that a snap vote ought 
not to decide this matter.’’ .

I venture to think that this cannot be 
termed as a snap vote; it is a cold
blooded pre-meditated division. What
ever Shri Feroze Gandhi or Shri C. R. 
Pattabhi Raman might have stated, 
ultimately what holds good is your 
conclusion, which is:

“Under the circumstances, I feel 
that a snap vote ought not t0 
decide this matter.” .

The last issue is this. After all the 
word ‘snap’ is well defined in any 
dictionary. ‘Snap’ means 'accidental', 
"for which no provision had been 
made’, or ‘which came unawares’. But 
here is a cold-blooded pre-mediated 
division for which the House was 
ready, for which you had also directed 
us that we must stay on till all the 
proceedings were finished.

Shri Joachim Alva (Kanara): May 
I ask for your ruling on this? The 
phrase ‘cold-blooded pre-meditated 
division' is a reflection on the House.

Shri Mahanty: I do not know how 
'cold-blooded’ means an aspersion. 
"Certainly, he is very much warm
blooded. What I am submitting is 
-this. Your ruling was that it was a 
snap vote, and that this should not be 
-decided on a snap vote. Even though 
1 have not the temerity to question 
•your ruling, most humbly I would

like to point out that it was not a snap
vote.

My last point is this. Shri Feroze 
Gandhi asked ‘Did anybody contro
vert it?’. I do not mean to say that 
whatever he says is so sacrosanct un
less it goes controverted.

Shri Ferose Gandhi; Let my hon. 
friend read it out.

Shri Mahanty: I am reading it out. 
Please see page 3778 of the uncorrect
ed debates.

"Shri Feroze Gandhi-. I have not 
finished y e t ..” etc. etc.

Shri Ferose Gandhi: There should
be no etc. etc.'. The hon. Member 
may read it out completely.

Shri Mahanty: I am reading it.
This is what he stated:

“Another thing is that the divi
sion was announced for five 
o ’clock. It has taken place at 
5.20 p . m . I think it is  unfair to 
hon. Members to say that the 
division will be held at five o’ 
clock and then to have it at 5.20 
p .m . Therefore, I proposes thnt 
the voting should take place some 
tivne tomorrow.

Some Hon. Members: No":

Shri Ferose Gaadhi: 1 am saying
that with regard to the voting.

Shri Mahanty: Let him not inter
rupt me. (Interruptions)

Mr. Speaker: Order, order.

Shri Mahanty: I am not yielding.

If Shri Feroze Gandhi, being a senior 
Member, and having had the privilege 
of being a Member of this House lor 
the last eight or ten years, symbolise* 
Shri Surendranath Dwivedy, or as a 
matter of fact, anybody else, as the 
entire House, then, I am out o f court. 
He asked ‘Did anybedjr controvert it r  
Here, you will tad  . . .
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M  F « « m  Gandhi: Did anyoody
controvert what happened in th* 
Lobby"? (Jntsm ptioru).

H r. Speaker: I have been repeatedly 
mmiting hon. Members to keep quiet 
and not to interrupt, while another 
hon. Member is speaking. That ap
plies to both sides of the House.

Shri Mahanty: Then, again, to conti- 
aue with the quotation, this is what I 
find in the uncorrected debates:

“Some Hon. Members: No.” .
According to my understanding of the 
language, this is the most emphatic 
refusal or controverting, if that was 
seeded at all. Then, this is what I 
la d :

“Shri Feroze Gand.hU The voting 
can take place any time tomorrow.

Shri C. R. Pattabhi Raman 
<Kumbakonam): There seems to 
be a lot of confusion w i‘h regard 
to the marking on paper. You 
will see that presently . .
I do not know he could anticipate 

that.
". . . .  I am doing it for the 

first time after 1 came to this 
House. So, I suggest that this may 
be taken up first thing tomorrow 
morning.

An Hon. Member. Sir, I request 
you to announce the result.

Shri B. K. Gaikwad: It should not 
fee postponed till tomorrow.” .

Therefore, even this objection could 
■ot have been upheld under any rule* 
« f  procedure. The first thing that I 
would like to know is under what 
rule it has been upheld. This kind of 
Abjection cannot be upheld by the 
Chair. I venture to submit that there 
it no rule of procedure under which 
such personal objections can be up
held. If somebody did not know how 
1o mark the paper, well, under the 
rules, he could have been in his seat, 
and he could have asked the Secre
tary, and the papers would have been 
281 (A i) LSD—8.

brought to him, and ne would have 
marked on the paper; he need not 
have run to the Lobby. That is what 
has been provided for in the Rules 
of Procedure.

Therefore, I submit tnat there was 
no rule under which these objections 
of a personal nature could have been 
upheld. Further, there is nothing in 
these proceedings to show that these 
objections have been upheld. You 
have declared the result o f yesterday's 
division as void, not on account 0< 
these personal objections, but on
account of the fact, that, according to 
you, this was a snap vote. I submit 
that this was not a snap vote.

These issues which I have raised are 
very important, not from the point of 
view of this particular Bill, but from 
the point o f view of procedure, and I 
believe, under your guidance, the 
Chair will not give an imprimatur to 
a kind of a convention which will be 
ultimately bad, bad for the House, bad 
for the Lok Sabha, and bad for the 
dignity of Parliament as well.

Mr. Speaker: Now, the Law Minis
ter.

Shri C. R. Pattabhi Raman (Kum-
bakonam) rose—

Mr. Speaker: I have called the
Law Minister now.

The Minister of Law (Shri A. K.
Sen): We are not really dealing with 
the merits of the unfortunate occasion 
which gave rise to all that happened 
yesterday, and resulted in your deci
sion. We are really concerned with 
the legality or the regularity of the 
proceedings. Yesterday, you gave 
your decision; your decision cannot 
be challenged. That is my submission. 
But since you have been good enough 
to allow the liberty to the hon. Mem
bers to deal with the validity of your 
decision, 1 shall certainly reply te 
some of the criticisms which have 
been offered from the other side of the 
House.
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[Shri A. K. Sea]
Mjr sutaniasion is that *11 tbs rules 

do. not exhaust ovary possible situa
tion,, a situation like what took place 
yesterday . . .(Laughter), No. That 
is such a trite saying that it needs no 
repetition. The position is that the 
rules provide for a division either by 
means of this electrical apparatus or 
by physical division according to the 
eld rules which are still embodied in 
jour rules of procedure. If the mecha
nism falls, as it did yesterday . . .

Some Bon. Members: it did not.

Sfcri A. K. Sei»: Let us not question 
your decision. You held, and no ob
jection at that time was raised that 
the mechanism had tailed, and, there
fore, division was ordered, and dtvi' 
si on was taking place. But in the 
‘process of the division, before the 
counting was completed and before 
the results could have been conveyed 
to you, some hon. Members pointed 
out to you the utter confusion which 
was prevailing, and the breakdown 
virtually of the mechanism of physi
cal division.

Shri Yerose Gandhi: Nobody contra
dicted that

Sluri A. K. Sen: I am coming to
that. In fact, at that stage, 
nobody contradicted that position. In 
fact, when you found, as a matter of 
fact—whether your finding was cor
rect or not, whether somebody else 
could have come to the same conclu
sion or not is not the question; the 
question is that you found—on the 
representations made to you during 
the process of voting that there was 
utter confusion and breakdown of the 
physical division, and, therefore, you 
decided that it should be postponed 
till today. I do not see any reason 
why notwithstanding your decision 
that the system had broken down 
you should be still obliged to announce 
the result o f  the voting. The obli
gation comes only when the system 

.works and the results are conveyed 
to, jm i by th« tellers. Th* language 
of the rule is—if I might read it out

onoe again, it bat b«e» quota* al
ready by the bon. Member whohaa 
given notice of this motion— , j-

"387B. (2) After voting *  the 
Lobbies is completed, the Division 
Clerks shall bring the Division 
Lists to the Table when the votes 
shall be counted by the officers 
at the Table and the totals at 
‘Ayes’ and ‘Noes’ presented to t£r 
Speaker.".

Now this stage had not arisen. 
This obligation on the Division Clerk 
will only arise if the mechanises 
works, not before tire working is 
completed (Interruption*). I will giVfe 
examples which are quite convincing. 
Suppose a Are breaks out actually sit 
the time of the voting in the LcMtf 
and it is brought to your jaotlce. I 
have no doubt that the Speaker has 
the authority to suspend the voting. 
Your obligation never arises until the 
results are conveyed to you by the 
Division clerks. Therefore, there was 
no obligation.

I may read out the residual clause 
which governs your powers as also 
the business of the House, rule No. 
389:

“All matters not specifically 
provided for in these rules and 
all questions relating to the 
detailed working of these ruled 
shall be regulated in such mannOt 
as the Speaker may, from time to 
time, direct” .

You have directed that as a result at 
this confusion, the Division could not 
proceed and, therefore, you hAve 
directed it to be held today.

If I have understood the hod. 
Members who have criticised you* 
decision yesterday, the burden <ft 
their criticism 1* that your decktta 
that the mechanism had broken dowfe 
was not justified. But that, I rt&~ 
mit, is absolutely irrelevant. It ta it*  
you to decide whether the mechanism 
has failed or not. You have, ri|M y 
or wrongly, decided so. Thereto**, 
the result must follow—having deck
ed that the mechanism boa failed 
that the voting mwt proceed todoyr
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'' 9mm  S m l i f M k m  rose—
■ r , Bywkari I have heard suffi- 

cMtfttly with teguA  to thia natter.
Aefeuy* K^ipaUni: May I say a

ward? I am surprised that toy hon. 
and learned friend, the Law Minister, 
has laid down a proposition which 
will be very dangerous. He says that 
no rales can exhaust possible situations 

f ( fnterruptiowt).

Shri A. K. Sen: I did not say that. 
1 said no rules can meet all possible 
situations.

Acharya Kripalaoi: It is a very
strange proposition. If this proposi
tion gets currency, anything might be 
done. Further, Sir, nobody has ques
tioned your decision. The hon. Mem
bers want that you reconsider your 
decision in accordance with the rules 
of procedure laid down. 1 think this 
is a very fair proposition. It will be 
confusing the issue to say that any
body has questioned your ruling. That 
question does not arise. In reconsi
dering your decision, I will only 
submit one thing: please remember 
the impression that will be left upon 
the public outside about the sanctity 
of the vote in this House.

Mr. Speaker: I am extremely grate
ful to hon. Members for having put 
both sides of the question. I consider 
it a very serious matter. I will not 
do anything which will prejudice the 
decisions of this House or the inte
grity of the Chair or o f the House or 
in any contingency override the 
Rules. If necessary, the rules may be 
modified or suspended but not broken. 
I am alive to that

Now, hon. Members jriU bear with 
me in patience. I shall state the facts 
and say how I came to that con
clusion. I must give credit to both 
rides of the House, that they were 
anxious to dispose o f this matter 
yesterday. When a suggestion wat 
Unde to the hon. the Home Minister 
fest the voting or, at any rate, the 
conclusion of this debate on the Bin

might be postponed to this day, the 
hon. Home Minister was the first to 
say that it must be disposed of yes
terday itself. Therefore, it is not that 
somehow or other this should be 
dragged on for any advantage or any 
consideration. O f course, there was a 
desire among Members that this need 
not be proceeded with in a hush; it 
might be more leisurely disposed of 
today. Now, we tried our best to see 
that it was disposed of yesterday.

Ordinarily, we have been adopting 
the automatic system of voting here. 
When I told the House that I would 
not entertain any complaints to the 
effect that the machine had broken 
down or hon. Members had carelessly 
pressed the wrong button or did not 
press the button at all, it was more 
o f  a warning. Actually, under the 
Rules, it is not competent for me to 
say, if an hon. Member says that the 
mechanism did not work, that not
withstanding that, I will not allow his 
vote to be recorded. The relevant 
Rule says:

“A Member who is not able to 
cast his vote by pressing the 
button provided for the purposes 
due to any reason considered 
sufficient by the Speaker, may, 
with the permission of the 
Speaker, have his vote recorded 
verbally by stating whether he is 
in favour of or against the motion, 
before the result of the Division 
is announced” .

I wanted to give the warning lest a 
number of hon. Members should rise 
in their seats and say that the 
mechanism did not work, that they 
did not press the buttons with both 
hands and so on. The House will 
recollect that till now, repeatedly.
1 have been allowing hon. Members 
from one side or the other to make 
representations to the effect that they 
did not press the button correctly or 
that the vote was not correcly record
ed and so on. I wanted to avoid a 
similar situation here, and to get 
through the business. What happen
ed Was this: I shall read out from
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[Mr. bpeaker]. 
the relevant portion o f the proceed
ings of yesterday.

“Afr. Speaker: Order, order
Hon. Members will resume their 
■eats. One hon. Member said that 
his machine there did not work at 
all. Who are the other hon. 
Members who have a similar 
complaint?

"Dr. P. S. Deshmukh: Mine
seems to have worked wrongly. I 
pressed ‘Aye’ button but I am 
shown as abstaining” . . . .

That was what the recorder had 
shown. The hon. Minister is certain 
that he pressed the button rightly. 
It may be wrong. Then six hon. 
Members rose. Therefore, I said:

“ I order a division by going 
into the lobbies where this mis* 
take cannot be committed”.

Mo objection was taken to this.
Then, until I actually announce the 

result e f the Division, the Division is 
not completed and the House has not 
decided one way 01 the other. That 
is, the result has to be declared, just 
as no election is complete until the 
result o f the election is declared. 
Before the announcement of the result 
o f the election, nobody can be deemed 
to have won the election or lost it  
Likewise, until the result of the 
Division is declared by me, the 
Division is not complete and the 
result not known. That stage had 
not come.

What happened in this particular 
case was this. I was watching from 
here. We have established here six 
‘Ayes’ Lobbies and two ‘Noes’ 
Lobbies. Hon. Members will see 
BOtices being put up in the Lobbies 
v y in g  that Division Numbers such and 
such to such and such shall go into 
m e  particular Lobby, Division Num
bers such and such to such and such 
shall go Into another Lobby and to 
on. As soon as I enquired about the 
voting, the Secretary came and told 
me that it was not anticipated and, 
Ttnrfifnn . the cleric* had not gone

there. Then* are eignt cierkj is  the 
difterent booths set up in the Lobbies. 
Now, it took some time. There was 
confusion. Members who had gone 
to one Lobby, not finding anyone 
there, rushed to another Lobby. 2 
was seeing for some time as to what 
exactly was happening.

This is a serious matter. I did not 
want any mistake to be committed. 
Further, this was a peculiar situation. 
Unlike in previous votings where 
large sections of the Opposition 
opposed and went to the ‘Noes' 
Lobby, Shri Surendranath Dwivedy 
and others, who are not accustomed 
to go into the ‘Ayes’ Lobby had come 
into the ‘Ayes’ Lobby. Shri Surendra
nath Dwivedy himself said then  was 
confusion. He agreed with Shri 
Feroze Gandhi. -

Shri Surendranath Dwivedy: I did
not say that. Shri Khadilkar said
that, but he voted all r.ght, sir.

Mr. Speaker: 1 am sorry. He
voted all right I referred to 
what Shri Khadilkar said. He 
said there was confusion and delay 
in making arrangements at the 
various booths. It was in order to 
avoid any such difficulty and irregu
larity that I took that decision. 
Amendment of the Constitution can 
be made, according to the Constitu
tion. only if there is a vote in favour 
of it by a majority of the total mem
bership of the House and also a two- 
thirds majority of the Members 
present and voting. Therefore, even 
if all say ‘Aye’ or ‘No*, it is the duty 
of the Chair to count whether the 
amendment is carried or rejected by 
a majority ot the total membership 
o f the House and a majority at two* 
thirds of the number of Members 
present and voting. Then only I can 
declare the result I have to be 
satisfied that the constitutional provi
sion is observed in regard to voting 
on this matter, that is to say, If It is 
passed, it is passed by a majority of 
the total membership ot the How* 
and by a majority of two-thirds «f 
the number of Members present tad 
voting.



consmutton AGRAHAYANA 10, 1881 {8AKA) (Eighth Amendment) *7 0 2 '
Bttl

tillnt S m a d n n t k  Dwlrody: Sup
pose it is lost. Suppose there was 
not the requisite number.

Mr. Speaker: Therefore, counting
is necessary.

An Him. Member: If it is lost?

Mr. Speaker: Even if it is lost, I 
must count before 1 declare it is lost 
It is not merely on voices that 1 can 
dispose of i t  Actual counting is 
necessary in this matter.

And, when the mechanism was not 
properly working and some com
plaint was made, instead of allowing 
each bon. Member to get up and say 
that be voted this way or that way 
I wanted to be on surer ground. Un
fortunately, this mechanism of divi
sion also failed. The clerks could not 
bo there in time and then there was 
a rush. The Opposition had also to 
vote for the ‘Ayes’ . This matter was 
brought to my notice. It is not only 
a question of a snap vote. Shri 
Pattabhi Raman said that there was 
confusion.

Acharya Kripalanl: Confusion could 
have been cleared away.

Mr. Speaker: Shri Pattabhi Raman 
said:

"There seems to be a lot of 
confusion with regard to the 
marking on paper. You will see 
that presently. I am doing it for 
the first time after I came to this 
House. So I suggest that this 
may be taken up first thing 
tomorrow morning.”

Acharya Kripalani: If there is
confusion in the House you will 
restore order.

Mr. Speaker: I do restore order.
Shri Feroze Gandhi said that there 
was not only confusion but one other 
thing also about 5 o’clock and all that. 
Under these circumstances, what is

to be considered is this; whether I 
have got the right at that stage to 
adjourn the House either under the 
rules or under the general practice 
as enunciated in May’s Parliamentary 
Practice which has been referred to 
also. Of course, there are the resi
duary powers under rule 389.

The second thing is, assuming that 
I have got jurisdiction or power, 
whether 1 have exercised it properly 
or not and whether an irregularity 
has been committed.

So far as the first portion is con
cerned, whether it is right or not, let 
us remember what exactly has hap
pened. It is only after the lists are 
brought to me that 1 have to declare 
the result. As soon as I order divis
ion, bon. Members have to go to the 
one side or the other. If a Member 
presents himse.f belore the Clerk, he 
has to record ’Yes’ or ‘No’. All that is 
right But 1 can do so only after it is 
completed. Before lists were brought 
here and while Members were going 
to the one side or the other, some hon. 
Members raised this question. At that 
ctage it was brought to my notice that 
there seemed to be a lot of confusion.

I took all matters into consideration, 
not merely the snap vote. The last 
sentence always refers to something. 
In view of all this confusion and the 
desire on my part to avoid any con
fusion so that we may know how 
many have voted for and how many 
against, I was obliged to adjourn. 
That was what happened. What was 
referred to by Shri Kamble is far from 
saying anything against the procedure 
that was adopted. This supports the 
procedure that has been adopted.

On page 410 of Way’s Parliamentary 
Practice, it is said:

“When an irregularity occurs in 
a division the usual practice is for 
the Chair to interrupt the pro
cess of division as soon as the 
irregularity is discovered, put the
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[Mr. Speaker]
Q u estion  again and proceed to take
a division de novo."
Therefore, at that stage, before the 

results were in my hands, while yet 
the Members were going into the lob
bies and before all of than had cast 
their votes, there was a lot of con
fusion here. I heard from the Secre
tary, that the clerks could not come 
there in time. (Interruption). There
fore, I felt there was confusion in 
this matter. I wanted confusion to 
be avoided and, therefore, I ordered 
fresh division. But even then there 
was this difficulty and, therefore, 1 
rightly exercised my right.

The next question that was raised 
was that I should have called a divis
ion once again there and then.

Acharya Kripalani: Yes.

Mr. Speaker: It is not said, there 
and then. It is only de novo. It is 
not said that immediately I must do 
that with closed doors. Even if I 
call a fresh division I will have to 
throw the doors open and invite other 
Members. Under those circumstances 
the division we had yesterday would 
be as good or as bad as a division I 
call today. 'Immediately’ is not borne 
out by any authority.

We are bound to ruler to May's 
Parliamentary Practice to give us 
guidance wherever there is no specific 
rale. 1 am aware that in our own 
Buies we have got rule 889. I can 
invoke the residuary clause wherever 
there is no specific rule. Where there 
is no specific rule 1 am bound to ex
ercise my discretion in the beat in
terests. I am supported in my view 
by May'ii Parliamentary Practice.

The hon. Law Minister referred to 
a  particular case. Certainly, that is 
another poin t Even after I call a 
iivision hon. Members may come and 
aay that they began to fight or some

thing wrong occurred *a4  it is im 
possible to vote. Only Ibis morning 
Shri Nayar, one o f  our Members, 
brought it to our notice that in the 
matter of filing objection* tome people 
were arrested and, therefore, he want
ed an assurance from the hon. Home 
Minister that they will have another 
opportunity—not immediately, that 
very evening. Even there, that very 
day was not pressed. The hon. Home 
Minister said that he will give them 
ample opportunities to file those ob
jections.

Therefore, under those conditions to 
see that no irregularity was com
mitted, I said this will take place ‘to
morrow'. The circumstances and 
what has happened have amply justi
fied the course that we have taken. 
Now, in calmer moments hon. Mem
bers will go to the lobbies when I 
call the division and record their 
votes calmly and take as much time as 
they like. Then 1 will declare the 
result.

Shri B. C. Kamble: May I say this?

Mr. 8peaker: There m no right of 
reply.

Shri Siva &aj: We walk out as a
protest.

Shri D. A. Katti (Chikodi): This is a 
black day in the history of Parliament 
and it is murder o f tim ocracy

Mr. Speaker: The question is:

‘"That the Bill further to »immil
the Constitution of India, be taken
into consideration.”

L<et the lobbies be cleared.

1U »  hra.

(At this stage Shri Siva Raj, Shri 
B. K. Gaikwad, Shri D. A. Katti, Shri 
M may, Shri H. N. Sonuie, Shri Nona 
Paiil and Shri B. C. Kamble left the 
House.)

The Lok Sabha divided. ^
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Dhrteton No. I]
Abdul LaW.ShriJ
Achar, Shri 
Achint Rain, Shri 
Agarwal, Shri Manakbhai 
Ajtt Singh, Shri 
A in, Shri Joachim 
AM?. Dr. M. S- 
Anthony. Shri Frank 
Arumugam, Shri R. S. 
Anunugham, Shri s. R 
Ayrakannu, Shri 
Balakriahnan, Shri 
Balmlki, Shr 
Bancrjee, shri S. M.
Banerji, Shri P. B- 
B»nj\hi Thakur, Shri 
Barman, Shri 
Barrow, Shri 
Barupal, Shri P. L.
Baaappa, Shri 
Baaumatari, Shri 
Back, Shri I puce 
Bhagarati, Shri 
Bhakt Uarthan, Shri 
Bhania Oco. Shri 
BhargiTa, Pandit M. B. 
Bhargava, Pandit Thakur Dai 
Bhatkar, Shri 
Bhogji Bhai. Shri 
Bi»t. Shri J. B. S.
Brahm Piakaih, Ch. 
Braitawar Praaad. Shn 
Oukravartty, Sbrinuti Rcnu 
Chanda, Shri Anil K- 
Chandak. Shri 
Chandra Shankar, Shri 
Ojandramani Kal», Shn 
Chaturjcdi, Shri 
Charda, Shri
Chettiar, Shn Ramanatltea 
Cbuai Lai, Shri
Daa,ShriK. K
Dai, Dr. M. M.
Dm , ShriN. T.
Daaappa, Shri 
Datar, Shn 
Deb, Shn N. M.
Deb. shri P. G.
Deb, shn fmmihn 
Deaaj. StariMararjii 
Diadod, Shri 
Dube, Shri Mukh*nl 
Bvircdi, Shri M. L. 
Bachazan, Shri V. 
ftanipiUqr, Shri 
OaatfLi, Shcipataw 
fiaata Dart, Shrink 
-AMiwti Ra»

AYES
Oautam, Shri C. D.
Ghoul, Shri Anrnbtado 
Ghoah. Shri N- R.
Gopalan. Shri A. K 
GorindDat, Seth 
Odha, Shri A. C.
Gupta, Shri C  L.
Gupta, Shri Ram Kriahan 
Hajamaria, Shri 
Ilarrani, Shri Aaaar 
Hantda. Shri Snbodh 
Hathi, Shri 
Haiarika. Shri J. K- 
Htda, Shri 
Hera R*i. Shri 
Jlgiivm Ram. Shri 
Jain. Shri A. P.
Jain, Shri M. C.
Jangde, Shri 
Jena. Shri K. C. 
Jhunjhunwala, Shri 
Jiftachandran, Shri 
Jogcndra Sen, Shri 
Jo*hi, Shri a . C.
Joahi. Shrimati Subhadra 
Jyotithi, Pandit J, P. 
Kanakaubai, Shri 
Kanunao, Shri 
Karnurkar, ShriJ 
Kasliwal, Shri 
K»ya\. Shti P. N.
Kedaria. Shri C. M.
Keaar Kumari, Shrimati 
Keshava, Shri 
Ketkar, Dr.
Khadilkar, Shri 
Khadiwala, Shri 
Khan, Shri Sadalh Ah 
Khat., Shri Shahnawaz 
Khaaraia, Shri Jamal 
Kiataiya, Shn 
Kodiyan, Shn 
Kotoki, Shri Liiadhar 
Kottukapaliy. Shn 
Kripolani, Shrimati Sucbcia 
Krithna, Shri M. R. 
Kriahna Chandra, Shri 
Kriahnappa, Shri M. V. 
Ktiihraawami, Dr. 
Kuraafan, Shri M. K. 
Kumbhar, Shri 
Kunhan, Shn 
Kuncl, Shri B. N- 
Lacfthi Ram, Shri 
tartar. Shri N. C.
Mafda Aiuoad, Shrimati, 
Mahanty, Shri.
Mahariro Puaad, Shri, 
Majhi, ShriR. C  
Mafcthi*, Sardar

[13*30 hr*.
Malariya, Pandit Goriad 
Malhotra, Shri Indtr J. 
Malavtya, Shri K. D.
Malliah. Shri U- S.
Malria, Shri K. B.
Malviya, Shri Matilal 
Mandal, Dr. Paahnpati 
Maniyangadan, Shri 
Masuriya Din, Shri 
Mathur. Shri Hariah Chandra 
Mathur, Shri M. D.
Matin, Qasi 
Mehdi, Shri S. A.
MthU, Shri B. G.
Mehta, Shrimati Kriahna 
Melkote. Dr.
Menon, Shri Krithna 
Mrnon, Shri Narayonankutty 
Minunata, Shrimati 
Miahra, Shri Bibhuti 
Miahra, Shri L. N.
Miahra, Shri S. N- 
Miara, Shri R. D.
M>ara, Shri R. R.
Mobideeo, Shri Gulatn 
Mohiuddin, Shri 
Morarka. Shri.
Mukerice, ShriH. N.
Mullick. Shri B. C. 
Muniawamy, Shri N. R- 
Murthj. Shn B. S.
Nadar, Shri Thanulin**™
Nair, Shri C. K- 
Nair, shri Kuttikriahnan 
Naldurgkar, Shri 
Nanda, Shri |
Nanisppa, Shri 
Maraindin, Shri 
Naraaimhan, Shn 
Narayanaianv, Shri R.
Naakar, Shri P. s.
Nathwani. Shri 
Nayar, Shri V. P.
Negi, Shri Nek Ram 
Nehru, Shri Jawaharia'
Nahrui Shrinuti Uma 
Neawi, Shn 
Ou, Shn 
Padam Dev, Shn 
pahadu, Shri 
Palaiuyandy, Sho, 
Pakltoudhuri, Shrimki 
Vaodc. ShriC. D.
Piodey, Shri satiu 
Pangarkar, Shri 
t > aigfahi Shri 
Paona Lai, Shn 
Parmar, Shri Dean Band’’ 1' 
Pairathi Kriahnan, Skri^ 4 
Fatal, Shn N. N.
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Patel. Shri P- R. 
h l t l .  Shri Raieahwa.'
Pktil. Shri R. Q.
Pam. Shri s  K.
Pattabhi Raman. Shri C  R. 
PQUi. Shri Thanti 
Ptabhakar. Sbri Naval 
Pragi Lai, Shri 
Pradhan. Shri B. c.
Radha Ramin. Shri 
Raghubir Sahai, Shri 
Rahman. Shri M. H 
Rai, Shrimati sahodrabai 
Rai B«haduc> Shri 
Ram Garib, Shri 
Ram Saran, Sbri 
Ram Shankar Lai, Shri 
Ramaawamy, Shri S. V. 
Ramaawamy. Shri K- S. 
Ranuul, Shri S. N. 
Ranvitunt Ua>, Shri 
Raaa, Shri 
Ranga. Shri 
Raagarao, Shri 
Rao. Shn Thtrumala 
Raut. Shn BboU 
Raddy. Shri K . C.
R*ddy, Shri NHP 
Reddy, Shri Viawanatha 
Roy. Shri B a h n o illi  
Kup Narain. Shri 
Sadhu Ram. Sbri 
Sabu, Shri Rameahwar 
Saif ai. Sardar A. S. 
Samanta, Shn S. C. 
Semantiinhar, Dr. 
SamiMiUanx. Shri 
Saaganna. Shri

Sankuapandlan, Shri 
Sarhadi, Shri A tit Stash 
Saiith Chandra. Sbri 
Satyabhama D*»i, Shrimati 
Selku. Shri 
Sen. Sbri A. K.
Sen. Shri P. O.
Shah. Shri Manaben4n 
Shankat Deo, Shri 
Shankaraiya, Shri 
Sharma. Pandit K. C. 
Sharraa. Shri D. C  
Sharma. Shri R. C.
Shatftl Swami Ramaftand 
Shobha Ram. Shri 
siddananiappa. S M  
Sidd'nh, Shri 
Singh, Ch. Badaa 
Singh, Ch. Ranbir 
Singh, Sardar Hukam 
Singh, Sardar Iqbal 
Singh, Sardar fogendra 
Singh, Sardar Swat an 
Singh, Seth Achal 
Singh, Shri Babuaath 
Singh. Shri Bahadur 
Sii-gh. Shri Birfcal 
Singh. Shri Brai Raj 
Singh, Shri Dal|it 
Singh. Sbri Din*ih 
Singh. Shn H- P.
Singh. Shri K- N.
Singh. Shn L. Achaw 
Singh. Shri M. N 
Stnghu. Shri Kami 
Sinha, Shri Anirudh 
Sinha, Shri B. P.
Siaha, Shn JbuUa

Sinha, Shri K, P.
Sinha, Shri Satya Narayan 
Sinha, Shri Satyanitea Nar*y«* 
Sinha, Shrimati Tarkaahwaii 
Shthwan Singh, Shri 
Snatafc, Shri Nardco 
Somani. Sbri 
Sfcnarane, Shri 
Soren, Shri 
Subbarayan, Dr. P. 
Subtamanyair, Shri T .
Sultan, Shrimati Maimooaa 
Supakar, Shri 
Sumat Praaad, Shri 
Sunder Lai Shri 
Surya Praaad. Shli 
Syed Mahmud. Dr.
Tantia. Shn Ratneahwtr 
Tariq, Shri A. M.
Tewari. Shri Dwarikanalh 
Thakoit, Shri M. B. 
Thimraaiah. shri 
Thomaa, Shri A. M .
Tiwari. Panjit Babu Lai 
Tiwari. Shri R. S.
Tiwary, Pandit, D. N.
Tula Ram, Shri 
Dike. Shri
Upadhyay, Pandit Muniahwar

Dun
Upadhyaya, Shri Shiea Datt 
Vann*. Sbri B- B.
Varnw. Shri M- L 
Varnw. Shri Ramungb Bhai 
Vuwanath Praaad. Sbri 
Vyaa, Shn RadhcLal 
Waanik, Shn Battmhaa 
Yajmi. Shri

NOES

Chavan, Shri D. R. 
Oaikwad, Shri B. K. 
Kamble, Shn B. G

Katti, Shri D. A. 
Manay, Sbri 
Parmar, Shri K< U.

Sira Rai. Shri 
Sonulc, Shn H. N. 
Sugaadhi. Sbri

Mr. Speaker: The result *f the divis
ion 1b :

Ayet : 291
Noet : 9.

The motion is carried by a majority 
o f the total membership of the House 
and by a majority of not leas than 
two-thirds of the Members present 
and voting.

THo motion was adopted.

Clause t—  (Amendment of Article 
333)

Mr. Speaker: We shall now proceed 
with the c la use-by-clause consideration 
of the Bill. Usually we do not tako 
any votes during the lunch hour. 
Therefore, we shall take votes on *11 
the clauses at 15.30 hours; 1 hop* ft 
will be convenient to Members. In 
the meanwhile we shall get along with 
the clauses. Let us take clause 2 now*. 
Are there any amendmehwr
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M ui Narayanankotty Menon (Muk- 
andapuram): Sir, I beg to move:

Page 1,—

after line 10, add—

"Provided that such nomination 
ahall only be made in pursuance 
of the recommendation made by 
the leader of the majority party, 
if any, or that of the biggest 
single party in the assembly.” (16)

Shri Kodiyan (Quilon-Reserved- 
Sch. Castes): Sir, I beg to move:

Page 1,—

After line 11, odd—

“Explanation.—The Governor in 
making the nomination shall act 
on the aid and advice of the 
Council of Ministers appointed im
mediately after the elections to 
the Legislative Assembly.”  (17)

Shri N i n r u u k i t t ;  H c n n : . Sir,
my amendment to this clause is re
garding the powers given to the Gover
nor for nominating representatives of 
the Anglo-Indian community to the 
Assembly. On principle, Sir, we are 
opposed to the power of nomination 
bt:ng given to the Governor, but be
cause the Bill is so worded and be
cause tl'ere are practical difficulties in 
providing separate constituencies for 
the Anglo-Indian community, while 
accepting the principle that the Anglo- 
Indian community should be given a 
representation in the Assemblies of 
West Bengal and Kerala, we take 
objection to the rule that the Governor 
should be given unfettered powers to 
determine who is to be the represen
tative nominated from the Anglo- 
Indian community.

ordinarily, Sir, the powers given un
der our Constitution to both the Gover
nors and the President are so restrict
ed and limited that they act always 
and exercise the powers given to them 
under advice of the Ministries either 
in the States or in the Centre. But 
in this peculiar situation there is a 
peculiarity because the nomination is 
to be effected by the Governor at a 
time when there may not be any 
Cabinet existing in one of the S ates. 
A  sfmii^r situation arose in Kerala 
State immediately after the last elec
tions. After the results of the general 
elections were announced and before 
the Governor constituted the State 
legislature the Governor there made a 
nomination of a particular member to 
be representing the Anglo-Indian 
Community. A t that time there was 
no Cabinet and it was the President’s 
rule. The Governor was, therefore, 
exercising his powers unfettered.

As was the position in our State, 
we find that Governors as a rule do 
not belong to that particular State 
and they exercise certain functions 
when the President's rule is there. 
At that time we could not understand,, 
when the Governor chooses a parti
cular individual to be the represen
tative of the Ang'o-Indian Community 
of that State, under whose advice and 
on what information the Governor 
would pick out a particular represen
tative. It so happens that in these 
particular States where the party posi
tions are so precarious and a particular 
party is voted to power with a one- 
man majority, it is possible for the 
Governor to nullify that electoral 
majority by nominating a particular 
individual of his own choice if he 
acts without the advice of any res
ponsible person.

My amendment seeks to prevent the 
Governor from acting in an arbitrary 
manner and without the proper 
advice of an elected representative. 
Therefore, my amendment provides1



Constitution DXCEMBXR 1, 1959 (EHthih Amendment) flttl 273*

[Shri Warayanankutty Menem] 
that the discretion given to the Gov
ernor to nominate a representative 
of a particular community should be 
governed by the advice ot the leader 
at the majority party returned in the 
general elections. If that one safe
guard is provided, the Governor will 
not be able to nullify the elected 
majority of a particular party as it 
hi>« happened in the Kerala State.

Yesterday it was pointed out by 
Shri Frank Anthony and later on by 
the bon. Minister that there is no 
danger as far as nomination is con
cerned. It may be because the Cen
tral Government nominated my hon. 
friends here and they belong to the 
Opposition, but in the Kerala Legis
lature it happened in a different way. 
Immediately the Governor made the 
nomination he announced his inten
tion to join the Congress Party and 
on every legislation that was brought 
before the Assembly there he voted 
with the Congress Party and against 
the Government. I am not saying 
that if it is the desire of the com
munity that their representative 
should belong to the Congress Part.' 
he should not be nominated; cer
tainly he should be nominated. But 
the Governor did not make any 
attempt in the Kerala State flnd 
•ut public opinion or the real repre
sentatives of that community there, 
•r to find out whether this particular 
gentleman represented that commu
nity. Therefore, there was that 
danger of putting up a person, as a 
sort of a balance, on the party which 
did not enjoy a legislative majority. 
Therefore. I submit that even  though 
1 am not agreeable to the principle 
•£ nomination because there are pro
cedural difficulties, a? has been put 
forward by the Home Minister, tot 
the way of finding out separate cons
tituencies—while completely support
ing the position that there should be 
representation for  the Anglo-Indian 
community— I press my amendment 
to the effect that the Governor should 
always act under the advice of the 
ministry, if there is *  ministry, or o f 
ft*  leader •* .the grmtp «r the pictr

which has been aehtmed in A e  
general election.

I would also add this. It might 
not be the intention of the Govern
ment to introduce this Bill with the 
idea that the power of nomination 
should be arbitrarily given. H ie only 
excuse given yesterday by the hon. 
Minister was the procedural difficulty. 
I cannot understand that there will be 
a procedural difficulty for specifically 
providing that the Governor should' 
act under the advice of the represen
tatives of the people who are elected 
and that the Governor should not 
take the advice of anybody else.

Furthermore, as it has been 
stressed in this House, while we 
have got a written Constitution, it 
does not provide for certain oases of 
emergencies. So, our Constitution 
can be enriched only by a convention 
that we are able to follow today, in 
the formative stages of the adminis
tration under the new Constitution. 
The principle of nomination of repre
sentatives of the people is not an 
known to the primary principle at 
the Constitution since we find a pro
vision for reservation of seats under 
article 334 of the Constitution. 
Therefore, while giving power to the 
Head of the State which is comple
tely abrogatory of the other provi
sions of the Constitution, let us build 
up a certain convention today, that 
that power will be exercised only 
after getting the advice of the repre
sentative; of the people I think it 
fit that the amendment should be 
moved because originally »t was un
derstood that the Head of the State 
will art only on the advice of his 
ministry. Because there wa* a 
peculiar and extraordinary situation 
that arose, where the Governor, in 
haste and without waiting for a few 
more days for the ministry to be 
formed in the State, acted in a very 
arbitrary manner, where there was 
nobody in the State to advise him. 
it should not be said that such a pro
cedure should be followed Then, it 
was thought that H was not possible 
that any proper advise regarding the 
representatives ef the —
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«ould be obtained in an impartial 
joanner by the Governor. It was 
wrong on the part of the Governor 
to build up a convention wherein an 
Impression could be created in the 
country that he was acting arbitrarily 
in that manner. It is to prevent the 
arbitrary feature in the exercise of 
U s power that the Constitution has 
given certain provisions, and it i> 
because of that that I am moving this 
amendment.

1 hope that the hon. Minister will 
accept my amendment and thus fetter 
the discretion of the Governor so that 
the principle of the Constitution re
garding the clected representatives 
will be restored, subject to the proce
dural difficulty of finding out a sepa
rate constituency for the Anglo- 
Indian community.

Shri Kodiyan: Under our Constitu
tion the Governors are empowered to 
nominate representatives of the 
Anglo-Indian community to all legis
lative assemblies of the States. As 
my hon. friend Shri Narayanankutty 
Menon has pointed out. although 
under the Constitution the Governor 
has the authority, it is generally the 
practice that Governors act according 
to the advice of his council of min
isters. Whether it be the Governor 
or the President, the Governor and 
the President always under the 
advic * of their councils of ministers 
immediately under thm;

Now, it has become a democratic 
convention in our country that a) 
ways, in all matters relating to the 
8tatefa administration, the advice 
given by the council of ministers is 
given due consideration by the Gov
ernor Of the Head o f the State. Un
less this particular proviso is added 
to this clause In the amending Bill, I 
am afraid that the violation of this 
democratic convention will again be 
repeated in other States also. It is 
with this object that I moved my 
amendment My amendment makes 
it mandatory or obligatory on the 
part of the Governors to adhere 
strictly to the adviee given by the

council of ministers. The nomina
tion of a representative of the Anglo- 
Indian community can wait till a 
ministry is formed after the elec
tions. When an election is held and 
the result of that election is pro
claimed, then the Governor remains 
the sole representative of the Presi
dent After the election, it is my con
tention that the Governor has to act 
according to the verdict of the people 
ami according to the desire or advice 
given by the majority party. If it is not 
possible to accept the advice o f the 
majority party after the election, my 
contention is that the nomination ckn 
wait till a ministry is formed. There
fore, I think an amendment is abso
lutely necessary and I hope the hon. 
Minister will accept my amendment.

Shri Frank Anthony: Mr. Speaker, 
1 feel that' I am bound to oppose this 
amendment for several reasons. I 
agree that it is more or leys an ex
plicit constitutional convention for 
the Governor to act on the advice of 
his ministers, but I believe that so 
far as this special provision is con
cerned, when it was put into the 
Constitution, special notice was taken 
of the fact that while the Governor 
will normally and ordinarily act as 
the Constitutional head when he is 
charged with the responsibility of a 
particular kind relating to a particular 
community, he would act also as the 
custodian of the interests of that 
community.

My hon. friend who moved this 
amendment said that the choice of 
the nominee should rest in the final 
analysis with the ministry in power. 
I completely repudiate thnt thesis. 
This provision that has been given to 
the Anglo-Indian community has not 
been given for the benefit of the 
party in power. I myself have had an 
unfortunate experience in one or two 
States where I have had to underline 
the fact that the ministry in power 
there is not to nominate a person 
whom it thinks will carry its parti
cular political complexion. The nomi
nation is not given for the benefit of 
thfr party or that party and not far
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the benefit ot the ruling party. Nomi
nation is ostensibly given (or the 
benefit of the Anglo-Indian commu
nity.

My hon. friend Shri Narayanan- 
kutty Menon said that the person 
who was nominated did not possess 
a representative capacity in Kerala 
State. I repudiate that statement 
also. The gentleman who was nomi
nated was recommended by the only 
•rganisation in this country which 
has a real representative capacity so 
fa^ as the Anglo-Indian community 
i* concerned. And I must say this: 
that by and large. Governments in all 
the States and also at the Centre 
have accepted the advice of this re
presentative organisation in this parti
cular matter.

Then I envisage a real danger if 
this amendment is accepted. It is 
this. If, as in Kerala, there is a par
ticular party which enjoys an ex
tremely precarious majority, it will 
deliberately ignore the needs of the 
community; it will deliberately ignore 
the representative character of people 
who are recommended for nomination 
and it will pick up from here or 
there—they will probably go off the 
highways and by-ways—merely to 
put in people whom they know they 
can depend upon for the purpose of 
keeping their precarious majority 
intact. I feel that for this reason, if 
this provision is to have any real 
meaning, then it should be retained 
In its present form so that the Gov
ernor, if he finds that there is a deli
berate attempt on the pan o f a 
ministry to put in a perron who has 
no representative capacity whatso
ever, then, certainly as the custodian 
ot the interests of a particular mino
rity, he will put In a person who 
fulfils a representative capacity.

Mr. Speaker: Shri Kamble.
Shri Surendranath Dwivedy (Ken- 

drapara): I have got my amendment 
No. 27.

Mr. Speaker: That is to clause 3 
and not clause 2. We are on clause

2. I will call him when that clause i* 
taken up.

Shri B. C. Kamble: With regard t»  
the amendments to clause 2, I would 
like to make a few observations. My 
first point is with regard to the Gover
nor. I request the hon. Home Minister 
to clarify the position. What is the 
position of a Governor? In that con
nection, I would like to read out tb» 
provisions of sub-clause (2) of article 
163, where it is stated:

"If any question arises whether 
any matter is or is not a matter as 
respect which the Governor is by 
or under this Constitution requir
ed to act in his discretion, the deci
sion of the Governor in his dis
cretion shall be final, and the vali
dity of anything done by the Gov
ernor shall not be called i«  ques
tion on the ground that he ought 
or ought not to have acted in his 
discretion.”

14 hr*.
Therefore, I am of the opinion that ‘ he 
Governor must have his discretion, and 
that discretion he must always use -is 
he deems fit. I am not of the op:nion 
that the Governor should be merely a 
rubber stamp and that he should 
always act in accordance with the 
directions as may be given by the 
Council of Ministers. The Governor 
has his own constitutional position. 7 
am quite sure that under the Consti
tution if any Governor were o f the 
sort as is prepared to act on h's own, 
there is nothing in the Constitution, or 
tn the structure of Government, either 
at the Centre or at the States, which 
will prevent him from acting as he 
deems fit. But, then, the Union Gov
ernment has not made the position 
clear with regard to the authority that 
the Governor has been enjoying. Wa 
hope the Union Government is consi
dering the question o f framing certain 
rules with regard to the authority o f 
the Governor. The Home Ministry 
should frame them quickly so that 
many of the things could be avoided. 
That is my first observation with 
regard to the Governor.

Then I have two other things to say. 
Hie hon. Home Minister has been



pleased to come forward with clause 
(3)  to make certain provision with 
regard to a community. 1 am not here 
to oppose it, but what I want to ask is 
this. Is the Home Minister prepared 
to extend this principle to other com
munities which are deserving commu
nities? Once a principle in regard to 
a provision for a community is accept
ed, there should not be discrimination 
with regard to other communities. 
Therefore, I am pleading with the 
Home Minister, and also before this 
House that once a principle has been 
accepted, then if there are other 
deserving communities, the same prin
ciple should be applied and the same 
protection should be given to thote 
communities also.

Here I would like to point out some
thing to Shri Frank Anthony, and that 
is this: should we stand for nomina
tion? At the Round Table Conference, 
it was unan:mously accepted that 
there should not be any nomination at 
all. Therefore, if we are to work 
democratically, then we should depre
cate nomination; we should not uphold 
nomination. I would ask my hon. 
friend. Shri Frank Anthony: why is he 
shy of asking for representation as 
Anglo-Indian community? Why is he 
satisfied with mere nomination? He 
is making a compromise. If he comes 
forward to make a representation that 
Anglo-Indians need be represented 
in different legislatures, including 
this Parliament, he has a legitimate 
right to say so. But now he is satis
fied with the nomination. I am com
pletely against nomination. If ihe 
Anglo-Indian community has anv 
grievance, it should place its demand 
before the States, or should come 
before this House.

I 7 ! 7  Constitution AGRAHAYANA ID, 1881

Then I come to my third observation. 
1s it not in the interests of the differ
ent communities which are being dis
criminated against that they should be 
brought together under one piece of 
legislation? Here I may point out to 
another provision in the Constitut;on, 
which relates to the financial aid that 
is given to the Anglo-Indian commu
nity, which is embodied in article S3?.

What is going to happen to tha. par
ticular provision, under which aid 
will be given for a period of ten years’  
Is Government going to extend it also 
by bringing forward another amend
ment? Otherwise, the aid must stop. 
If the Government is proposing to 
amend the Constitution later on, after 
two years, then the Government 
should have given proper consideration 
to all these things whether that has 
to be extended or not. Financial aid 
is a narrow thing and represents ion 
is a bigger thing. When you consider 
the bigger thing, how can you leave a 
narrow thing? Therefore, the whole 
position ought to have been considered 
and then this piece of legislation 
should have been brought forward. I 
had written to the hon. Home Minister 
and brought certain points to his 
notice. Therefore, I would submit that 
even if it is too late now and that piece 
of legislation has to be passed there
after, it is advisable for mutual res
pect that if there are different com
munities for whom certain protections, 
safeguards are necessary, they should 
be brought together and certain device 
found out whereby all this is done. 
These are the observations that I have 
to make.

Shri Achar (Mangalore): I would 
like to make only one submission. It 
is very necessary that constitutional 
conventions should be built up in this 
country. From that po:nt of view, w« 
have to remember that the Anglo- 
Indian community is given representa
tion because they occupy a peculiar 
position; not because they are u 
minority. That aspect has already been 
argued and mentioned by o hers. That 
is why this constitutional provision 
has been made, though we are opposed 
to any kind of nomination. So, we 
have to consider that aspect of the 
position, the peculiar position of their 
special condition.

The next point that we have to con
sider is this; what is the best method 
of protecting their interest? What is 
the best convention that we have to 
build up while having these nomina
tions? The best convention we would 
have to build up will be the feeling i>

(SAKA) ( Eighth Amendment) 2718
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[Shri Achar) 
the community, the public opinion i »  
the community as to whom they would 
like to have. Of course, it is not by 
regular election or anything of that 
k|nd. I am sure it will not be diffi
cult for the President, or for the 
Governor, to And out whom exactly 
they would like to have. There may 
be controversies and in all cases, there 
may not be unanimity. But I feel it 
will not be difficult, whether it be the 
Governor or the President, to find out 
what exactly the public opinion in 
&at particular community is. Party 
questions need not come in this Bill. 
If we consider that particular aspect 
of building up conventions, public 
opinion of that particular community 
should have the final voice in the 
matter. 1 am only suggesting that a 
convention should be built up in that 
matter. That is why 1 am opposing 
the amendment of Shri Narayanan- 
kutty Menon. It should be provided 
in the Bill itself.

It is a usual democratic convention 
that the party in power should have 
the discretion to advise the Governor 
or the President. In a democracy, it 
is a well-known fact that the party in 
power enjoys that right. There is no 
doubt about it. But it is also unusual 
that such a provision is not made in 
anv Constitution, or the orders any
where; no convention provides like 
that.
14.19 lira.
[Mr. Deputy-Speakir m the Chair.’, 
So, I submit, so far as nomination is 
concerned, it must be left to the abso
lute discretion of the Governor or the 
President That does not mean that 
he should set aside the opinion of 'he 
party or Ministry in power. I would 
submit that we can even trust the 
parties.

That is why I said that a convention 
is necessary. Even, supposing a parti
cular party is in power and the com
munity as such is not in favour of 
that party, I would submit and go to 
the extent of saying that the party in 
power must respect the feeling of the 
oomm unity - and accept the persona

whom they would like to have as their 
representative*. We are having ad 
instance here in the Parliament itnSt 
now. W e find that we have tot one 
of the ablest Members of our House* 
Shri Anthony. I did not know him 
personally previously. I have come to 
know him only for the last two or 
three years that I have been here. We 
have got the ablest man, but at the1 
same time 1 find that he is not in the 
party. Though the Congress Party 1* 
in power, they have nominated him.

That is the point that I wanted to- 
make. I feel that the House aa well
as the Ministry and everybody else: 
must try to build up this convention 
uf having the real leader of the com
munity as a Member, whether it is :•.) 
the Parliament or whether it is in any 
of the local assemblies as in Kerala. 
I would submit that it Wbuld be 
improper to have a provision in the 
Bill itself that it must be under the 
advice of the party in power.

Shri Svrendranath Dwlvedy: M ay T
seek one clarificat-on? I have given- 
notice of aw amendment to clause 3 tf* 
which you will come later. But I hav«- 
a difficulty about which T want your 
guidance. I had also given notice of 
an amendment to clause 2 for the 
omission of that clause. But that 
amendment was not accepted. It was 
said that we cannot give notice of n» 
amendment seeking to omit a clause; 
Now, if clause 2 js uccepted by the 
House, what happens to my amend
ment to clause 3?

Mr. Deputy-Speaker: He can vote 
against it. It may not be accepted

Shri Snrendranath Dwlvedy: O f
course, I have a right to vote as I 
like. But what happens if that clause 
is adopted?

Mr. Depnty-Speaker: He would
have the same advantage and purpose 
served if he votes against it. It may’, 
not be accepted. There will be no
question of deletion then. The same: 
purpose will be served. But if it is 
accepted then perhaps he has to. 
suffer,



jppgW vvnr>n a»»uf» nu»wr»n w <

KmMHI Thaknr Dm  H vu ytn
(Hiaaar): I may submit that my boa. 
Mend's araendmant is that Anglo- 

may not be given any nomina
tion at «1L H« feels that they may 
not be given any separate representa
tion m this matter. Nov if danse 2 
is passed, I am afraid that amend
ment to clause 3 will not be allowed. 
So, he should be allowed to pat in 
an amendment here. If he is allowed 
to put in an amendment here then 
of course he will have the right to 
move it. Otherwise it means that he 
cannot move this amendment.

Mr. Depnty-Speaker: But his amend
ment is that the clause be deleted.

Pandit Thaknr Das Bhargava: Not 
the whole clause, but a part of it. It 
relates to two things.

Mr. Depnty-Speaker: That is what 
he told me just now.

Pandit Thaknr Das Bhargava: This 
clause refers to two things.

Mr. Depoty-Speaker: What is the 
number of his amendment?

Shri Surendranath Dwivedy: No. 27.
Shri Snpakar (Sambalpur): Part

oan be omitted.
Pandit Thaknr Das Bhargava: In

that case he will be debarred from 
moving that amendment because we 
have taken a decision on clause 2.

Mr. Deputy-Speaker: No 27 is to 
clause 3. What is the number of the 
amendment to clause 2?

Shri Surendranath Dwivedy: It is
not here. I had given notice of an 
amendment seeking omission of the 
otause which was not accepted by the 
office.

Mr. Deputy-Speaker: The notice of 
amendment that he gave sought that 
that clause be omitted. So it was 
rightly rejected because he could have 
the same purpose served by voting 
against it. There are no such amend
ments, namely, that the clause be 
omitted. Therefore the Office must 
have got the orders of the hon.

Bill
Speaker and that must have been re
jected. That has rightly been done. 
If he had asked for the deletion of 
some part of that, then certain t*-
there would not have been any objec
tion. How can 1 help him now?

Pandit Tbakor Das Bhargava: The
substance of the point to which lie 
wants to call your attention is this. 
He is ot the view that Anglo-Indians 
should not be given this right at all. 
That he wants to secure by deletion 
of some portion of Article 334. As 
a matter of fact, if we pass clause 2, 
he would be debarred from moving 
any such amendment because then 
we give the power to the Governor 
to nominate. Then the right is there 
Otherwise the Governor cannot 
nominate.

Mr. Deputy-Speaker; But Panditji 
would realise my difficulty that the 
only amendment he gave notice of to 
clause 2 was that that clause be omit
ted. That could not be admitted 
Now he feels a difficulty that he wiM 
not be able to move the amendment 
that he desires to clause 3. Now if 
he wants to move another amendment 
to clause 2, unless the Government ia 
prepared to accept it I cannot waive 
the notice. Therefore there would 
be that difficulty. Therefore I can
not allow him to move another 
amendment to clause 2 now, at this 
moment, unless that amendment be 
acceptable to the Government.

Pandit Thaknr Das Bhargava: Then
it can be remedied only by this. If 
he is of the view that Anglo-Indians 
should not be given any right at all, 
this is the proper clause on which he 
can be allowed to speak. Otherwise 
he will not be allowed to speak and 
he will not be allowed to move hts 
amendment.

Mr. Depnty-Speaker: Nobody has
said that he will not be allowed ta 
speak. How does Panditji say that? 
Who said that?

Paudit Thaknr Das Bhargava: He
stood up and wanted to move hit
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[Pandit Thakur £>aa Bhargava] 
amendment. From that I under«too< 
that he wanted to speak. He was 
asked to wait till clause S was taken 
up.

Mr. Depnty-Speaker: That is not
the correct interpretation. Nobody 
denies him the right to speak. No
body says that,

Shri Thimmatah (Kolar—Reserved 
Sch. Castes): I want to know whether 
both clause 2 and clause 3 have been 
taken up together.

Mr. Deputy-Speaker: Clause 2 
under discussion. As soon as this dis
cussion is finished, we will take up 
clause 3.

Shri Surendranath Dwivedy: 1 was
thinking that I would rather speak on 
clause 3 because I had my amend
ment to that clause. But since 1 
fin d ... .

Mr. Deputy-Speaker: Pandit) 1
thought that you were being denied 
the right of speaking.

Pandit Thakur Das Bhargava: Ht
stood up. He wanted to move that 
amendment.

Shri Surendranath Dwivedy: About 
speaking, nobody denied me that 
right. I never said that I was denied 
that. I thought that I would put 
forward my point of view while mov
ing my amendment to clause 3. 
Therefore I was not participating in 
this debate on clause 2. Now I want 
to speak.

I have heard the hon. Home Minis
ter’s reply at the consideration stage 
and I must say that I am not con
vinced at all. Of course, he did not 
defend that nomination is a sound 
principle and that it fits in well in a 
democratic constitution. He is not 
quite happy about it. But he ex
plained that because the Constituent 
Assembly in its wisdom had thought 
o f  such provisions, he did not want to 
make a departure from that. At the 
same time he said, “What have I 
done? Even if  we nominate, we are 
presenting two Members to the

Opposition,”  I do sot think this is 
a  viewpoint which can be accepted. 
It is not a question of whether the 
Opposition gets two additional Mem
bers or the Congress Party gets them. 
It is a question of principle, namely, 
whether after working our Constitu
tion for ten or twelve years now we 
still feel that nomination is a desira
ble principle to be perpetuated. That 
is the question at issue.

A t the same time what 1 feel Ja 
that the Anglo-Indians, who have 
such able persons like my hon. friend, 
Shri Frank Anthony and others, do 
not need any protection. If really 
they want to serve their community, 
and not only the community but the 
Indian nation as a whole, they must 
seek sufferage from the community as 
a whole. They should not- depend om 
the mercy and charity of the majo
rity party, whichever will be ruling 
over this country, to nominate them 
by some backward procedure to the 
representative bodies like this and 
pollute them to that extent.

Therefore if we abolish this system 
of nomination, they would be com
pelled not only not to look to *ha 
sweet will and mercy of the ruling 
party, but will go forward to meat 
and try to integrate themselves ia 
every section of the community aa 
that ultimately they become one 
amongst the entire community which 
we really desire that they should be
come and that their should be no dis
criminatory behaviour. They should 
also not feel that the other com
munities are not looking to their ia- 
terest. That is the main point which 
I want to stress. I still feel that the 
hon. Home Minister will see wisdom 
and will not Introduce this nominat
ion system.

qf*« n r : w r
fa forer m $ t

% ftp **rr
jftTH *  arW  $ 3  qnft f t
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M V * - f̂ar «rj f<?rr r̂r xftr 
T*r «rr?r ?ri% ^  ^  , « R

arrsn sffr* arrTsw 
| i !i? ? r  w r  ^ f ?  ir^ft «prr 
v fit  ? ^  *r t  i ?mr
|  it , ^<7-T 5F7 ^H T  |  I O T T  f H T t  

^•TT5T * f t i  % *)T ?  eft 
T t-rt^  |  f«P ^  ^  ^rT «IT 3TTqft » 
farff gr r̂r \ * y c  ir ^Var v t  W  
farzrr m  3^r »ft ^  v ? t  «ir ftr 
<r»R Pro ^ T f t  ar-rr^r tffcr % ^ r
e f t ^ w T f t
w »r  v t ;  vft •Tfrr^T % injr wr |
* f t * r $ q ; j f t w T ^ r * € T f  i 
wnrrr frrt & r » r  vr?T fft
Ttft^PT flT'T.ift I f«T WH5% S f% w  
^^T-T *FT 2<pff 5t V T  < a w
fft wrm^nT x ffi  ¥t farnrar »r <t i



*fcr *ni tt

* t  *m < r HTfMfr«IK % t a t  $ t 3TRTT 
| f f  Iff t t ^  vt *  rvft *r rnn 

9n^«rr i ^  fcr v  ^  I
fa  $*ftrr % arR% w m  t o  
f t  arw fa  spr *r?TT^r r$*r i ??r

VtSTCTTO T t  ^ m T  3THT * n f f *  I

vff t̂r- ŝrr ^r?r $  ?
m%3 farT*

<firrer $ aft *j«r *r*$t % ?prrft
'jRTiT f ,  vrftsr s^ er  |,
5«T 3*vt f̂ oTff i v t f *3f? ^
I  ftf? ar  ̂ 5TtfT #TT?T ?ft? % JT?T 7 T  T P T - 
*rr* =t jfr * ?  i *rrT» s r  ftm
*rr^ T M  k: tft *tr fa
%<Tt£ »T%frrtJ JT?r tt *infa m n 

*fr^r *r ?t ^rnfr * ?t  msr? it 
«jt sfTT'T *rtr 4  «j?r jr fa  ^  stct »r?t 
*nfa?r f f  *T3TT̂r vm r  i m t *rr^H 
^r^RT |  fa  5r<r<sT mx 4ft
% ^nr <Pt t* fcJT̂ T SFTfrT | i JTTfiHSFT
?fr qsT'sr ^  ^r>m i f̂r
jft'T Trf*T%sw % v tw  fvmir 
fa  f'.T  ̂ ifTH "TT’TT % M -  gr fsrrir- 
ffrr |, ?*rrf «p f-w  fsrwRTT T^f | i 
?*T f?TT 4 ^ T T  £
tr&fitte *7 ?rrfaT ^tt arffaT # f̂r far 
f « ? j  t  »r̂ ro-1 , 3<y?R 1 1  (r ^  ’ft
p f *  ^nrf *  tftr sfryg * t i n  
fanrr n r i r k  4  sr?r ^  f^rr «rr f%
^ 7  qr^*rft? ?t?jt '̂r *nrr
^T ^  ^T% ^  JTf^I ^ t  ftp

ift afr | ^  m ^ z c^r^r- 
^  t t  w ^ t  ̂jtt sfter V ft | «pnf«p stft 
^tff ?t ŝrv̂ raT ^ i it
’ ft «r̂ t | art %^z- %
n^rc ?t3T  ̂ i s*r <?t*t % ^nr f̂t 
ftr^cr^ «rrf t  ^  s x w r  ^«ft | 
ftrn^r »n[ wm ^xx ^ t  xnft ftp 
*rt<r ir? <ft? f% smr v i^ t
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xl)x ^=rt ?f»JTJ*r v t jt? t v  r̂ ftcm 
w  ?fr 'TRTsr %r»t t %n* 
ipt’ft  vrum q^t «rr?n =̂ T%qr i w«r 
*fr >ft tt^c t?r f  snr 
5=7 «» »̂r m  f w  t t  v m  qi»rr 

*TTrr̂ r ?(1f»r f t  1 JTf * m  ^nftr« 
■5ftar | art ^ » f t  anrrsrifr «pt 
*r f̂ 75*t ^rrf^ » w  p m  n=*r ^rrr 
% f w  m ft^ sR  m  Harrrr T«rr ?ft ^r%  
f5T7 >ft ?ftnf ^ q:<m3r f«RTT «rr, f^ rjr
5 f? ? n fi^ R  TPET JJT[ I T7 5^t
^*^t j f w  vr » t^ r  | f^ ft  
?rr? >pt m t z  f t i r ir ^ ^  f t  T̂rr 
irtt ?nm snft xrpft 1 ? w t  ?ft ji?
7^=T ^t I  ftp fap̂ fr spnjf'T^r *PT 
fr m m  f«trr ^nr *ftr q ?  ?fT 

?  $1 nWdT £ f<f 5*T? 9
?t 1

The Minister ot Home A ffstn  (Shri
G. B. Pant): May I just remind you 
and the hon. Member that only one 
hour was allotted for this clause by 
clause discussion and I think that one 
hour has perhaps already expired. I 
do not know how long I will be tied 
tip so far as the clauses are concerned.

Mr. Depoty-Speaker: I think Pandit 
Thakur Das Bhargava will have to
conclude.

qfiRT ST^T wm *T*TW . 4  WM'
' tm  fa fn ^ r  w

5P7r!T f  I A flTHWctT ^ ft:
srnrsr ^ i *t ?y^t ^ tk t 

*nr spt^t i jff ?r ^ttt 3T5 
T f »rt f  ^  ??rft a r ^  
f w  A ’sm ^ tn  'tt  ?t?5t ^  i ^  
f t r f ^ r  *n^r =sn r̂ f  fa  ir? ^  
Mi Sf ^t 5*  fa ?  4  m ft  
¥Ter ^  VTfU g t

>4t «?*• W» «Rf : 4  ^
»R5 T̂ T f  fa  «m  ?  I *T? «ra

^  t «
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ghrl Thlxnmalah; Clauses 2 and 3 
may be taken together.

Mr. Depaty-Speaker: We have al
ready finished clause 2.

Shri Barrow (Nominated-Anglo-
Indians): Mr. Deputy-Speaker, I want 
to emphasise at the very beginning 
that we, as a community, accept with
out any reservation, that our final 
destiny lies in integration with the 
general society in this country. 1 also 
want to repudiate the suggestion that 
has been made that we want to con
tinue as a separate entity or that there 
is Some sort of schizophrenia so far as 
the community,is concerned. I would 
like to say this too. It is said that 
the continuation of these safeguards 
is based on the discontent that might 
be expressed either by the community 
or by the leaders of the community, 
but I am certain that the Home 
Minister is too strong a person to be 
intimidated by any discontent. 
The Home Minister in his wis
dom has always helped us. He 
understands the position of the 
community, and he realises that this 
process of adjustment will take a 
little time. What is 20 years,—It is 
but a moment in the life of a com
munity. Even in the life of an indi
vidual, majority is reached at 21. As 
I emphasized at the beginning, we 
stand by this creed that our future 
lies only in integration, and during 
this period which we are given, we 
are going all out to adjust ourselves. 
Ten years, we feel, has not been suffi
cient, and the Government in 
wisdom and generosity have decided 
to give us ten years more.

I do not want to go into what hap
pened in the Constituent Assembly. I 
was not a Member, but I know my 
history. There also it was the special 
needs o f the community which weigh
ed. Our present Home Minister was 
there also, and he realising the needs 
o f  the community, helped to get the 
community special provisions in the 
constitution. He was the chairman 
o f  the sub-committee which evolved 
these safeguards.

I do not know Shri Surendranath 
Dwivedy has a sens* o f humour, but 
I know the Home Minister has a 
sense of humour and if he said that 
two Members o f the Anglo-Indian 
community were a gift to the Oppo
sition, he said that it lightly. It is 
not to be used as a basic argument.

Sir, I just want to reply to (me or 
two references that have been made 
by my hon. friend from Mysore about 
how these representations or nomina
tions are made. The nominations are 
made through an organisation which 
is perhaps uniquely representative of 
the community. We have about 50 
per cent of the members of the com
munity as members and supporters 
o f our organisation. We have a ballot 
which is carried out by post The 
results of the ballot are~ sent to 
the different Governments showing 
which people are really representative 
of the community, and by and largs 
we are glad that the State Govern
ments and the Central Government 
have always acted on the advice and 
the recommendations made through 
our organisation.

I think the Home Minister and the 
Government are generous in giving us 
this extra period to adjust ourselves, 
and I wish to express my thanks.

Shri G. B. Pant: The amendment 
of Shri Menon as also his speech con
cede the advisability and perhaps the 
need of continuing the nomination of 
Anglo-Indians. So far as the question 
of nomination as such is concerned, 
he had no quarrel. Shri Dwivedy is 
against nomination on principle. Well. 
I must say that I appreciate what he 
has said and also what Pandit Thakur 
Das Bhargava has said.

Nomination should not be, ordinari
ly, the method of representation of any 
class or any community. We stand for 
a classless society, and it would be 
desirable that so far as possible, no 
distinctions, whether of caste or class 
or creed, come to influence the elec
tion of members to, or the composition 
of, the legislatures. In theory that is 
perfectly all right, but in affairs o f 
life we have often to compromise out



at regard for the situation and the 
circumstances in which we find our
selves, in the hope that what we art 
doing will lead us on to the goal which 
we have defined and declared for our
selves. So, it was in that hope that 
this clause about nomination of Anglo- 
Indians was introduced in the Consti
tution.

Well, we are not introducing a new 
clause today. The structure of the 
Constitution remains as it was, it is 
not being changed in any respect. 
There are only a few clauses with 
regard to which the period that has 
been initially prescribed by the Con* 
stitution is now being enlarged. That 
is the only change that is being made.
So, no fundamental questions of prin
ciple arise in the case. The only thing 
that one can say is that we do not 
need this long period, but we are not 
introducing a new principle today. 
Whether it be a sound principle, or 
whether it be a principle which does 
not commend itself to some of the hon. 
Members, it is a principle which was 
introduced and acted upon at the 
instance of and with the approval of 
the Constituent Assembly.

So, I would also like to invite the 
attention of the hon. Members to the 
language of this clause, the original 
clause. It says:

“Notwithstanding anything in 
articlc 170, the Governor of a 
State may, if he is of opinion that 
the Anglo-Indian community 
needs representation in the Legis
lative Assembly of the State and 
is not adequately represented 
therein, nominate such number of 
members of the community to the 
Assembly as he considers appro
priate.”

There is no compulsion. The Governor 
may, in certain circumstances, nomi
nate, but if those circumstances do not 
exist, he need not. It does not in any 
way debar the members of the Anglo- 
Indian community from seeking elec
tion to Parliament or the Assembly 
from the general electorate. The posi
tion is only this. Suppose they stand 
for such elections and are defeated.
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or the circumstances are such that 
while they do not stand for election, 
they are in such a position in a State 
that the Governor considers that it is 
desirable that presentation should be 
given to Anglo-Indians through nomi
nation, he might do so. So, there 
is no compulsion with regard to 
nomination, and, as I believe hon. 
Members know, there are a num
ber of States even now where 
no nominations are being made 
of Anglo-Indians at all. But I would 
like them to look at all these things, 
while bearing the basic principles in 
mind, from the correct perspective and 
with a due sense of proportion. If any 
one is nominated from a community 
who has a certain position in the coun
try, I do not think it is going to affect 
the composition of the legislature very 
seriously. The arguments that others 
might make a similar demand have, 
I think, no validity at the present stage 
because we are not taking a new step.

I would request you to look at the 
clause we have incorporated in this 
Bill. This is a restrictive clause. This 
is not going to enlarge the field of 
nomination, but it is going to restrict 
it. Under the existing provision in 
the Constitution, the Governor is free 
to nominate any number of members 
of the Anglo-Indian community to any 
Assembly. We have introduced this 
just to restrict that power, and have 
laid down that except in Bengal, where 
the number may be one or two, in no 
other State should the number be more 
than one. So, this clause is a restric
tive clause. It does not in any way 
give to the community larger repre
sentation than has been given so far. 
We introduced it in order to restrict it, 
and I hope by the time the extended 
period comes to an end, the need even 
for thig will cease. But, need we now 
make such a serious grievance over it 
that though we are restricting the 
numbers, and though we have intro
duced this amendment only with that 
object in view, yet even this much 
should not be tolerated? I would 
appeal to Shri Surendranath Dwivedy 
and others who hold that view to take 
a more sympathetic and considerate 
view of the matter.

(SAKA) (Eighth Amendment) 2734
Bill
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[Shri a .  B. Pant]
Coining to Shri N arayanankutty 

Menon’s amendment, 2 am not cure it 
it is really in order and consistent with 
the rest of the Constitution, becauae 
the Constitution lays down certain 
methods for the working of the Assem
blies, the Parliament, the Governor 
and the President. You cannot make 
any provision with respect to any par
ticular matter, unless it is in accord 
with the rest of the Constitution; and 
if it is not in accord, then it is incon
sistent; if it is in accord, then it is 
already there. Either it is surplus and 
superfluous or it is already covered 
by the Constitution as it exists. So, 
there can be no need for such an 
amendment, and I personally think 
that it is perhaps not even quite con
sistent with the rest of the Constitution.
1 do not thereby mean that such nomi
nations need necessarily be made, 
without consulting the majority party 
in the Legislature. That is now my 
intention, and I would not make any 
such suggestion. But such a provi
sion would not be in accord with the 
entire structure. As I said, it is at 
the best unnecessary and, at the 
worst inadmissible.

Then, he has, I think, not taken into 
account one other factor. If we look 
at article 331, we find that it says: 

“Notwithstanding anything in 
article 81, the President may, if 
he is of opinion that the Anglo- 
Indian community is not adequate
ly represented in the House o f the 
People, nominate not more than 
two members of that community to 
the House of the People.” .

Now, article S31 remains as it is. No 
amendment ha$ been proposed here to 
the effect that the President should 
make such nominations in consultation 
with the majority party in Parliament. 
You cannot have two rules, one con
cerning the President, and another 
concerning the Governors. There can 
be only uniformity in these matters; 
and throughout the Constitution, the 
principles have been uniformly adopt
ed. They are equally applicable to 
the legislatures, whether at the Centre 
or  ia the States.

So, I say that even i f  Shri Narayan
an kutty Menon’s amendment wetw 
adopted, it would be inconsistent alse 
with the provision made in article SSI, 
with regard to the powers that are 
exercisable by the President. As to 
how these powers should be exercised,
1 think that will be determined by the 
jurisdiction which has been conferred 
by the Constitution itself, and no spe
cial provision of this type can be made 
which either will be inconsistent or 
derogatory to the main scheme or 
which will be altogether superfluous. 
So, as there is no difference, so far as 
the question of nomination is concern
ed, I hope Shri Narayanankutty Menoa 
will withdraw his amendment.

He referred to a nomination made la 
Kerala. I may just tell him, and I 
think he is aware of it, thafthat nomi
nation, like nomination in other States, 
was made in consultation with the 
representative organisation of Anglo- 
Indians. When I said that we had 
made a present of two Members to 
the Opposition, I did not mean that we 
had made these nominations in order 
to add to the strength, deliberately, of 
the Opposition, but, certainly, that 
indicated that we have not been influ
enced by any party considerations in 
giving our advice to the President 
regarding these nominations. We have 
been guided only by one factor, and 
that is that the representation of the 
Anglo-Indian community through 
nomination should really reflect the 
opinion of the Anglo-Indian commu
nity. That has been the only guiding 
principle. And we have adopted that.

As Shri Narayanankutty Menon Is 
presumably aware, other suggestions 
were made by Congressmen in Kerala, 
but we did not accept any of them 
ourselves. We were guided only by 
the advice that was given by the re
presentative organisation, as we have 
been guided in other matters. So, I 
think he need not have any appre
hensions that any step will be taken 
with a view to buttress our own party 
by adding one more member. After 
all, that is not the intention. 8 0  far, 
we have not acted in that manner. 
That is all that I have to say.



Bfcrt N uafiuuakaU r Meaan: On a
point of clarification. I confess that 
I do not in any way compare to the 
hon. Home Minister either in foren
sic ability or judicial experience. So,
I could not understand the inconsis
tencies then. But I would only ask 
for one clarification, aa far as my 
amendment is concerned, namely whe
ther this particular power conferred 
upon the governor, in consonance with 
the powers conferred by this Consti
tution and the conventions established 
in regard to the Heads of States, is 
to be exercised by the Governor in 
hia personal capacity or it will be 
subject to the advice of his Cabinet.

Mr. Deputy-Speaker: He has ans
wered that. If it is contained in the 
Constitution, then, whatever it is, that 
will prevail; now, it depends upon 
the interpretation. So far as I could 
follow, that was what he said.

Shri Narayanankntty Menon: 1
eould not get a chance to reply to 
that. So, I was only pointing out that 
if it is superfluous, it does not matter, 
but the point is whether this is in
consistent with questions of policy 
contained in other articles of the Con
stitution. I t ? ;

Mr. Deputy-Speaker: That is a ques
tion of interpretation o f the Constitu
tion.

Shri Narayanankntty Menon: 1 am 
•nly asking for the hon. Home Minis
ter’s interpretation, and I am prepared 
to accept that.

Mr. Deputy-Speaker: The hon. Mem
ber may accept, but the courts might 
not accept.

Shri Narayanankatty Menon: As far
ab my amendment is concerned, I 
shall be satisfied with the hon. Minis
ter’s interpretation, because it is a 
question o f policy which the Home 
Minister is going to lay down.

Mr. Deputy-Speaker: I would not 
ask the Home Minister to give his 
interpretation of the Constitution. If 
he wants to answer the hon. Member, 
he may do so.
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Shri Narayanankntty Menon: As far
aa the courts are concerned, this ia 
not justiciable, that is, whether • 
particular power given to the Presi
dent or the Governor has to be exer
cised on the advice of the Cabinet

Mr. Deputy-Speaker: The interpre
tation that the hon. Member may get 
from the hon. Minister or from any 
other Member would not be binding 
on the courte.

Shri Narayanankntty Menon: It is
a qeustion of policy which is to be 
laid down by the Home Minister.

Mr. Deputy-Speaker: The question 
of policy would be a different thing
now.

Now, I shall put the amendments 
Nos. 16 and 17 to vote. Those in fa
vour may say ‘Aye’.

Some Hon. Members: ‘Aye*.
Mr. Deputy-Speaker: Those against 

may say ‘No’.
Several Hon. Members: ‘No’ .

Mr. Deputy-Speaker: So, the ‘Noes’
“Ayes" have it.

Shri Narayanankatty Menon: The
“Ayes” have it.

Mr. Deputy-Speaker: This does not 
require two-thirds majority; this can 
be decided upon by a simple majority.

Shri Narayanankatty Menon: I know
that this can be rejected by a simple 
majority. I want that there shotfld 
be a division.

Mr. Deputy-Speaker: Would he in
sist on it?

Shri Narayanankntty Menon: Yes.
We cannot expect any reply to the 
points raised by us from the hon. 
Minister.

Mr. Deputy-Speaker: That is a diffe
rent thing. I am only asking whether 
he insists that it should be decided 
by division.

Shri Narayanankatty Menon: Yes.

(SAKA) ( Eighth Amendment) 2738
Bill
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Mr. Depaty-Speeker: Then this will 
also be taken up at 8-30 p.m . We will, 
In the meanwhile, take up clause 3.

Clause 3 -  (Amendment of Article 334)

Shri Kodiyan: I wish to move 
amendment No. 24.

Shri M. Siddiah (Mysore-Reserved- 
Sch. Castes): I would move my
amendment No. 29.

Dr. Samantslnhar (Bhubaneshwar):
move amendment No. 4.

Mr. Deputy-Speaker: Amendments 
Nos. 4 and 29 are the same. Only one 
of them can be moved.

The amendments moved are Nos. 4 
and 24.

Dr. Samantsinhar: I beg to move:

Page 1, line 17,—for “ twenty 
years” substitute “twenty-five 
years”. (4).

Shri Kodiyan: I beg to move:

Page 1, after line 17, add—

(ii) In article 334 of the Consti
tution, the following Explanation 
shall be added, namely:—

“Explanation.—The expression
Scheduled Caste occurring in 
this article means and includes, 
notwithstanding anything con
tained to the contrary in the 
Constitution (Scheduled Castes) 
Order, 1950, Scheduled Caste 
persons converted to other re
ligious faith”. (24).

Mr. Deputy-Speaker: These two
amendments are before the House 
along with clause 3.

Shri Sarendranath Dwivedy: I have 
amendment No. 27. But if  clause 2 is 
accepted, then it would be barred.

Mr. Deputy-Speaker: 1 will give hha 
another opportunity to speak.

Shri Surendranath Dwivedy: I n a
not going to speak. I only want te 
move the amendment.

Mr. Deputy-Speaker: All right.

Shri Surendranath Dwivedy: I beg
to move:

Page 1, line 16,—after “Consti
tution", insert—

“ (i) clause (b) shall be omitted; 
and" (27).

Mr. Deputy-Speaker: This amend
ment is also moved for the present 
and is before the House, subject to 
the fate of clause 2 .

Shri Thlmmaiah: I thank the hon. 
Home Minister and the leaders of the 
country for extending the reservation 
for another ten years. The Scheduled 
Caste people of the country are very 
grateful to them for that. The Home 
Minister has understood the real posi
tion of the Scheduled Caste people 
even today after ten years of the 
operation of the reservation.

The Constitution-makers reserved 
seats for the Scheduled Castes and 
Scheduled Tribes for ten years think
ing that the position of the Scheduled 
Castes and Scheduled Tribes socially, 
economically and politically would im
prove in these ten years. They never 
said that the reservation was only 
for ten years and should be stopped 
after that. They also took into consi
deration the background in which the 
Scheduled Caste people were living 
in this country. They understood the 
background of our Indian society, how 
it functioned and what place the Sche
duled Caste people occupied in it.

You know that in the Indian society 
the Scheduled Caste people have 
suffered age-long from* social eviU. 
They have not only suffered social 
evils, but they were also exploited! 
economically. Even today it I* not



controlled. The social position of the 
Scheduled Castes today hats improved 
a little, but not to a considerable ex
tent. This does not mean, as one hon.
Meniber pointed out, that the Govern
ment have failed in their duty or ia 
their efforts to bring the Scheduled 
Castes up to the level o f others. The 
age-long social evils that existed can
not be removed within ten years and 
the people who have suffered and who 
have been suppressed and exploited 
for centuries together cannot be 
brought up within ten years, what
ever may be the efforts of the Gov
ernment or the ability of the persoa 
who is at the helm of affairs.

In the field of social upliftment, the 
Government have done their best. It 
is not the Central Government alone 
which have to do something in this 
regard; the State Governments are 
also equally responsible. No doubt, 
many of the Scheduled Caste Members 
have voiced their feelings. What has 
been done and the method of doing 
it may be wrong or may be right; 
there may be differences of opinion 
about the quantum of success we 
have achieved in the field of the social 
uplift of the Scheduled Caste people. 
There may be real difficulties on ac
count of which they could not achieve 
the required success. I could under
stand the Home Minister pleading 
with the State Ministers. 1 could un
derstand his seriously taking the State 
Ministers to task for not having ful
filled the targets as far as the uplift
ment of the Scheduled Castes is con
cerned. He used to say that the 
money allotted is not spent and the 
target is not achieved. I could under
stand the intention and sincerity of 
the Home Minister. But in spite of 
the best efforts of Government and 
the best intentions of Members of 
Parliament, irrespective of any party 
affiliation, this social evil of untoucha- 
bility could not be removed within 
ten years.

I should not go on citing instances 
of how the Scheduled Caste people 
are suffering from the bane of 
vntouchability. In Indian society u
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such, this mental disease of untouch- 
ability cannot be cured in ten years. 
Of course, there is progress and 
untouchability is bound to disappear 
one day or other. In these circum
stances, I leave it to the House to 
understand and decide whether reser
vation is necessary or not.

Similarly, in the economic field, the 
Government have done something to 
improve their economic condition. It 
is not Government alone which has to 
do something. The people of the 
country as a whole have to see that 
the Scheduled Caste people are 
brought up to the level of the others, 
because they are the weaker link in 
the society. Every Member in this 
House is very much interested ia 
building up this country. How to do 
it?

Mr. Deputy-Speaker: I do realise
that the hon. Member could not get 
an opportunity to speak during the 
general discussion. Now he should be 
brief.

Shri Thimmaiah; If you want to 
build up a strong country, the society 
of that country should be strong. I t  
there is a weaker section in the 
society suffering from all sorts of 
evils, without proper scope for deve
lopment, without proper opportunities 
to develop their personality, naturally 
that country cannot be strong.

It is with the best of intentions that 
the Government wanted to give certain 
concessions to the Scheduled Caste 
people so that they may develop them
selves and come up to the level of 
others so that they may be integrated 
with the society of the Hindus. Shri 
D. A. Katti misrepresented many of 
the facts. He said that only 
Dr. Ambedkar wanted this reservation 
and the others did not. At the same 
time, Dr. Ambedkar also fought for 
separatism. He said at the Round 
Table Conference that the Scheduled 
Caste people should be recognised as 
a separate entity and not as Hindus. 
He wanted to sever the Scheduled
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(Shri Thimmaiah]
Castes from the Hindu told. He also 
pleaded for separate electorate for 
the Scheduled Caste people. In the 
Constituent Assembly debates, he him- 
sell said that he wanted the reserva
tion for a greater number of years 
than ten. But the Congress Members 
themselves said that ten years would 
do for the time being. Of course, they 
thought that within ten years the posi
tion of the Scheduled Caste people 
would improve and if after ten years, 
it was necessary, the reservation 
could be extended. With this inten
tion, the Government have brought 
forward this amendment extending 
Ihe reservation.

I think the Republican Party, which 
lias opposed this BUI, has really done 
A disservice to the community to 
which they once belonged. The 
Republican Party has no faith in 
it has discarded its faith, it has cake : 
from America even its name. it 
wants all the facilities and at the 
same time, it does not want that tbe 
Scheduled Caste people should enjoy 
Ah is reservation. This is the 
position of the Republican Party. I 
do not know how they can claim con
cessions to themselves under the Con
stitution when they want to deny 
political concessions to others. They 
want economic concessions; they want 
educational concessions; they want 
everything but not political conces
sions.
IS hrs.

Some of the hon. Members have 
said that this reservation is going to 
perpetuate caste ism and communalism.
2  submit that people who suffered 
from communalism and casteism can 
.sever adopt communalism end 
casteism against others. They want to 
free themselves from the clutches of 
communalism and casteism, and other 
social evils. If Scheduled Caste people 
come up to the level o f others they 
will certainly work for the country. 
In the history of India you can never 
show an example where the Scheduled 
Caste people have betrayed this coun

try or the independence o f  this coun
try. 

The Scheduled Castas are p u t  and
parcel o f Hindu society and part and 
parcel of the community. They are 
prepared to make any sacrifice for the 
benefit and advancement of tills coun
try. I can assure my hon. friend Shri 
Tyagi who was very vehement about 
this that if the Scheduled Castes come 
up to the level of the others aad 
become as strong and as progressive 
as anybody else, they will never prac
tise this communalism against those 
who have practised that against them. 
1 will give him this guarantee.

Shri Balkrlahna Wasnik (Bhandara 
—Reserved—Sch. Castes): Sir, I am 
thankful to the hon. Members of the 
House from all sections who have sup
ported this particular clause of the 
Bill. Though the Members of the 
Scheduled Castes and Scheduled 
Tribes have a very good case they 
cannot speak very vehemently because 
people naturally misunderstand that 
the reservations and facilities will be 
for them and, therefore, they are 
arguing their own case. No lawyer or 
Counsel can argue his own case well. 
Naturally, others have to argue for 
him. So I am thankful to the hon. 
Members who have supported thie 
clause.

Some hon. Members of this House, 
particularly those belonging to the 
Republican party have opposed this 
clause. Unfortunately, the Republican 
party has been divided into two 
groups; and I do not know which is 
the recognised party and which is not. 
They have also got different notions. 
One group had left the Houae in the 
morning and the other group is sitting 
in the House. Anyway the reasons 
why they opposed this Bill, 1 think, 
are three.

One reason is that they have never 
been consistent because they believe 
that consistency ig the virtue of an 
ass.

Mr. Deputy-Speaker: Why go into 
all these things? Without criticising 
only a party you may apeak on the 
merits of this clause.
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Shri Balkriafaaa Waanlk: I can show
this by Very tacts. In 1829-30 they 
had demanded joint electorates. As 
soon as they went to the Round Table 
Conference they demanded separate 
electorates. Then again they came 
down to the Poona Pact. Then, in 
1946, they again demanded separate 
electorates. Some years earlier they 
had demanded a separate State for 
themselves. They have done so many 
things.

1 just want to quote their leader 
Dr. Ambedkar who had said this. He 
had written a pamphlet on the reorga
nisation of States and in that booklet 
fte had explained that his thoughts on 
reorganisation of States have been 
inconsistent for some time. He had 
stated that Emerson had said that 
consistency is the virtue of an ass and, 
therefore, he did not want to be an 
ass. Therefore, it might be that they 
do want to be consistent. I am 
rather surprised to see that they are 
maintaining their three-year old 
stand.

Shri B. C. Ramble: May I point out 
that the hon. Member should with
draw the words in relation to Dr. 
Ambedkar—that he did not want to 
be an ass.

Shri Balkrishna Wasnik: I am quot
ing the very words of Dr. Ambedkar, 
which he had written in the intro
duction to that pamphlet.

Mr. Deputy-Speaker: 1 have listened 
to the hon. Member very carefully; 
and he had quoted Dr. Ambedkar say
ing that such and such an author—I 
think Emerson—had said that con
sistency is the virtue of an ass and so 
he would not like to be one. There
fore he said that his thoughts bad 
been inconsistent so far as reorganisa
tion is concerned.

Shri B. C. Ramble: He would not 
like to be so; that is what he says.

Mr. Depaty-Bpeaker: I do not find 
anything objectionable that I should 
object to it. These are the words of 
Ambedkar, he says.

An Hon. Member: He is only quot
ing Dr. Ambedkar.

Shri Balkrishna Wasnik; I am quot
ing Dr. Ambedkar. Why are these 
people opposing this? They have 
been facing defeats. Dr. Ambedkar 
himself had faced two defeats one 
after the other. After the second 
defeat he came forward and said 
vehemently that they do not want 
these reservations because their men 
could not get into Parliament or into 
the State Legislatures. (Interruption).

Shri B. C. Ramble: When he is mak
ing reference to a dead person and a 
respected person he must carefully 
choose his words.

Shri Balkrishna Wasnik: 1 am quot
ing his very words.

Mr. Deputy-Speaker: The hon.
Member may go on to his other argu
ments. He may leave this aside.

Shri Balkrishna Wasnik: I know the 
people of the Republican party are 
opposing this measure because they 
cannot enjoy this reservation as they 
have changed their faith. They have 
become Buddhists and they cannot 
enjoy this reservation.

The hon. Home Minister put forward 
the case very well and explained how 
much the Scheduled Castes and Sche
duled Tribes have progressed in the 
past years. In the First Five Year Plan 
we find that a sum of Rs. 39 crores 
was earmarked for the welfare of the 
Scheduled Castes; and, out o f that 
sum only Rs. 26 crores were spent and 
Rs. 13 crores were allowed to lapse. 
That means one-third. In the Second 
Five Year Plan, if I have heard the 
Home Minister very correctly, I think, 
only Rs. 50 crores have been spent so 
far. 1 think Rs. 91 crores had been 
earmarked for the Second Five Year 
Plan. Only a year and a half remain 
for the completion of the Second 
Plan. Now there are about Rs. 41 
crores to be spent for the welfare of 
the Scheduled Castes. It is clear from 
this that though Government desire to 
do much for the Scheduled Castes ani
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Scheduled Tribes they have not been 
able to do that. That is found from 
the schemes that have been actually 
implemented. This can also be found 
from the Report of the Commissioner 
for Scheduled Castes.

In that he has said that backward
ness has a tendency to perpetuate. I 
think many hon. Members have em
phasised this point. But 1 want to 
tell the House that the facilities that 
will be given to them will, of course, 
be in consideration of their backward
ness. When these facilities are given 
the conditions of the Scheduled Castes 
will not be the same and they will 
be improved.. As they are improved, 
there will be no case afterwards for 
the extension of the reservation. They 
cannot have it for time immemorial.

I want to point out one more thing. 
Yesterday, Pandit Thakur Das Bhar- 
gava, a senior Member of this House, 
suggested many things. He opposed 
this Bill. He said that if inter-mar
riages took place the problem of un- 
touchability will vanish. As a matter 
of fact, I can give my own example.
I may tell the House that I have 
married inter-caste.. I have married 
a Brahmin girl. But, what has hap
pened is this. The stigma of un- 
touchability has passed on to the 
Brahmin girl. This is the state of 
affairs in Hindu society. This un- 
touchability has been deep-rooted.

Mr. Deputy-Speaker: If this stigma 
passes on to a very large number of 
Brahmins, perhaps, the difficulty 
would be solved.

Shri Balkrishna Wasnik: Another 
point I want to say is this. Many hon. 
Members talk of this thing but no 
one comes forward concretely to do 
this. I f  Pandit Bhargava or any other 
Member has any kind of suggestion 
that would be considered by the Sche
duled Castes. This Bill is a timely 
measure and the sense of the House 
has showed that there is such a great 
majority behind this BUI. I am thank
ful to the Government for having 
brought this Bill and the hon. Mem
bers who have supported the Bill.
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Mr. Deputy-Speaker: Shri Basappa. 

Hon. Membera should not take more 
than five minutes each.

Shri Basappa (Tiptur): The hon. 
Home Minister has rightly appreciated 
the feelings of the scheduled Castes 
and the views of this House. Hence, 
he has come forward with this Bill 
extending the period of reservation by 
another ten years. He haa already 
told us that they could not hold on 
to their position and the peculiar situa
tion that confronted the Constituent 
Assembly still exists today. There
fore, he said, the period should be 
extended. I echo the sentiment of 
Shri Barrow when he stud that the 
hon. Minister deserved our gratitude. 
I have noticed a certain kind of ob
jection to this BilL Shri Tyagi and 
Pandit Bhargava are not here. They 
were interested in the Hindu society 
as a whole and they felt that by this 
Bill the separatist tendency and two- 
nations’ theory would develop further. 
That fear still persists in them. I do 
no know the reason for that fear. At 
the time of separation of Pakistan this 
fear might have been there but in 
these ten years we have seen that 
there is no room for this kind of a 
fear. They were thinking of the great 
Hindu society. T do not know how that 
Hindu society is going to be affected 
by giving a little reservation. While 
safeguarding the society as a whole, 
they were not laying emphasis on 
these seven crores of people. The 
second objection was from Shri Katti 
but I do not see how reservation is 
going to affect their welfare. The 
same kind of opposition came from 
Shri Dwivedy also. The hon. Home 
Minister explained to us in great 
detail. Shri Dwivedy has said that 
within ten years we have not done 
much. The hon.. Minister explained 
to us in sufficient detail how this is 
a very huge problem. We have been 
able to achieve something. The report 
of the Commissioner for Scheduled 
Castes and Scheduled Tribes is there 
and we have to achieve much more 
and so some more time is necessary. 
We are all interested in the welfare 

of these people and our history Is not
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lacking in instances of exertions made 
by many people to uplift these peo
ple. Gandhiji is a fine example and 
■we must also remember Thakur Bapa 
in this connection. Even in the 
ll~ 12th century, a religious reformer 
named B&saveswara did a great deal 
to them; he abolished the caste and 
encouraged inter-caste marriages bet
ween the Scheduled Castes and the 
Brahmins. He himself was a Brahmin 
but he came out ol that fold and tried 
to reform the people. Our hon. Minis
ter, Shri Datar, also knows how this 
man worked for the uplift of these 
people in that part of the country 
from where he comes. Our Consti
tution embodied noble ideas for their 
uplift. It is a revolutionary docu
ment and it removes untouchability. 
It was perhaps said that if Gandhiji 
were alive today, he might put ob
stacles to this sort of thing. Even 
while he was alive, there was a sub
committee of the Constituent Assem
bly at that time and even then the 
leaders had taken a decision that 
there should be reservation. That 
should remove any apprehension in 
some people’s minds. I understand 
from the debates of the Constituent 
Assemblv that this reservation should 
go on till the Scheduled Castes them
selves come forward and say that they 
do not want this reservation.. So whe
ther it Is Sardar Patel or some other 
gentleman who spoke on that occasion, 
they were clear in their thoughts that 
this reservation was necessary. When 
we are talking about democracy and 
socialism, I do not understand why 
these people, who number about 6-7 
crores o f people, should be kept so 
low.

Before I sit down, I would like to 
say one thing. In my own place, lands 
were allotted to these Rarijans and 
landless peonle. They come and oc
cupy it. After that, the other upper 
class people remove their sheds. I 
h B v e  actually seen It. The same mis
erable conditions persist and so reser
vation for some more time is neces
sary. This Bill comes with th e  object 
of obtaining socialism which we all 
aim at After all we are living in a

world of democracy and hundreds at 
people cannot simply be ignored. The 
State Governments should make a 
proper evaluation of their situation. 
The Scheduled Castes Commissioner 
should be given more powers. I feel 
he is helpless in his dealings with the 
Central and the State Governments. 
I do not find much encouragement in 
his report and so he should be given 
more powers to see that these people 
are improved within a short time or 
within the allotted time of ten years 
so that we need not come forward once 
again for a reservation like this.

Shri Kodiyan: I shall confine my
remarks to my amendment No. 24. 
Now that we are going to extend the 
period of reservation for these people, 
we have to take into consideration 
the problems confronting certain 
sect;ons of the Scheduled Ca3tes. 
Personally, I am not one who believes 
that by conversion to any other 
rel'gion the social evils from which 
they are suffering will be removed by 
the Scheduled Castes. But we cannot 
run away from the facts of life. In 
our country today, a considerable 
section of the Scheduled Castes people 
have gone out of the Hindu fold and 
embraced the other religions. By 
going over to new relig’ons, they have 
not been able to get rid o f the social 
evils they were suffering from while 
they were w ithn the H;ndu fold. For 
instance, there is the question o f these 
people who have been converted to 
Buddhism. But I am referring to some 
instances of the Scheduled Caste 
people in my own State. In my own 
State, Kerala, a cons'derable section 
of the Scheduled Caste people were 
converted into Christianity some years 
ago. They are known as the back
ward Christians. But my exper;ence 
shows that they are ne ther Hindus 
nor Christians. Even though they 
have embraced Christianity they are 
not treated as Christians by the so- 
called real or orthodox Christ ans. 
Merely because they have changed 
their religion and embraced Christia
nity they are being denied the rights 
and privileges allowed to Scheduled 
Caste people which they were
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formerly enjoying. I strongly think 
that merely because they have 
embraced a new religion the privi
leges and rights which are granted to 
Scheduled Caste people should not be 
denied to them.

Sir, if the criterion for deciding 
whether one belongs to the Scheduled 
Caste or not is social and economic 
backwardness, I should say that these 
people who have converted themselves 
into other religions are st.ll suffering 
from the same social and economic 
backwardness and religion should not 
be considered as a criterion for decid
ing whether one belongs to the Sche
duled Caste or not. I should, there
fore, appeal to the hon. Minister, if 
there is any difficulty in providing 
these facilities to these converted 
people, he should take steps to amend 
the Constitution so that these people 
should not only enjoy the educat onal 
concessions and other facilities that 
are being g.ven to the Scheduled Caste 
people but also the constitutional and 
political safeguards like reservation 
of seats in the leg slative assemblies 
and Parliament.

Ours is a secular State. Therefore, 
let the Government be not accused of 
showing any bias to any particular 
relig on. If by denying these privi
leges and rights to those who have 
converted themselves from Hinduism 
to any other religion it is intended 
that the conversion from Hinduism 
can be prevented. I think it would be 
very improper. The result would be 
more frustration so far as these people 
are concerned. Therefore, if our aim 
is to lift these weaker sections of our 
community to the level of the advanc
ed sections of our soc ety we should 
not take into consideration religion 
alone but, at the same time, we should 
take into consideration, more than 
anything else, the soc'al and economic 
backwardness o f these people. I 
think, therefore, that these backward 
Christians and other people who have 
converted themselves from Hinduism, 
from the Scheduled Caste to new 
religious faith*, deserve to be treated 
as Scheduled Castes and as such they
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should be extended these privileges 
and rights.

Shri G. B. Pant: Sir, so far as this 
particular amendment is concerned, I 
submit that it is altogether out of 
order because the definition of “Sche
duled Caste" is given in the Constitu
tion itself. It means, according to  
part (24) of article 366:

“ ‘Scheduled Castes' means such 
castes, races or tribes or parts o f 
or groups within such castes, races 
or tribes as are deemed under 
article 341 to be Scheduled Castes 
for the purposes of this Constitu
tion;”

Therefore, unless this article U 
amended there cannot be any amend
ment in any other place. Article 341 
says:

“The President [may with
respect to any State (or Union 
territory), and where it is a State 
• • • after consultation with the 
Governor * * * thereof], by
public notification, specify the 
castes, races or tr.bes or parts of 
or group3 within castes, races or 
tribes which shall for the purposes- 
of this Constitut on be deemed to 
be Scheduled Castes in relation to 
that State.1'

So this is not in order at all.

Now, as to the merits of the case, 
the hon. Member probably knows that 
we have besides Scheduled Castes also 
another class of people which come 
under the category of backward 
classes. So far as the backward 
classes arc concerned, they are grant
ed benefits regard ng education and 
regarding other matterg also, but so 
far as reservation of seata is concern
ed, it is confined only to Scheduled 
Castes under this Constitution.

Now, if there were no provisions in 
the Constitution itself as to who come 
within that category of Scheduled 
Caste, then it would have been open 
to us to define Scheduled Caste fully. 
But that is not the position. Then, it
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b e  will please look at hit own expla
nation, he My*:

“ The expression Scheduled 
Caste occurring in this article 
means and includes, notwithstand
ing anything contained to the 
contrary in the Constitution 
(Scheduled Castes) Order 1950, 
Scheduled Caste persons convert
ed to other religious faith.”

Now, how far back do we go? Who 
are to be treated as Scheduled Castes? 
Are we to take those who have con
verted to other faiths 50 years ago, 
25 years ago, 20 years ago, ten years 
ago or who are converted to Schedul
ed Caste faith hereafter? To whom 
does this clause refer? Does it refer 
to those who are to be converted here
after or to those who have been con
verted so far? If it refers to those 
who have been converted so far, then 
there are persons whose ancestors 
were converted some hundred years 
ago. There are others who have 
themselves converted some 50 years, 
30 years, 25 years, 20 years, 10 years 
or even two years ago. How are the 
electoral rolls going to be prepared? 
How is the identity of these persons 
to be fixed, and how is any list to be 
prepared which will meet the require
ments of this explanation? An ex
planation can never override the 
clauses and articles of the Constitu
tion itself.

Then, it has also to be remembered 
that the definition of "Scheduled 
Caste" has throughout been charac
terised by its association with the 
stigma of untouchability. If there is 
no untouchability in any class it may 
get benefits to such members as are 
backward within the category of 
backward classes. Now, we have got 
here some neo-Buddhists. They do 
not want reservation themselves. Is it 
going to be forced on them? Other 
classes too have not come forward 
saying that they or their ancestors 
belonged to Scheduled Castes and 
therefore they should have reserva
tion now.

In the circumstances, it seems to me 
that apart from its legality and its

undesirability it is an utterly Imprac
ticable proposition that is embodied 
in this amendment, where there can 
be no possibility of preparing a list 
like this for the people who have been 
converted to various faiths from 
among the Scheduled Caste people, 
whether within 50 years, 30 years, 20 
years, 10 years or 5 years. There is 
nothing like that. Therefore, firstly, 
it is out o f order; secondly, on its 
merits it is unsound and, thirdly, it 
is altogether unworkable. So I would 
suggest to the hon. Member to be 
good enough to withdraw it.

Mr. Deputy-Speaker: Now I think 
Shri Kodiyan does not press amend
ment No. 24. If it is rather strictly 
construed it is out o f order. He him
self suggested, I think, that the Con
stitution cannot be amended that way. 
Therefore, amendment No. 24 is out 
of order.

I now put amendment No. 4 to the 
vote of the House. The question is: 

Page 1, line 17, for “ twenty years”  
substitute “ twenty-five years”. (4).

The motion was negatived.
Mr. Deputy-Speaker: I now put

amendment Nos. 16 and 17 to clause 2 
to the vote of the House. The question 
is:

Page 1, after line 10, add
“Provided that such nomination 

shall only be made in pursuance 
of the recommendation made by 
the leader of the majority party, 
if any, or that of the biggest single 
party in the Assembly."

The motion toas negatived.
Mr. Deputy-Speaker: The question

is:
Page 1, after line 11, add

"Explanation.—The Governor in 
making the nomination shall act 
on the aid and advice of the 
Council of Ministers appointed 
immediately after the elections to 
the Legislative Assembly.”  (17).

The motion was negatived.
Mr. Deputy-Speaker: Now, I shall 

put clause 2 to the vote of the House. 
If the automatic machine is repaired.
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[Mr. Deputy Speaker] 
we can use it now. But let the lobbies 
be cleared first 

Shri Narayanankutty Menon: The
hon. Speaker said that there is some 
trouble with the mechanism and as 
far as these amendments are concern
ed, it is better to go to the lobbies.

Mr. Depnty-Speaker: I am now
told that the mechanism had been 
repaired, and I hope that the machine 
is working all right

Shri Surendranalh Dwlvedy: It
will create some confusion!

Mr. Depnty-Speaker: If It work* all
right why should we waste time. But 
let the lobbies be cleared first.
15.33 hi*.

[M r . Speakxr  in the Chair]

Mr. Speaker: 1 understand that the 
hon. House is agreeable to use the 
automatic mechanism now. The 
question is:

‘That clause 2 stand part of the
Bill."

The Lok Sabha divided

Division No. 2]

Abdul Litecr, Shri 
Achar, Shri 
Ajit Singh. Shri 
Air*, Shri Joachim 
Anthony, Shri Frimk 
Aruraugam, Sari R. S. 
Arumugham, Shri S. R. 
Ayyakannu, Shri 
Balataiihnan, Shri 
Batiruki, Shri 
Banetii. Shri P. B.
Bangthi rhakur, Shri 
Barman, Shri 
Barrow, Shri 
Barupat, Shri P. L.
Baaappa, Shri 
Batumauri, Shri 
Beck, Shri Lgnace 
Bhagarati, Shri 
ISukt D irihin, Shri 
Bhargava , Pandit M. B. 
Bhorgava, Pandit Thakur D«* 
Bbatkar, Shri 
Bhogii Bhii. Shri 
Bttl, Shri J. B. S.
Brajcswar Praiad, Shri 
Chanda, Shri Anil K- 
Chan dak, Shri 
Chandra Shankar, Shri 
Cbsturvedi, Shri 
O uvda , Shri
Ottttiar, Shri Raminathan 
Choudhry, Shri C. L.
Chuni Lai, Shri- 
O m , Shri K. K.
Da*, Dr. M . M.
Daa, Sbri N .T .
D m p p i.  Shri 
D tu r.S h ri 
D «b , Shri N . M .
Dtaai, Shri Mecarii
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Dtndod, Shri 
Dube, Shri Mulchand 
Bacharan, Shri V. 
Eisfaperomaf, Shri 
OtnnpithTi Shri 
Gindhi. Shri P cro »  
Ganga Devi, ShftmslJ 
G«npjti Rum, Shri 
Oautam, Shri C. D. 
Oovind D ai, Seth 
Guha, Shri A. C.
Gupta, Shri Ram Krishao 
Hiijimivii, Shri 
Hanram. Shri Ansar 
Himdo, Shri Subodh 
Hathi, Shri 
Haxartkft, Shri J. H.
Heda. Shri 
Hem Raj, Shri 
Jagjivan Ram, Shri 
Jam, Shri A P.
Jain, Shri M. C.
Jangde, Shzi 
Jena, Shri 1C. C. 
Jbunjhunwala, Shri 
Jmachindran, Shri 
Jogendra Sen, Shri 
Jothi, Shri A. C.
Josh), Shrimati Subhadra 
Jyotithi, Pandit J. P. 
Kanakuaoai, Shri 
Karraarkar, Shri 
Katliwal, Shri 
Kayai.Shri P. N. 
Kcdaria, Shri C. M. 
Keaar KLumari, Shrimati 
Ketha?a, Shri 
Ketkar, Dr.
Khadiwmla, Shri 
Khan, Shri Sadath AH 
Khan, Shri Shihmwes
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Xh«wala, Shri Jama 
Kljtaiya, Shrt 
Kotoki. Shrt Uladlur 
Koitukupallr, Shri 
Krtahna, Shrt M R- 
Krlihm Chandra. Sbri 
Kruhnippi, Shri M. V.
Kurcel, Shri B. N.
Lachhi Ram, Shri 
Laikir, Shri N C.
M ifidi Ahmed. Shrimat 
Mahadco Praaad, Shri 
M iihl. Shri R C  
Mijithia, Sardar 
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Mtlanjm, Shri K. D.
Milliah. Shri U. S.
Milvia, Sbri K. B.
Malaya, Shri Motllal 
Mandal, Dr. Paahupati 
Maniyangadan, Shri 
Muuriya Din. Shn 
Mathur, Shri Hinah C h u d r . 
Mathur, Shri M. D .
Malin, Qaai 
Mehdi, Shri S. A.
Mrbta, Shri B O.
Mehta, Shrimati Kriahna 
Melkott, Dr.
Menon, Shri Kriahna 
Mlnimala, Shrlanrti 
Mi»hr», Shri Bkbhuti 
MUhra, Shri I .  N.
Mlara, Shri R. D.
M ian, Shri R. R.
Mohammed Imam, Shn 
Mohldecn, Shri O oiun 
Mobkuddin, Shri 
M orula , Sbri 
MankMnsy, Shri M. 1 .
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M a rttf, Shri B. S.
Hidu>, Riri Thandingam 
“Natr, Shri C, K,
Waif Shfi M M & t n  
TOdofcfcar, Shri 
-Nm* b# Start 
Ntojipp*, Shri 
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N tn tliib n , Shri 
Narayaaaaamy, Shri R. 
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Pande. Shri C. D. 
Pangarkar, Shri 
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Paul, Shri N. N.
Patel, Shri Raieahwar 
PatiI.Shrt R. O.
Patil, Shri S. K.
Pattabhi Raman, Shri C. R. 
Piltai. Shri Thanu 
Prabhakar, Shri Nava) 
Prag) Lai, Shri 
Radba Rama- . .Shri 
Xaghubir Sahai, Shri 
Rahman. Shri M. H.
Rai, Shrimati Satodrabai 
Hat Bahadur, Sari 
Ram Garib, Shri 
Ram Saran, Shri 
Ram Shankar Lai, Shri 
JUmatwamx* Shri S. V.

Ramaawamy, Shri K. S. 
Rataanl, Shri S. N. 
Ramdhanl Daa, Shri 
Ra m , Shri 
Ran*arao, Shri 
Rao, Shri Thirumala 
Raul, ShH Bhola 
Reddy, Shri fC C.
Reddy, Shn Vuwai.j:L 
Roy, Shri Biihwanath 
Rup Narain, Shn 
Sadhu Ram, Shri 
Sahu, Shri Raraeahwar 
Saigal, Sardar A. S. 
Samanta, Shri S. C. 
Saraantsinhar, Dr. 
Sarnbandam, Shri 
Sanganna, Shri 
Sankarapindian, Shri 
Sarhadi, Shri AJit Singh 
Satiah Chandra, Shri 
Satyabhama Deri, Shrimiti 
Selku, Shri 
Sen, Shri A. K.
Sen, Shri P. O.
Shah, Shri Manabendra 
Shankar Deo, Shri 
Shankaraija. Shri 
Sharma. Pandit K. C. 
Shtrm*, Shri D. C, 
Sharma, Shri R. C.
Shobha Ram, Shri 
Siddananjappa, Shri 
Siddiah, bhri 
Singh, Ch Ranbir 
Singh, Sardar Hukatn 
Singh, Sardar Iqbal 
Singh. Sardar Jogendra 
Singh. Sardar Swartn 
Singh. Shn Babunath 
Smgh, Sbri Bahadur 
Su>gh, Shn Birba)

Singh, Shri Dioeah 
Singh. Shri H. P.
Singh, Shri K. N.
Singh, Shri M. N.
Singh, Shri P. N,
Sinha, Shri Anirudh 
Sinha, Shri B. P.
Sinha, Shri Jhulaxi 
Sinha, Shri K. P.
Sinha, Shri Satya Nar*yvn 
Sinha, Shri Satyendra Narwyap 
Sinhaaan Singh, Shri 
Snatak, Shri Ntrdeo 
Somani, Shri 
Son a vane, Shri 
Soren, Shri 
Subbarayan, Dr. P. 
Subramanyam, Shri T- 
Sogandhi, Shri 
Sultaa, Shrimati Mattanaaa 
Sumat Praaad, Shri 
Sunder Lai, Shri 
Surya Praaad, Shri 
Tantia, Shri Ramethwar 
Tariq, Shri A. M.
Tfcwari, Shri D»arikanath 
Thimmaiah, Shri 
Thotnaa, Stri A, M.
Tiwari, Pandit Babu La] 
Tiwari.Shri R. S.
Tiwary. Pandit D. M.
Tula Ram, Shri 
Uike, Shri
Upadhyay, Pandit MunUhwar 

Uatt
Upadhyaya, Shri Shiva Datt 
Varma, Shri B. B.
Varma, Shri M. U  
Varma, Shri Raraaingb Bhai 
Vinranath Praaad, Shri 
Waarnt, Shri Balfcnahaa

NOES

fenccfe*, Sbri Pranwttttnath 
lu e r ie t ,  Sbn S- MU 
Bhnti* D to, Sbri 
Ohikrirtrtty. Shritwtl R»n» 
D*h, Shri Dawnthi 
Dwivedy, Shri Swtodrawili 
Ghoitl, Shri Aarobindo 
OaptHa, Shti A K.
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Kodiyan, Shri 
Kumaran. Shri M. K 
Kunhan, Shri
Menoo^ Shri Narayanankmty 
Mukeriee, Shri H N. 
MulUck, Start B. C.
Nayar, Shri V. P.
Pandey Shri S*fu

Panigrahi, Shri 
Pamtfci Krtihnan, Shrimati 
Patil, Shri Nana 
Reddy, Shri Magi 
Singh, Shri Bra) Raj 
Singh, Shri L. Achat* 
Sonul«. Shri H. N.
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Mr. Speaker: Order, order. Let 
me bear what hon. Member* say.

«rfira w j f r w  f t w f l  (ftmT? 
w®mt) : ^  *  « w »  i  fan  it e  fa«u 
1  «ns «nw  *r»n t  1 

ftrftwJT w  i  »
Shri K. D. Mterm (Bulandshahr): I 

voted for Ayes, but the machine has 
aot worked. My division number i> 
211.

Shri M ladlar Kotokl (Nowgong): 
My number is 74. I voted for Ayes.

Shri Ramflhani Das (Nawada— 
Reserved—Sch. Castes): My division 
number is 330. I am tor Ayes.

Shri K. B. MalvU (Shajapur— 
Reserved—Sch. Castes): My division 
number is 425. I am for Ayes.

Shri Mahadeo Prasad (Gorakhpur— 
Reserved—Sch. Castes): My division 
number is 426. I am for Ayes.

Mr. Speaker: Now, the result of the 
division is as follows:

Ayes—248; Noes—24.*
As the Ayes have not got a majority 
of the total membership of the House— 
though it is more than two-thirds of 
the Members present and voting— 
and as the first requisite has not been 
satisfied, clause 2 does not stand part 
of the Bill.

The motion was negatived.
Clause 2 was, accordingly, omitted 

from the Bill.
Mr. Speaker: We will now take up 

clause 3.

Shri Surendranath Dwivedy: What 
•bout my amendment? It has to be 
put to the vote.

Mr. Speaker: Yes. There is an
amendment to clause 3. Actually, it 
is not an amendment to clause 3 but 
an amendment to the original article.

Article 334  has two parts—clause (a) 
relates to Scheduled Castes and- Sche
duled Tribes; clause (b) relates to  
representation to Anglo-Indian* ia tfc* 
House of the People and the Legist 
lative Assemblies ot States by nomi
nation. Shri Dwivedy ia suggesting 
the omission of clause (b). Thai ca »̂ 
be decided by a single majority vote.

Shri SurendranaUk Dwivedy: 1 bejt
to move:

Page 1, line 16,— 
after “Constitution," insert—
“ (i) clause (b) shall be omit

ted; and” (27)
Mr. Speaker: The question ia:
Page 1, line 16,— 

after “Constitution." insert—
“ (i) clause (b) shall be omit

ted; and"

The motion was negatived.

Mr. Speaker: Now I will put clause
3 to the vote ot the House.

An Hon. Member: By going to the
lobbies.

Mr. Speaker: I repeatedly asked the 
hon. Members whether they agree to 
the automatic voting, ar.d they said 
“yes” . Of course, some mistakes may 
creep in. But they can be corrected.

An Hon. Member: Let it be
explained.

Mr. Speaker: There is no question
of explanation. The question is that 
clause 3  should stand pan of the BiU 
and those who are for it will vote tor 
it and those who are against it will 
vote against it

Mr. Speaker: The question isr

“That clause 3 stand pact the
Bill."

The Lok Sabha divided.

'The figure was corrected as 23, vide Derates, dated 4-12-59, coL 3427.
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D i v i i l o a  N o .  3 )
Ahdul Latacf, Shri 
Adaar, Shri
A*arwal. Shri Maaakbhai 
All* Sloth. Shri 
Air*, Shri Joachha 
Aaay. Dr. M. S.
Anthony, Shri Frank 
Afuaangam, Shri R-S. 
Anrunufhacn, Shri S- R- 
Ayyakanan, Shri 
Balakrithnan. Shri 
Balmiki. Shri
Baaerice. Shri Pranaathaaath 
Baacrioc, Shri S, M- 
Baa«ahi Thakur, Shri 
Barnaa. Shri 
Barrow, shri 
Barupal, Shri P. L.
Baaappa, Shri 
Baaumatari, Shri 
Back, Shri ]«nac«
Bhadauria, Shri Aijun Sia*h 
Bbagavati, Shri 
Bbakt Darahan. Shri 
Bharfan, Pamjit M- B. 
Bhaitava, Pandit Thakur Dm  
Bhatkai, Shri 
Bhofji Bhai. Shri 
Biat. ShriJ. B. S.
Brajetwar Praud, Shri 
Chakrarartty, Shrimati Renu 
C handa, Shri Aail K- 
Chaadak, Shri 
Chandra Shankar, Shri 
Chandramani Kalo, Shri 
Cbaturredi. Shri 
Chavda, Shri
Chettiar, Shri Ranunathan 
Choudhury, Shri S. C. 
CfcuaiLal, Shri 
Pa*. Shri K. JO 
Daa. Dr. M . M.
D u . Shri N . T .
D*»appa, Shri 
Datar, Shri 
Dab. Shfi H- M .
Dab. Shri P. O.
Deb, Shri Daaantba 
Daaai, Shri Monrji 
DkxWd, Shri 
Dahe, Shri Mulohand 
EWrfcMi, Shri M. L.
■HtWfee. Shri V-
^jwpanuaal, Shri 
Qaaapathy, Shri 
QaadM, Shri Feraac 
G a w  D ili, shrimati 
Oaapati Kan. Shri

AYES
Gautam. Shri C. D. 
Qhoaal, Shri AuroWade 
Oopaian, Shri A- K. 
Govind Daa. Seth 
Guha, Shri A. C.
Gupta, Shri Ram Kriahaa 
Malaraavia. Shri 
H am ai, Shri Aaaar 
Haatda, Shri Subodh 
Hath*. Shri 
Hasarika, Shri J. N.
Heda, Shri 
Hem Ra), shri 
Jacibaa Ram, Shri 
Iain, Shri A. P. 
lain, Shri M. C. 
langde, Shri 
Jena. Shri K- a  
Jhunjhunwala, Shri 
Jiaachandran, Shri 
Joceadra Sen, shri 
lothi, Shri A. C.
Jtthi. Shrimati Subhadra 
Jyotiihi. Paadit J. P. 
Kaaakatabai. Shri 
Karmarkar, Shri 
Kailiwal, Shri 
Kayat. Shri P. N- 
Kedaria, Shri C. M.
Kcaar Kumar i shrimati 
Kohava, Shri 
Keakar, Dr.
Khadiwala, Shri 
Khan, Shri Sadath All 
Khan, Shri Shahaawis 
Khawaja, Shri Jamal 
Kiataiya. Shn 
Kodiyan. Shri 
Kotoki. Shri Liiadhar 
Kottukapaliy, Shri 
K-ripalam, Shrimati Sucheta 
Kriahna Chandra, Shri 
Kriahaa R io. Shri M. V. 
Kriahnappa, Shri M. V. 
XrWuMwami, Dr- 
Kumaraa, Shri W K. 
Kuabhar, Shri 
Kuahan, Shri 
KuXcl, Shri B. N. 
i j rtihl R«m. Shri 
Lmktr. Shri N  . C.
Maflda Ahmad, Shrimari 
Mahan tjr r Xhfl 
U ahadaq Ptaaad. Shri 

ShriR. C  
MajfthU, Sardar 
Ualarira, PaJVdU Qtrrfatd 
Malhotn, shri Iodar J.
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Malariya. shri K-D.
MalUah. S M  U. S.
Mahriya. Shri M M W  
Mandat, Dr. Paabupati 
Maaiyaagadaa. Shri 
Maauriya Din, Shri 
Mathur. Shri Hariah ChatxJt- 
Mathur, shri M . D.
Matin, Qaxi 
Mthdi, Sfcri S. A.
Mehta, Shri B. C .
Mehta, Shrimati Kriahaa - 
Melkote, Dr.
Men on, shri Kriahna 
Mcoon, Shri Nanyaaaakutty 
Minima ta, Shrimati 
Miabn. Shri Bibhuti 
Miahra, Shri 1_ N.
Mishra, shri S. N.
M ian, shri R. D- 
M ian. Shri R. R.
Mohammed Imam, Shri 
Mahideea, Shri Gulam 
Mohiuddia. Shri 
Moratka.shri 
Mufcerjee, Shri H. N. 
Mullick, Shri B. C. 
Muaiaamy, Shri N. R. 
Murthy. Shri B.S 
Nadar. Shri Thanuliagim 
Hair, Shri C. K.
Nair. Shri Kuttikriahaaa 
Naldurgkar, Shri 
Naada, Shri 
Naniappa, Shri 
Naraiodia. Shri 
Nataaimhaa, Shri 
Narajranaiamy, Shri R. 
Naakar, Shri P. S.
Natbwaai, Shri 
Nayar, Shri V. P.
NvtU Shri Nek Ram 
Ntbru, Sfari Jawaharlal 
Nabtib Shriaaa U n  •
Neawi, Shri 
Oâ Shri
Padam D c». Shr - 
Pahadia, shri 
PaW randy, Sbri 
Paichoudhuri. Shrisnal 
Fai4e. Shri C. D.

Patdey, Shri Sariu 
r in n ita -, Shn 
pigigtafai, Shri
panni Lai, Shri 
Panaar. Shri Deca B iM ho 
parwthi Kriahaaa. Shifaaari



l o b t t t o ,  Skrl Ih k ti Shri B. T.
S a n g a n n a , S h r i  S i n t a . S h r i  J b a i a a

S a n k a ra p a n d ia a , S b r i  S t a b * ,  S h r i  K ,  P .
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M .S W N .N .
( M a t ,  S h r i  R a k a h w a r  

M l .  S h r i N a n a  

PMU.StelR.D.
M U  S b r i  S .  K .

P a tta b h i R r a u m , S h r i  C .  R .  

PUW i. S h r i T h * o u  

P ra b h a k a r , S h r i  N a v a l 
P r a g i  L a i .  S h r i  

f t o d h a n ,  S h r i  B ,  C .

R a d h a  R im a g ,  S h r i  

R a g h u h ir  S*btl, Shri 
R a h m a n , S h r i  M .  H .

R a i ,  S h r in u t i  S a b o d ra b a i 

l U j  B a h a d u r, S h r i  

lU m  G a r ib ,  S h r i 

R a m  S e n a .  S h r i 

R a m  S h a n k a r  L a i .  S h r i  

R i o a m i n j r ,  S h r i  S .  V . 

R a m a n a a m y , S h r i  K .  S .  

R a m a n l, S h r i  S .  N .  

R a m d h a n i D u ,  S h r i  

R a o t ,  S h r i 

R a o g a ra o , S h r i  

R a o ,  S h r i  T h ir u m a la  

R a n t ,  S h r i  B h o la  

R e d d y ,  S h r i  K .  C .

R e d d ; ,  S h r i  N a g i 

R r d d y ,  S h r i  V iaw an atb a  

R o y ,  S h r i B itfcw an ath  

R a p  N a r e in , S h r i 

S a d h v  R i m ,  S h r i  

M m ,  S h r i  R a m e ih w tr  

S a ig a ! .  S a r d a r  A . S . 

S a a a a n ta , S h r i  S .  C . 

S a m a n ta in b a r , D r .
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S a r d a r , S b r i  B h o ti 

S a r b a d i,  S h r i  A J i t  S i n * i  

S a t it h  C h a n d r a , S h r i  

S a ty a b h a m a  D e r i ,  S h r im a t i 

S c ik u , S h r i  

S a n , S h r i  A .  K .

S e n , S h r i  P .  O .

S h a h , S h r i  M a n a b e n d ra  

S h a n k a r  D e o ,  S h r i  

S b an fcaratya , S b r i  

S h a m a ,  P a n d it  K .  C . 

S h a n n a , S h r i  D .  C . 

S h a r m a , S h r i  R .  C .

S h o b h a  R a m , S h r i  

S id d a n a n ja p p a , S b r i  

S td d ia h , S h r i  

S in g h , Q i .  B a d a n  

S in g h , C h . R a n b ir  

S lc g b ,  S a n la r  H u k am  

S in g h ,  S a r d a r  Iq b a l 

S in g h ,  S a r d a r  Jo g e n d r a  

S in g h , S a r d a r  S w a n n  

S in g h , S h r i B a b u n a th  

S in g b ,  S b r i  B a h a d u r 

S in g h , S h r i  B trb a l 

S in g h , S h r i  B r a i  IU I 

S in g h , S h r i D a ljit  

S in g h , S h r i  D iitea h  

S in g h , S h r i  H . P .

Singh, Shri K. N.
S in g h , S h r i  L .  A c h a w  

S in g h , S h r i M . N .

S in h a , S h r i A n im d b

S i i A a ,  S h r i  S a ty a  ) |M | H »  

S in h a , S b r i  S a ty e n d ra  H aa a y aa 

S in h a , S h r im a t i T a r fc a a b v a a i 

H n b aaan  S ia g h ,  S h r i  

S o a ta k , S h r i  N a rd to  

I o n ia n  I ,  S h r i  

S o o a v a n a , S h r i  

S a n a ,  S h r i  

S u b N e a y e n ,  D r .  P . 

S u fc eam aay am , S h r i  T .
S u lta n , S h r im a t i M t i a o a a a  

S o p a k a r , S h r i  

S o m t t  P r a a a d , S h r i 

S a n d e r  L a i .  S h r i  

3u r y a  P r a a a d , S h r i  

T a a t i a ,  S h r i  R a m e a h w a r 

T a r i q ,  S b r i  A . M .

T r w » r t .  S h r i  D w a r ik a n a tb  

T h itn m a ia h , S h r i  

T b o m a a . S h r i  A . K C  

T i w a r i ,  P a n d it  B a b a  L a i  

T lw m r i.S h x i R .  S .

T i m r y ,  P a n d it  D .  N .

T u l a  R a m , S t u I  

U lk e ,  S h r i

U p a d h y a y , P a n d it  M o a ia ln ra r  

D u l l
U p a d h y a y a , S h r i  S h i n  D a t t  

V a r n a ,  S h r i  B .  B .

V e r m a , S h r i  M . L .

V a n a a ,  S t r i  R a m tin g h  B h a i 

V ia w a n a ih  P r a a a d , S h r i  

W a m ik , S h r i  B a lk r ith n *

NOES

B h a a ja  D e o ,  S h r i  .V U Irie , S h r i  K .  B  S o n u lt ,  S h r i  H . N .

X a a b i e ,  S b r i  B .  C . M a n a y , S h r i

Mr. Speaker: The result of the divi
sion is as follows: Ayes 280; Noes 5. 
The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present and 
voting.

The motion was adopted. 

Clause 3 was added to the Bill. 
Mr. Speaker: The question is:

“That clause 1, the Enacting 
formula and the Lang Title stand 
pert of the BilL"

The motion teas adopted.

Clause 1, the Enacting Formula end 
the Long Title were added to the Bill.

Shri Narayanankutty Menon: Re
garding clause 2, we are prepared to
support the reservation for the Anglo- 
Indians, provided a reasonable clause 
is added that the present—

Shri G. B. Pant: How can it be done 
now? You opposed the motion. Than 
you perhaps thought that it may have 
some effect on the elections. 80 you 
want to change it  That cannot be 
done now.

Sir, I beg to move that the Bill ha 
passed.



Mr. Speaker: Now the lobbies have 
to be cleared again before we take up 
the next motion. Order, order. Hon. 
Members will kindly resume their 
seats. I will put the Question to the 
vote of the House. The question is:

“That the Bill be passed.”
Shri V. P. Nayar (Quilon): The 

Bill cannot be passed as such.
Shri Narayanankntty Menon

(Mukandapuram): It should be that 
the Bill as amended be passed.

Dr. Krtohnaswamt (Chingleput): It 
was amended.

.3365 Contttatikm AGRAHAYANA 10.

An Bon. Member: Clamo 2 has beea
omitted.

Mr. Speaker: Claitse 2 has been
omitted. Very well.

Shri O. B. Pant: Sir, I move:

"That the Bill, with the omission 
of clause 2, be passed.”

Mr. Speaker: The question is:

'That the Bill, with the omis
sion ot clause 2, be passed.”

The Lok Sabha divided.
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Division No. 4]
Abdul Lateef, Shri 
Achar, Shri 
Achint Ram, Shri 
Afmrwml, Shri Mamkbhai 
Ajh Staffh. Shri 
Ain. Shri Joachim 
Aaey. Dr. M. S.
Anthony, Shri Frank 
Aruauftm, Shri R. S. 
Arumutham, Shri S. R. 
Ayyakeanu, Shri 
BalakriahnflA, Shri 
Bafaaiki, Shri
BaaoK Shri Pramathanath 
Baaeriee, Shri S. M.
Baaerii. Shri P. 8.
Bangihi Thakur, Shri 
Baman. Shri 
Barrow, Shri 
Barupai, Shri P. L.
Baaappa, Shri 
Baeuoatari, Shri 
Back, Shrilcnaoa 
Miadauria. Shri Arfaa Sinsh 
Bha«anti. Shri 
Bfcait Darthan, Shri
BhaisM*. Pandit M. B. 
Bhaisava, Pandit Tbakur Dm 
Bhatkar, Shri 
MHSi'Bbai.Shri 
Biat. Shri J. B. S. 
InllWra/hwKt Shri 
Chakrmrtty, Shrimati Reau 
Chanda. Shri Anil K.j 
Chindak. Shri 
Ohasdxa Shanks, Sbri 
Chacunredi, Shri 
Cferrda. Shri
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«hrt Daaaratha Deb (Tripura): I
w tntedt©  vote tor  the Ayes.

Mr. Speaker: What is the hon.
Member’s Division number?

» t J .............
Shri Dasaratha Deb: My division

number Is 829. I wanted to vote for 
Hie ‘Ayes’ .

«[e f^o (*pntar) :

«ny «rr $ 1 qrT fcPrspT

t J „  i t  :

[ -  ^  IT I y**i >* \J+V

Dr. M. S. Anejr (Nagpur): My divi- 
akat number is 36. My vote has not 
been recorded. I wanted to vote for 
the ‘Ayes’ .

Shri S. A. Mehdl: My division
number is 55. I wanted to vote for 
the ‘Aves\

Mr. Speaker: That means four more 
fof'the ‘Ayes’. The result of the divi
sion is:—

Ayes—285*

Noes—4.

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting.

KERALA STATE LEGISLATOR® 
(DELEGATION OF POWERS) 
BILL—contd.

Mr. Speaker: The House will now 
take t f t l r t h e f  consideration o f the 
following motion moved by Shri Da tax 
on the 27th November, 1950, namely,—

“That the Bill to confer on the 
President the power of the Legis
lature of the State of Kerala to 
m ike laws, be taken into con
sideration.”

Two hours were allotted for this 
Bill. Shri Datar.

Shri Narayanankatty Menon (Muk- 
andapuram): I had already started.

TBe Minister o f State In the Minis
try of Home Aftttfr* (Shri Datar): 
How much time is left now?

Mr. 8peaker: Two hours in all were 
allotted for this. Half an hour has 
already been spent H hours now 
remain.

Shri Narayanankntty Menon: Sir,
you almost agreed on that day to give 
half an hour more.

The motion was adopted.

Shri Q. B. Pant: With the omission 
o f clause 2, there will be no restric
tion on the number of persons who 
could be nominated.

Mir. Speaker: All right. May I 
know the allocation of the time for 
the second stage?

Shri Narayanankntty Menon:
an hour is enough.

Half

•The figure was corrected as 284, wide Debates dated 4-12-1959, col. 8427.
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Mr. Speaker: That makes two and 
■ half hours. Half an hour ha* al
ready been taken. We will then need 
two more hours. That means we go 
up to six o'clock. Is the House w ill, 
ing to sit till six o’clock?

An Hon. Member: No, Sir, not after 
the Constitution Amendment B ill

Mr. Speaker: It appears that hon. 
Members from Kerala want half an 
hour more. 1 agree with them. Half 
an hour has already been spent the 
other day. We have two hours more, 
out ot which we will have half an 
hour for clause by clause considera
tion and for the third reading. There 
is one and a half hour for further dis
cussion. Shri Narayanankutty Menon,

Sbri Narayanankutty Menon: Mr. 
Speaker, Sir, the other day I was 
submitting about the constitutional im
propriety of coming with such a piece 
of legislation delegating the powers of 
this House to the President when elec
tions are already being held. I want 
to submit only one thing. The other 
day the hon. Home Minister said, when 
1 moved my amendment to circulate 
this Bill, that he could not make any 
sense out of that amendment. I 
agree with the hon. Home Minister 
because as far as the Government is 
concerned, they want to pass this piece 
of legislation and invest the President 
with the power of legislating with a 
specific purpose of introducing amend, 
ments as advised by the Central Gov
ernment to the Bills that are already 
pending here and which were passed 
almost with unanimous support of the 
Kerala legislature. So 1 agree with 
the hon. Home Minister that he can- 
not see any sense in that amendment. 
But so far as we are concerned, we 
can only see sense in the amendment. 
We should prevent such sort of legis
lation being passed by this House be
cause we consider that the passage o f 
this legislation with the avowed object 
that has already been stated by ibe 
>mri Minister when introduc
ing th<« Bill, would be an affront up
on the provincial autonomy and the

rights of tha Kerala legislature and the 
people o f Kerala to decide their own 
future.

When the motion for approving tha 
Presidential Proclamation came before 
this House, the hon. Prime Minister 
assured this House that the President 
intervened in the State to meet only 
an emergency and that it was the 
desire of the Central Government to 
have elections as soon as possible. A  
convention has been established that 
the President will not take measures 
of far-reaching interest and that the 
status quo will be maintained.

Mr. Speaker: The hon. Member has 
already taken 20 minutes.

Shri Narayanankutty Menon: If you
see the proceedings you will find that 
I have taken only two or three minu
tes. The procedural wrangle came in 
between. I may take only five minu
tes more.

Therefore I may submit that mea
sure should not be allowed at this 
time specially because the object o f 
bringing in this legislation is to bring 
in amendments to the existing Bills. 
The Janmikaran Abolition Bill had 
been pending before the Government 
for two years. The Indebted Agricul
turists Relief Bill had been pending 
for one and a half years. The Court 
Fees Amendment Bill had been pend
ing for years. The Agrarian Rela
tions Bill had been sent in June. It 
took about two years for the Central 
Government to consider all these four 
Bills and now the President wants to 
introduce his own amendments. X 
ask, if the Government is honest 
enough in their intention to pass th en  
Bills giving benefits to the people o f 
Kerala, let them bring an amending 
Resolution restoring the powers under 
article 211 to the President It waa 
quite obvious that they do not w eal 
these Bills. Without telling the House 
what are the reasonable objections to 
the clauses, they want to have a blank
et power for themselves so that A *  
President could make the araendmeata..
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I t  b n .
When the first discussion came up, 

you, Sir, put a pertinent suggestion 
that even if the President makes the 
amendments, they come back to the 
House tor ratification and therefore, 
there is no trouble. Immediately after 
that, the Home Minister said that the 
purpose of the Bill will be defeated if  
it is delayed till 28th of February. A  
Bill takes 10 days to be passed in the 
Rajya Sabha and it takes five days lor 
Presidential assent. The Constitutional 
committee will take one month tor 
consultation and for the President to 
introduce the amendments. When the 
President introduces the amendments, 
the elections will be over and what
ever damage is done to the intentions 
of the Kerala legislature, we cannot 
make good by the time the Kerala 
legislature Comes into being.

I submit that so far as the Jcnmi- 
karan Bill is concerned, no amend
ments are necessary. Let the Govern
ment and the Congress party say that 
it is against the people and it is against 
their own resolution. They cannot 
point out one single instance where 
they want to amend the Jenmikaran 
Bill.

Then, I come to the Court Fees 
Amendment Bill. This is a simple 
Bill whereby Harijans and workers 
who have not got money to pay court 
fees, are exempted from payment of 
court fees. Another thing is, an addi
tional court fee is levied from the 
litigants who can afford to pay to give 
gratuity and provident fund to lawyers 
who are deserving. These are the two 
clauses in the Bill which has been 
approved by the Planning Commission 
and also by the Government of India 
policy. Today, if you want to amend 
the Bills, you are amending a Bill to 
deprive the Harijans of the benefits 
given by the Bill under which the 
Harijans could go to court without 
court fees. Therefore, a benefit that 
has been conferred on the Harijans, 
you want to take away. Secondly, the 
workers, if  they want to get their 
wages by going to a court o f law, are 
exempted from payment of court fees. 
You want to deprive the workers of

this benefit. There are a large num
ber of lawyers whose tenure of ser
vice and security is never protected. 
The Kerala Government took it lor 
granted that it is incumbent upon 
them to bring a legislation whereby 
some protection could be given to a 
large number of lawyers. The hon. 
Home Minister should tell this House, 
are the Government here against giv
ing relief to Harijans, are the Govern
ment here against giving relief to 
workers in going to court, are the 
Government here against lawyers who 
really deserve some help. Therefore, 
the Government cannot say to day that 
they are for amending these Bills.

As regards another Bill, there are 
thousands of people who clamour in tha 
State today that agriculturists are 
really in difficulty today. An amend
ment has been introduced as regards 
debt relief and debts up to Rs. 15,000 
have been included where the debt is 
to the bank. Even the Congress party 
in the legislature did not bring in any 
amendment and the Bill was passed 
almost unanimously. It was sent to 
the Central Government. As admitted 
today, the Travancore Cochin Bankers 
Association came and saw the Finance 
Minister nine months back. It came 
in the papers that without consulting 
anybody, the hon. Finance Minister 
gave an assurance to the bankers o f 
Travancore Cochin that tht« particular 
clause which gives benefit to 2000 
families, whose property and l’fe ia in 
danger, would be amended according 
to the wishes of a few bankers ?n the 
State. On the one side, there are two 
thousand families who have got Iho 
benefit of the Bill, whose propeHles 
are to be taken away by the banks 
in execution and eviction. On the 
other side, there are 13 bankers of 
Travancore Cochin whose interest this 
Government is going to secure because 
the Government is going to accent the 
representation made by the Travancore 
Cochin bankers and effect amendment 
That is what the hon. Home Minister 
said.

My point is, as admitted, this legis
lation is for the sole purpose o f intro-
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[Shri Narayanankutty Menon J 
dtibing all these amendments. Every 
line ol the amendments is Anti-people, 
Is against the interests of the toiling 
Amasses of the Kerala State. We 
Agree that because of the brute majo
rity that the Congress party has got 
In this House, they got the Resolution 
passed approving the Presidential 
'Proclamation, which is an affront to 
^provincial autonomy. Now we are 
to agree that we cannot protest against 
that. While that was passed here, a 
^solemn assurance was given by the 
Prime Minister that the basis of our 
'Constitution would be maintained, 
namely that in an emergency toe 
status quo would be maintained, that 
policies and legislative measures which 
■Would have far-reaching effect would 
not be undertaken during President’s 
rule, that they would wait for It® 
Kerala legislature to be formed for 
Impressing the will of the people. 
That is now certainly being tampered 
teltti. We will-not be a party to this 
tampering with the interests o f the 
'people o f Kerala, because 99 per cent 
o f  Ore people o f Kerala are in support 
« f  the four Bills that are pending.

So, I make this earnest appeal to 
the Government and to the Home 
l& iister. Have some respect for the 
^Wishes of the people o f the State, even 
though insalted many a time. Let 
this insult be not continued hereafter. 
Uet -the w ishes-of * the peoole even 
though the smallest o f the 14 States, 
be  respected for the time being. Let 
-the powers o f  the President under 
article 201 be restored to him, and if 
the President has got any constitut
ional objection, • let him refer the 
matter t® the Supreme Court where it 
e*n be decided, f f  you have any basic 
policy objection, If you think it comes 
'Within the purvie«r of the Central sub
jects and is not a State subject, then 
tell the H ousethat it is so. But you 
cannot say that. H ie only object fa to 
delay the panage of the Agrarian Re
lation* BilL

Today these people are day-dream
ing that in the coming edections their 
party will be returned end that **11 the

benefit that has accrued to the people 
o f  Kerala by the four iegialative'ttAh 
aures can be nullified, but they M t a 
Hit careful because they are not now 
very definite about their barty and 
their allies coming to power. There
fore they have brought thi» as a aale- 
'guarding measure. They think: .lest 
the Communist Party coma* to" power 
again, let us safeguard our own in
terests, let us use this presidential 
power that we have got and amani 
aH this legislation so that irreparable 
damage may be done to these B ills /

The other day you were kind enough 
to suggest that when an amendment 
was passed the House would have an 
opportunity to discuss it and there 
would be no harm, but with regard to 
that 1 may submit that it* is not Wee 
that. The Bill contains a provision 
that the amendments will take effect 
immediately and this Hbure here or 
(he Kerala legislature will have no 
power to invalidate it with retros
pective effect so that bending the 
passing o f the Agrarian Relations Bill 
and the' Agricultural Indebtedness 
Relief Bill, every day bankers **e 
takhig action and 2,000 families arc 
suffering.

I appeal to the hon. Minister. Let 
him shed polities for snmn time. Let 
him be hutnan to the people at Kerala. 
Let him decide to restore the powers 
to th£ President under article O l  
as it was done In th* ease of Andkttt 
Pradesh in 1954 and fn PKFSU ’• fci 
1953. I do not find any reason why 
Kerala should be discriminated against 
except the fact that* the pr*vton> Gov
ernment there pasted legislation wMdx 
was for the people w hich 'is opposed 
by certain sections or groups whose 
interests the Congress Part* is trying 
to safeguard here ■today; They ean 
use their power and Majority 1n tMa 
House today to nullify these legisla
tions, but let them remember that the 
people o f the State, trader o u r  Consti
tution, have get the eight to assert 
themselves, they can stand up to each 
things in this country. They cannot



be insulted more. It will be too late 
to change when the day of reckoning 
«otnes. Let not the whole basis and 
crux o f the Constitution be decided 
by means of this action. That is the 
only appeal I have lo make.
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Shri A. K. Gopalan (Kasergod): I 
oppose this Bill not because the Presi
dent ii given certain powers to legis- 
late when there is an emergency. I 
oppose the Bill because I find there is 
no emergency. Abo, the facts and 
Circumstances show that it is discri
minatory.

1 want, first of all, to ask the Home 
Minister why, in the Proclamation that 
was laid on the Table of the House 
the powers of the President under 
article 201 were taken away There 
were four Bills passed by the Kerala 
Assembly and one had been with the 
President for more thar. a year, and 
yet in the Proclamation, the power of 
the President to astern to or reject 
the Bill was taken away. I want to 
know why that power was taken away. 
It might have been taken away be
cause the President might perhaps 
been advised or he might have 
thought that there was no question 
of giving assent to the Bills or suggest, 
ing modifications or rejecting the Bills 
let things continue as they were, so 
that when the new Assembly comes 
into existence, it can deal with it. 
Or else, what was the reason for tak
ing it away? Along with the power 
under other articles, the power under 
article 201 which gives the right to 
the President to assent or to reject the 
pending Bills was also taken away. 
1 want to point out here that before 
the Bill was passed the other day. I 
approached the Minister and told him 
that something must be done then and 
there to see that that power was not 
taken away. While replying to a ques
tion that was asked here on this sub* 
ject, the Home Minister replied that 
certainly he would look into it and 
see that some resolution was placed 
before the House s'i that the power 
of assent was assumed again and the
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Bills reserved for the consideration of 
the President could be taken up again.

But, how, we find that another Bill 
ha# been brought forward before this 
House. This Bill seek* to give power 
to the President to enact new iegis- 

ilation, assuming to himself the power* 
of- the Kerala Legislative Assembly. 
So, we find that first o f all the power 
*0 give assent to the Bills was taken 
away when the Proclamation was is
sued, and after two months now, we 
find that a Bill has been brought for
ward beforfc the Hoose seeking to fiv e  
power to the President to enact new 
legislation. I want to know the rea
son for this. Is there ony emergency 
in the State of Kerala todsy? It 
there is an emergency, which warrants 
the passing of a new legi5lation, then 
there could be no objection; if it is 
the position that the people of Kerala 
or at least certain section* o f the peo
ple of Kerala would be put to trouble, 
if the new legislation is not theret 
then there could be no objection to ft. 
But before new legislation 19 enacted, 
we want to know what has happened 
to the Bills already pending before 
the President for his assent.
' ’When I read the speech o f the hon. 
Minister, 1 found that the object of 
this Bill was only to make changes 
in the Bills pending before the Presi
dent. I would submit that that is an 
attack on provincial autonomy. The 
Kerala Legislature has passed unani
mously certain pieces of legislation; 
they have been before the President 
for his consideration and assent; the 
President has got a right either to 
assent to the Bills or to withhold his 
assent on the ground 'hat some pro
visions of the Bill are against the 
Constitution. Th“  President could 
also suggest modifications, or send 
those Bills to the Supreme Court to 
ascertain their opinion on whether any 
of the provisions of the Bill are against 
the Constitution. That has not been 
done.

As far as the Jenmikaran Bill ;s 
concerned, 1 want to know whether 
the President or the Home Ministry 
has examined it and found anything 
in it which goes against the Constttiv-
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tioa. As far as the Dower to legislate 
ia concerned, they have got power to 
legislate within the four corners of 
the Constitution. The President has 
to see whether there is anything in the 
Bill which is against the Constitution, 
and if he finds any, he has to send 
the Bill back to the legislature for 
reconsideration in the light of the fact 
that such and such clauses are egainst 
the Constitution, and, therefore, he 
is not in a position to Rive his assent 
thereto. That is the responsibility of 
the President under article 201.

Instead of such a thing being done, 
we find that a new Bill is being 
brought forward to givi power to the 
President to enact new legislation. At 
the same time, however, nothing is 
said about the pending Bills. How
ever much we might ob.iect to this 
Bill, this Bill will be passed. But 
nothing has been said as to whether 
the first thing that will be done by 
the President will be to look into the 
old Bills and give his assent thereto, 
before he enacts new legislation.

Then hon. Minister has stated that 
the object of this Bill is not to give 
assent to the Bills already pending, 
but to make certain changes in the 
Bills; certain representations had been 
made by certain sections of the peo
ple that certain changes should be 
made, and, therefore, some changes 
are to be made. I want to know who 
are the people who have made these 
representations, and what changes 
have been suggested and what changes 
are going to he made. Are changes 
going to be made in all the Bills pen
ding before the President for his 
assent or only in certain Bills?

If it is a question of representation 
as far as the Agrarian Relations Bill 
is concerned, about 5 lakh peasants 
have already signed a memorandum 
and that is going to be presented to 
the President within the next one 
week. I have written a letter to the 
President requesting for an inter
view to present this memorandum. In 
Kerala, they want that the Agrarian 
Relations Bill that is pending before
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the President for assent should be 
given assent to immediately. Because 
of the delay in giving assent to the 
Bill, the peasants are suffering.

Suppose there are certain represen
tations Is it because there are cer
tain representations that the Home 
Ministry wants to make some changes? 
Changes can be made only in a Bill 
which contains clauses which are 
against the Constitution. Here three 
things are done. Firstly, when the 
Bill giving effect to the Proclamation 
was placed before this House, they 
never thought that the power to give 
assent to Bills should be taken. I do 
not think it was because of careless
ness. This power was not taken 
because of their intention on that 
there was no question of assent aris
ing. It could be said that the power 
under article 201 of the Constitution 
is taken away; now the President Is 
powerless and nothing can be done. 
But that was exactly what was poin
ted out on that very same day here. 
It was said that this power should be 
taken by the President immediately 
so that the Bills pending before him 
could be examined. 15 days after 
that, 11 Members of Parliament pre
sented a memorandum to the Presi
dent about the Agrarian Relation* 
Bill and other Bills requesting him to 
see that as far as article 201 of the 
Constitution was concerned, some 
notification might be issued taking 
this power to himself. That was not 
done. But the Bill that is before the 
House today seeks to confer power 
on the President to make new law* 
for the State of Kerala.

The most important thing today ia 
that there are certain Bills pending 
before the President for the last one 
year. If the President thinks that 
there is any clause in any Bill which 
is against the Constitution, according 
to the procedure followed earlier, he 
could take action in consulting the 
legal opinion. Otherwise, immediate, 
ly assent has to be given. But that 
has not been dene.
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So we think that this Bill is an 
attack on provincial autonomy, 
because the Kerala Assembly had 
unanimously passed certain pieces of 
legislation and no action has been 
taken on them. Alter one or two 
months, according to Government, 
there will be elections in the State. I 
do not know whether the ejections 
will be postponed. But there is no 
necessity for any emergent legisla
tion. So they can wait. If any 
changes are to be made, recommen
dations can be made to the new legis
lature and they can make the 
changes. When the legislature was 
there, no'hing was done. No assent 
was given nor any recommendation 
made suggesting changes Now that 
the legislature is not there, we are 
told that some power must be given 
to the Presient to legisla*e for the 
State. This only means that there is 
an attack on provincial autonomy.

Even now, there is an opportunity. 
Within two months, the new Assembly 
of Kerala will be elected and will 
meet. There is no emergency there 
justifying the taking of the power to 
make new laws for the State. If 
this power is taken now, it will cer
tainly be an a*tack on provincial au
tonomy. J think that should not be 
done.

I say again that there is no urgency 
for new legislation as far as Kerala 
is concerned. What is important is 
that certain Bills are already pending 
before the President. These Bills had 
been passed unanimously by the 
Assembly there. So the first thing to 
see is whether power should be taken 
under article 201 to examine tho'<> 
Bills and give assent to them. If 
there is any doubt abou* the consti
tutionally of any provision in those 
Bills, the procedure followed pre
viously could be followed. We re
quest that this should be done.

T do not want to explain further. 
My hon. friend, Shri Narayanankutty 
Menon, has explained about every 
Bill that was sent to the President 
for assent Every Bill which has beer, 
sent for assent is important. If there 
is any emergency today, it is to see

that those Bills which are pending 
before the President are given assent 
to. As far as the peasan s are con
cerned, as far as the other sections of 
the people who are affected by the 4 
Bills are concerned, the emergency 
today is to immediately give assent. 
If there is some emergency at some 
time then, cer'ainly, delegation of 
power can be given.

I oppose this and protest that there 
is no emergency for new legislation 
when the President has not given 
assent to any of the important Bills 
which are very important so far as 
the people are concerned. Now power 
is taken not to give assent to these 
Bills but to make some changes in 
the Bills It is certainly very wrong.

I know even if we protest this Bill 
will be passed. So, I request the 
Home Minis'er to see that when the 
Bill is passed, at least first things are 
taken first. Let assent be given to 
the Bills. Taking into consideration 
the emergency that was there for the 
last 1̂ - years as far as certain Bills 
were concerned, let assent be given to 
them without making any changes. 
Certainly, changes can be made if any 
of the clauses go against the Consti
tution. Simply because certain repre
sentations have been made by some 
sections of the people a change can
not be made. If any changes are to 
be made they are to be made by the 
newly elected Assembly. If any modi
fication is necessary, that power 
should not be taken by the President.

That is all I have to say.
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Shri Maniyangadan (Kottayam); 
Sir, the other side is opposing the 
Bill vehemently, mainly ot the ground 
tiutt the President may interfere: 
with some ot the Bills which the 
dissolved Kerala Assembly passed. 
Article 201 of the Constitution was- 
veteod by the Proclamation and if I, 
remember right, it was done during 
the previous Proclamations also. There 
was nothing new in what was done 
here. It is true that four Bills are 
pending before the President for his 
assent. Now the Communist Party, 
seems to feel that these Bills should 
not be touched by anybody. Either 
they should be assented to in that, 
form itself or nothing should be 
done. That seems to be their stand. 
Now, I may be permitted to submit 
that are making all demands to 
postpone the elections in Kerala. 
They were saying that the rights of the 
agricultural labourers in Kuttanad 
will be affected even if the elections, 
are held in January or February and 
therefore the elections must be post-, 
poned upto the end of April. If th® 
elections are not held till the end ot 
April, and the President while con
sidering some of the Bills passed by 
the Assembly feels that they should 
not be assented to without some 
modifications, what should be done? 
That is the point which we have to. 
look into.

They were speaking about som r 
representations which have been made 
regarding the Debt Relief Bill. I 
know that representations have beea, 
made by various sections. The deb
tors want that the Bill should b e  
assented to as early as possible.
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8 hri V. P. Nayar (Quilon): What
-will happen if there is no Resident’s 
Proclamation?

Shri Maniyangadan: The Presi
dent cannot now, as the original Pro- 
-clamation stands, give assent to a Bill 
if he wan“:s to give assent to it only 
after making some modifications. 
There is, therefore, no alternative 
tu t  to pass this Bill.

Shri V. P. Nayar: May I interrupt 
the hon Member? If there was no 
President’s Rule in Kerala, could the 
President have modified any of the 
Bills? He can either give assent to 
.a Bill or throw it out.

Shri Manlyangadan: He could have 
then sent back the Bill to the State 
Legislature. He can now send back 
those Bills to the Parliament. But 
the question is whether this Parlia
ment will And time to pass all those 
Bills. It is even now finding it very 
difficult to carry on with the pro- 
grammes which it already has. It is, 
therefore, necessary that something 
must be done.

I was referring to the Debt Relief 
Act. There are representations by 
debtors themselves, who are vitally 
affected, that the Bill should be given 
assent to early. But there are certain 
provisions in the Bill which I am sure 
the President would like to modify. I 
may be wrong, but if the President 
feels that certain provisions should 
not be allowed to remain in the law 
and the Bill concerned cannot be 
given assent to without modification 
o f those provisions, the interests of 
poor persons will be very seriously 
a£fec‘ed. If the law is to be enacted 
so as to give relief to those poor 
persons who want relief and if some 
amendments are to be carried out in 
the Bill concerned according to the 

'President after mature consideration, 
in that case the President must be 
given powers now vested in the Par-
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liament so that the Bill as amended 
could be given assent to. That Is 
only alternative that Is possible

Why should we wait till the elec
tions are over? It may be that the 
elections are held after two months or, 
as is the desire of the Communist 
Party, it may be postponed for a few 
months.

Shri Narayanankatty Menas: No,
no; the Communis. Party did not 
desire any postponement of elections 
upto April. The Communist Party 
wanted the elections to be held either 
in January or in March.

Mr. Deputy-Speaker: He is only
discussing it hypothetically.

Shri Mantyaogadan: They know
very well that it is not possible to 
conduct elections in January. Let it 
be in January or April, that fc all 
what they say. I do not dispute with 
them on that point.

Therefore, in the present circum
stances, if the Bills as passed by the 
State Legislature—I do not want to 
go into the details of the Bills; I 
know there are so many absurd pro
visions in some of the Bills which 
in rpite of the united opposition by 
all the opposition parties they passed 
by a majority of one or two—are to 
be given assent to after deletion of 
certain provisions so that they may 
be given effec* to immediately, what 
else is the method?

Shri A. K. G opal an: I would like to 
have one clarification from the hon. 
Member. Does he want that certain 
changes should be made in all these 
Bills?

Mr. Deputy-Speaker: He says that
the President might consider it neces
sary.

Shri Nirayavankntty Menon: W* 
want to know whether hon. Member 
and his party are making suggestion* 
to the President to make amend
ments.



Mr. Deputy-Speaker: He is not
faying that; he is not going into the 
contents of the Bill.

Shri Manlyangadan: I know there 
are certain provisions in the Bills 
which ought to be amended. I hold 
that view, but this is not the time for 
me to discuss all those points.

8hri V. P. Nayar: We shall hear 
you.

Shri Maniyangadan: I am not here 
to satisfy my hon. friends there.

Mr. Deputy-Speaker: Hen. Mem
bers on this side of the House desire 
tha' the hon. Member might commit 
himself to certain things !

Shri V. P. Nayar: As regards the 
powers to be given to the President, 
should not the hon. Member be able 
to mention at least one item? I re
quest him, and I beg of him, to men
tion at least one.

Shri Maniyangadan: The day of
reckoning is coming, as Shri Naraya
nankutty Menon said. Let us wait 
for it. What I want is, this measure 
should be passed as early a<s possible. 
They know that the Bills passed by 
the legislature may not be given 
assent to They can blame the Pre
sident or the Congress party and say 
that these powers are not necessary. 
Certain Bills have already been passcd 
and let us see what the effect 0 / 
those measures will be on the electo
rate. The elections are going to 
come. We are prepared to face the 
electorate and they also are prepared 
to face the electorate. Why should 
they want to put hurdles in the way 
so that nothing could be done?

Shri A. K. Gopalan: We say “Give 
assent to the Bills” .

Shri Maniyangadan: I say the Bills 
should be assented to by the Presi
dent only if he deems them proper 
If the Bills are not proper, he will 
not give assent to them. But there 
are certain provisions in certain Bills 
which should be immediately given 
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effect to. So, to get over the diffi
culty, this power is now being vested 
in ‘ he President. If the other party 
feels that they are the custodians of 
the rights of the people there, well. 
I do not want to go into past history; 
since the elections are coming, we can 
see. They were men‘ioning about the 
Congress and their alliance. I may 
say that they are also having a won
derful alliance with independents.

Shri A. K. Gopalan: Let us des-
cuss the Bill, Sir. It is not a question 
of alliance. The hon. Speaker also 
said that we must confine ourselves 
to the provisions of the Bill.

Mr. Deputy-Speaker: Yes; the pro
visions alone need be discussed.

Dr. M. S. Aney (Nagpur): May I
put a question? Does the hon. Mem
ber consider that their opposition is 
part of the election campaign?

Shri Maniyangadan: I definitely
ho’d that view. Speaking about pro
vincial autonomy, they said that they 
are jealous of guarding the interests of 
the State and provincial autonomy. 
We know what happened in Kerala. 
We know what is happening even now. 
Provincial autonomy is not affected 
there.

Shri V. P. Nayar: No. Sir.

Mr. Deputy-Speaker: Order, order. 
No challenges need be made.

Shri Maniyangadan: I am prepar
ed to accept that challenge.

Mr. Deputy-Speaker: I am not pre
pared to accept that challenge!

Shri Narayanankntty Menon: We
are not challenging that party.

Mr. Deputy-Speaker: Then he is
challenging me!

Shri Narayanankutty Menon: We
are not challenging anybody.

Shri Maniyangadan: My complaint
on the other hand, is that it is rather
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late now when the Bill is being intro
duced. The Bill ought to have been 
introduced in Parliament earlier, 
because, as I mentioned already, the 
Debt Relief Act requires immediate 
attention. There are certain debtors 
who are very vitally affected because 
of certain amendments. It is not the 
original Bill that was passed that is 
now pending. It was assented to by 
the President. Some amendments were 
subsequently made and it is the 
amended Bill that is now pending 
before the President. Of course, some 
interests might have represented: some 
other bodies might have represented: 
severa] representations might have 
been brought up before the President. 
The President might have gone into the 
legal and constitutional aspects. After 
considering all these things, I cannot 
agree with my hon. friend that only 
if there is a constitutional difficulty 
can the President refuse to give assent. 
According to the other party, the only 
provision is, we should refer the mat
ter to the Supreme Court. There are 
other remedies provided in the Con
stitution. The President can refuse to 
give his assent to a Bill on grounds 
other than constitutional. Even on 
matters of policy he may differ and 
send back the Bill to the legislature or 
whichever body is competent to deal 
with the measure. The powers are 
sought to be vested with the President 
so that the interests of the people may 
be taken into consideration by the 
President in living assent to the Bills 
passed by the legislature.

There are certain Bills pending 
before the legislature and there are 
certain things which may arise when 
the Parliament is not in session. Even 
it Parliament is in session, there may 
be certain things arising. So, there 
is no harm in vesting the President 
with the powers that are intended to 
be given to him through this Bill. My 
submission is that this Bill should be 
passed as early as possible.

Shri N&ldnrgkar (Osmanabad): I
support this Bill. At the Very outset
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I may state that article 357 does not 
deal with emergency. It speaks o f the 
competency of Parliament. Some argu
ments have been advanced by some 
of the Members, and those arguments 
relate to article 201. As far as the 
introduction of this Bill is concerned. 
I respectfu'ly submit that those argu
ments are irrelevant. Because, as far 
as the circumstances for the proclama
tion under article 358 of the Constitu
tion are concerned, the time for dis
cussion of that is already over. Under 
article 357 there are certain circums
tances in which the President can be 
vested with the powers of the State 
Legslature. Suppose there is pressure 
of work in Parliament, or the Parlia
ment is not in session. For example, 
after the 22nd of December, the work 
of Parliament will be suspended upto 
the subsequent session. During that 
period, suppose there is urgent neces
sity for some leg slation. Therefore, 
under article 357, it is quite essential 
that those powers of the State Legis
lature should be vested with the Pre
sident. As far as the powers under 
article 357 are concerned, the argu
ments raised by some of the hon. 
Members have no relevancy at all. 
The powers under article 201 are quite 
distinct from those under article 357. 
During the period after the proclama
tion the powers under article 201 are 
suspended
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Then, the proclamation issued under 
article 356 has no retrospective effect; 
it is only prospective. So, if there are 
some Bil's passed by the Kerala Legis
lature before the date of the proclama
tion, certainly the President has full 
power, according to his discretion, 
either to assent to those Bills or not 
Therefore, that matter cannot be taken 
into consideration when vesting power 
under article 357 is considered. There
fore, those arguments that have been 
advanced by some of the hon. Mem
bers of the communist party, which 
relate to the question of the period at 
emergency, cannot be taken into con
sideration at this time. It relates only 
to the competency of Parliament It



speakg of the competency of Parlia
ment when there is great pressure of 
work. In the circumstances, it is quite 
justifiable that those powers should be 
vested in the President.

While supporting the Bill, I want to 
draw the attention of the hon. Minister 
to some of the provisions of this Bill.
I find that those provisions are uncon
stitutional. Powers that are to be 
vested in the President under article 
357 are absolute powers. Those powers 
cannot be restricted; no restriction can 
be placed on those powers. I will 
refer to the relevant portion of that 
article, wh.ch reads:

“Where by a Proclamation issu
ed under clause (1) of article 356, 
it has been declared that the 
powers of the Legislature of the 
State shall be exercisable by or 
under the authority of Parliament, 
it shall be competent—

(a) for Parliament to confer 
on the President the power of 
the Leg slature of the State to 
make iaws, and to authorise the 
President to delegate, subject to 
such conditions as he may think 
fit to impose, the power so con
ferred to any other authority to 
be specified by him in that 
behalf;”

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
The words “subject to such conditions” 
are there.

Shri Naldnrgkar: Subject to such
conditions which the President thinks 
essential.

Shri A. M. Thomas: Which Parlia
ment think essential.

Shri Naldnrgkar: I will read it
again.

“ ___ the President to delegate,
subject to such conditions . .

That is, it is the President who is to
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delegate. When the President wants 
to delegate the powers he can impose 
certain restrictions upon the persons 
on whom the power i3 to be delegated. 
The first part is—

“ . . . .  for Parliament to confer on 
the President the power of the 
Legislature of the State to make 
laws,.

Those powers are quite absolute 
powers. They are unrestricted powers. 
No restrictions can be imposed. 
But when the President wants to 
delegate that power to another autho
rity, he can impose certain restrictions 
upon that authority. These two pro
visions are quite distinct. They are 
quite separate. They cannot be amal
gamated together.

Therefore with great respect I sub
mit that as far as the Proviso to sub- 
c'ause (2) of clause (3) is concerned, 
there is no provision in the Constitu
tion that there shall be any consulta
tive committee and that the President 
should consult and then pass those 
laws or give assent to those laws. I 
am 01 the opinion that there is no 
constitutional provision for such con
sultation. Therefore as far as the con
stitution of the committee under this 
Bill is concerned, I request the hon. 
Minister to look to the constitutional 
provisions because those provisions are 
rather being mandatory. It says—

“Provided that before enacting 
any such A ct,.. . . ”

I am reading clause 3, proviso to sub
clause (2 ).

“Provided that before enacting 
any such Act, the President shall, 
whenever he considers it practica
ble to do so, consult a commit
tee . .  .”

This means that the President is not 
authorised to enact any law or to pass 
any leg slation without consultation 
with the committee. I think as far as 
these restrictions on the power of the 
President are concerned, they are quite 

%
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[Shri Naldurgker] 
unconstitutional and even the consti
tution of the committee ig unconstitu
tional.

Therefore I request the hon, Minis
ter, as far as this provision is concern
ed, to look to the provisions of this 
Act. because under article 857(1) (a) 
there are two distinct provisions. 
Delegated legislation is looked with 
reprobation by judicial decisions. When 
the President wants to delegate that 
power to any authority, in such cases 
he can impose restrictions upon him. 
But as far as the President’s powers 
are concerned, those powers are abso
lute. Therefore I am of the opi
nion ............

Shri Narayanankutty Menon: May
1 interrupt the hon. Member? If the 
power is given by the principal to the 
agent in any statute, is not the prin
cipal entitled to impose restrictions in 
delegating that?

Shri Naldnrgkar: If those powers
are delegated powers and if the law 
says that such restrictions should be 
imposed, no doubt those restrictions 
shall be reasonable. But if the law 
delegates the power upon certain 
authority then no restriction should be 
placed and any restriction placed upon 
that authority will be unconstitutional 
and illegal.

Shri Narayanankntty Menon: It is
not stated in article 357.

Shri Naldnrgkar: Therefore I am
of the opinion that as far as the pro
visions of the Bills that are pending 
and assented to by the President are 
concerned, that matter cannot be 
brought into question in so far as the 
consideration of this Bill is concern
ed. If the President considers it 
reasonable, he according to his discre
tion may give assent to those Bills, 
already passed before the Proclama
tion under article 356. Therefore the 
President’s discretion cannot be called 
to question as far as this Bill is con
cerned. Therefore my suggestion to 
the hon. Minister is to consider as

unconstitutional this provision o f this 
Bill. I support this BilL This Bill is 
very essential. Some of the objections 
that have been raised on behalf of 
some hon. Members are based on spe
cial individual interests or party inter
ests. Therefore those interests may 
not be taken into consideration in this 
case. I support this Bill.

Shri V. P. Nayar: He was saying
that some hon. Members were prompt
ed by individual interest

Shri Narayanankatty Menon: We
do not come under any provision of 
the B 11.

Mr. Deputy-Speaker; He is not
referring to these hon. Membecs. The 
other day, Shri S. A. Dange said beau
tifully that he would not pick up a 
cap in order to fit on his head.

Shri V. Eacharan (Palghat): Sir, I 
am thankful to the hon. Home Minister 
for the sympathy and interest which 
he has shown in the affairs of the 
Kera'a State. After the introduction 
of the President’s Rule, the law and 
order situation has far improved and 
the State is quite normal. There were 
lot of disturbances in the State. Now. 
all troubles are over and the State is 
working in a normal condition.

My hon. friend Shri Narayanankutty 
Menon has moved an amendment to 
circulate the Bill for public opinion.

Shri Narayanankatty Menon: That
has been ruled out of order.

Shri V. P. Nayar: He cannot say
anything on that.

Shri V. Eacharan: I am not saying 
on that. This is only a Bi'l to invest 
power on the President to make the 
necessary laws for Kerala and not to 
prevent the legislation passed by the 
previous Kerala Ministry or the pro
posals put forward by that Ministry. 
Our friends are simply saying that this 
Bill or the Committee formed under 
the provisions of this Bill will prevent 
tne progressive legislation passed by
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th« previous Kerala Government or 
the legislature, or make some amend
ment, that is not necesary. If the 
President is satisfied with the laws 
passed by the Kerala Government or 
legislature, he will give his assent. 
There is no necessity to refer them to 
the Comm;ttee or seek the advice of 
the Committee. This Committee ig to 
advise the President on future legis
lation.

My hon. friend Shri Narayanankutty 
Menon said that some bankers mad« 
a representation to the Finance Min
ister and two thousand families will 
be in trouble. Any man can make 
a representation and that would be 
considered by the Minister in the ap 
propriate way. That does not mean 
that because the bankers made some 
representation, it will ruin 2000 fami
lies. All this is said so that an impres
sion may be created upon the people 
that the Congress is harming the inter
ests of the Kerala people) especially 
the bank employees. The bank em
ployees have got a fear that they 
are not getting a proper treatment 
under the Banking Companies Act. An 
Enquiry Comm ssion found that the 
banks in Kerala are not in a financial
ly sound condition, that a number of 
banks were feeding the agriculturists 
and they must be exempted from cer
tain provisions. That is why they have 
been put in a separate position. That 
does not mean that any representation 
made by somebody will harm the 
interests of the bank employees or the 
people in Kerala.

The State administration is impro
ving. I have to mention one thing 
here.

Shri V. P. Nayar: If the adminis
tration has improved, why not have 
President’s rule permanently?

Shri V. Eacharan: I am not for
extension of the President’s rule. The 
present conditions are much better 
than what we had some months ago.

In Kerala, there is a department 
working for Harijan welfare. That 
department has made a lot of confu
sion in the work and misused the 
funds.

Shri Narayanankutty Menon:
When I began to refer to the condi
tions in Kerala, the hon. Speaker said 
that I should confine myself to these 
legislative powers alone and any 
reference to the conditions in Kerala 
was ruled out by the hon. Speaker. 
He began to speak about Harijan wel
fare. 1 have got a thousand things to 
say about that.

Shri V. Eacharan: That is directly
under the Home Ministry. They have 
got to take note of all these things. It 
is only for that purpose I am referring 
to this. The Harijans in Kerala have 
a lot of grievances against that depart
ment.

Mr. Depaty-Speaker: It is better
he confines himself to the Bill itself.

Shri V. Eacharan: I support the
Bill. There is no need for the appre
hension that the passing of this Bill 
wou'd harm the interests of the peo
ple of Kerala or prevent any legisla
tive measures passed by the previous 
Kerala Government. I support the 
Bill once again.

Shri V. P. Nayar: Mr. Deputy-
Speaker, I did not originally intend to 
participate in this debate. But. after 
having heard my hon. friends on the 
other side, 1 think I should be failing 
in my duty if I did not answer some 
of the points.

A  contention is raised that Parlia
ment will have possibly no time to 
discuss the various amendments. If 
that were so, I should think that the 
President or the Home Ministry is 
considering not one or two amend
ments here and there, but very sun- 
stantial amendments. Unless such 
amendments as are in contemplation 
are of a highly controversial naxure., 
I do not know why Parliament should 

- take such a long tune.



[Shri V. P. Nayar]
Then, it contradicts itself, because 

even if the President were to enact or 
make certain changes in the existing 
laws, they have necessarily to come 
before Par'iament. If the hon. Mem
ber who raised that plea were to read 
the last but one clause of the Bill, he 
will find that notwithstanding any 
changes which are made by the Presi
dent, such changes will have to be 
ratified by a resolution. Is it his case 
that Parliament should pass a reso u- 
tion without a discussion?

Shri Maniyangadan: So, there is no 
harm in delegating the powers.

Shri V. P. Nayar: I will come to 
that.
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Is it his case that only for discussing 
the . . .

that Parliament will have no time to 
discuss it? Cou’.d any argument be 
more trash than this? We are sitting 
here till the 22nd or 23rd of this 
month. Can we not find one Saturday 
for discussing the changes? Can we 
not find one or two hours every day? 
Whenever there is any necessity we 
are sitting one hour more than sche
duled, as we did on several occasions 
even during this discussion. Are we 
to take it that such amendments as 
are to be brought will take days and 
days? We have discussed in this 
House Bills with 50 and even 100 
clauses within two or three hours 
because mostly they were of a non- 
controversial nature, and what little 
controversies there are can be discus
sed in a little time.

1839 Legislature (.Delegation of 2800
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Shri Narasimhan (Krishnagiri): 
Can I put a question?

Shri Maniyangadan: That is exactly 
the reason why I said the Bills need 
not brought before Parliament imme
diately.

Shri V. P. Nayar: So. in any event, 
as the Bill now stands, a discussion in 
Parliament cannot be avoided, and 
unless it is the intention of the Gov- 
emmam to bring forward highly con
troversial measures, I do not know 
why Government should think that 
Parliament’s time will be taken up.

What is Parliament’s time? Are we 
not responsible for what is happening 
m Kerala? Is it not this Parliament 
which delegated the power, and was 
it the making of the Kerala Govern
ment itself? Every one in this House 
has a responsibility. Parliament as a 
whole has a responsibility for the 
administration of the State. You are 
discussing every sort o f Bill in this 
House, and if it is a Bill relating to a 
matter of vital importance for the 
State of Kerala, do you mean to say

Shri V. P. Nayar: Not one, any
number.

Shri Narasimhan: Supposing the
matter is left to a sma ler body, is 
there not the advantage lhat that 
smaller body will discuss it more 
thoroughly than a larger body m a 
hurry?

Shri V. P. Nayar: I am perfectly 
agreeab e to that suggestion provided 
that recommendation of the smaller 
body . . .

Shri Naldnrgkar: What is the
intention of article 357 of the Consti
tution?

Shri V. P. Nayar: Not two inter
ruptions at a time.

If the recommendations of that body 
are accepted, if there is a mandatory



provision to that effect, I am certainly 
at one with the hon. Member. Are 
you prepared to do it? That is the 
simple question.

Here, what are the powers given to 
the committee? It is only a consulta
tive committee. I have functioned 
once in such a consultative committee.
It is all for the purposes of precedent. 
Even the Home Minister does not 
come there. The Deputy Home Minis
ter comes there. We have some coffee, 
we have some consultation, then they 
go their way, we go our way. This is 
called consultation. Is the hon. Minis
ter prepared to have the provision 
suitably amended?

Shri Narayanankutty Menon: The
amendment is there.

TShri V. P. Nayar: Is he prepared
to acceDt the amendment that the 
consultative committee’s opinion shall 
prevail on the President. So long as 
they are reticent to accept such an 
amendment, it shows that the purpose 
behind this is very sinister. I am 
forced to use this word, because what 
is it they are saying now?

For months these Bills were 
pending, as was ably pointed out by 
my hon. friend Shri Menon. One day 
the Central Government awakes to a 
sense of responsibility for Kerala. I 
am reminded of Kumbakarna who 
was sleeping for six months con
tinuously. and one day when he was 
awake, he would keep 01 doing the 
maximum destruction. The Central 
Government is like that. For months 
they were sleeping over the Bills 
which were sent. It was not a snap 
vote majority in the case of any Bill,
I challenge the hon. Member to show 
that. In the Government which exist
ed in the State before the Communist 
Party took over, there were .nstances 
after instances when Bills were passed 
with snap votes.

Shri Manly angadmn: I never used .
that word. I said by a majority of 
one or two. Not more than that.
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Shri V. P. Nayar: I think that
would be sufficient. You mention one 
instance . • .

Mr. Depaty-Speaker: Order, order. 
Let the hon. Member be allowed to 
continue.

17 hrs.

Shri V. P. Nayar: Within their own 
party in the Opposition in Kerala, 
there were dissensions, one group sup
porting certain provisions in the Bill, 
another group opposing certain provi
sions in the Bill. Are we to be blam
ed for that? It is a very simple ques
tion. I am asking my hon. friend Shri 
Maniyangadan who does not seem to 
know the history of his own party in 
that State, whether they were 
unanimous in regard to any of these 
provisions • • ■

Shri Maniyangadan: In several of 
them.

Shri V. P. Nayar: Is it such provi
sions . . .

Shri Maniyangadan: Not only my
party, but all the Opposition parties.

Mr. Depaty-Speaker: Order, order. 
Why should there be a mutual discus
sion now? Let the debate go on. 
When the hon. Members go to their 
State, they might have a scuffle there, 
but not here.

Shri Narayanankutty Menon: Cer
tainly not. We do not want any 
scruffie.

Shri V. P. Nayar: I am only sub
mitting that the argument that some 
of the provisions of these Bills were 
passed with a narrow majority cannot 
hold good, because, in the past, it has 
been the practice of the government 
which was in power before the gov
ernment led by the Communist Party 
came into power . .

Mr. Depaty-Speaker: The hon.
Member might advance his arguments, 
but he wants reaction at once from 
the other side.

10, 1881 (SAKA)  Legislature 2802
(Delegation of Powers) Bill



Shri V. P. Nayar: Certainly not. I 
know they would not react to any
thing containing an iota of sense.

Mr. Depnty-Speaker: Why should
he go to such extremes? First, he 
used one word ‘sinister’, then, he used 
another word ‘trash’, and now, he is 
using the words ‘iota of sense’. They 
are not in good taste.

Shri V. P. Nayar: I think you have 
known me for seven years very well. 
I am not in the habit of using one 
wrong word, unless it be the lack of 
knowledge of English. 1 suppose I 
u s e ............

Mr. Depaty-Speaker: I do not say
that they are wrong words. I know 
they are used advisedly, but they are 
not desirable words.
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Shri V. P. Nayar: Where we have 
to use strong words, a soft word will 
not result in the same purpose.

Shri Datar: Is the word ‘sinis^r* 
soft, according to my hon. friend? *

Shri Narayanankatty Menon: The
hon. Home Minister used that word 
yesterday.

Mr. Deputy-Speaker: The hon.
Member Shri V. P. Nayar might con
tinue tomorrow.
17.02 hro.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
December 2, 1959/Agrahayana 11, 1881 
(Saka).
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Electric Furnace* . 2653-54
764. Steel 3654-55

65. Cultural centres in
1 Orissa . 2655

,'66. Eastern Zonal Coun
cil . . . 2655-56

/<7- Recogni'iqn of Hio<ji
2656examinations

768. Madho Rao*s Dharara
at Varanasi 2656-57

769. Armed forces personnel
in N.E.F.A. & Naga
Area 2657-58

770. Steel 2658
771. Translator* in Govern

ment Offices 2658-59
77*- Proof and Experimental

Centre, Chandipur . 2659
773- Gauhati Refinery 2659-60

MOTrONS FOR ADJOURN
MENT . . . 2660— 67

The Speaker withheld hij con-

Columns

sent to the moving of the fol
lowing adjournment mo
tions given notice of by the
members 
them :

shown against

(0 Alleged molesta- Notice by 
tion of communist Shri V.P. 
workers engaged Nayar. 
in filing claims and 
objections regard
ing Electoral Rolls 
at Trivandrum.

(ii) Explosion on the Notice by 
Amritsar-Pathan- Shri Atal 
kot railway track Bihari 
on the 19th Nov- Vajpayee 
ember, 1959.

STATEMENT BY PRIME
MINISTER • 2671- 7*

The Prime Minister and Minis
ter of External Affairs (Shri 
Jawabarial Nehru) made a 
statement regarding the 
Chinghai-Ttbet highway.

PAPERS LAID ON THE 
TABLE . . . .  *672-73

( 1) A copy of each of the fol
lowing statements showing

the action taken by the Gov
ernment on various assur
ances, promises and under
takings given by the Minis
ters during the various ses
sions of Second Lok Sabha ;

(1) Supplementary Eighth 
Statement No. II Session,

1959-
(ii) Supplementary Seventh 

Statement No. IX. Session,
1959-

(iii) Supplementary Fifth 
Statement No. XV. Session,

1958.
(2) A copy of Notification No. 

G.S.R. 1212 dated the 7th 
November, 1959, under sub
section (2) of Section 3 of the 
All India Services Act, 1951 
making certain further am
endments to Schedule III to 
the Indian Police Service 
(Pay) Rules, 1954-

(3) A copy of the Notification 
No. LR. 1-77 '55 dated the 
25th July, J959 containing the 
Himachal Pradesh Hindu 
Marriage Registration Rules, 
I959> published in Himachal 
Pradesh Gazette, under sub
section (3) of Section 8 of the 
Hindu Marriage Act, 1955.

(4) A copy of Notification No. 
G.S.R. 207 dated the 1st 
April, 1958, under section 38 
of the Central Excises and 
Salt Act, 1944 making certain 
further amendment to the 
Central Excise Rules, 1944.

(5) A copy of the Report of the 
Life Insurance Corporation 
of India for the year ended 
31st December, 1958 along 
with the Audited Accounts, 
under Section 29 of the Life 
Insurance Corporation Act,
1956.

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE

Shri N. R. Muniswamy called 
the attention of the Minister 
of Labour and Employment 
to the reported death of seven 
persons due to collapse of 
roof inside Sripur Colliery on 
the 19th November, 1959
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE
-contd.

BILL PASSED-comd.
COLUMNS

COLUMNS
and the Long title were also
adopted.

The Deputy Minister of Labour
(Shri Abid Ali) made a state-
ment in regard thereto.

~

lJILL PASSED . 2675-2769

On the motion moved by the
Home Minister (Shri G. B.
Pant) that the Bill, with the
omission of clause 2, be pas-
sed, the House divided, Ayes
285; Noes 4. The Bill was
accordingly passed, with the
omission of clause 2.

Voting on the marion to consider
the Constitution (Eighth
Amendment) Bill was post-
poned till I-I2-59 from the
previous day and accordingly
the House divided, Ayes 291;
Noes 9. The motion was ad-
opted by a majority of the
tota: membership of the
Hcus : and by a maior ity of
not less than two-thirds of
the members present and
voting. The clause-by-
clause consideration was taken
up.

On the moton for adoption of
clause 2, the Horse div.dei,
Aye .x 248; Noes 24. The
motion w.is .u clarcd not car-
ried in ac~,;:,':ll:LC with Rule
155 of th:.l~~.>.> of Procedure
and in accordance with the
Constiturion. Clause 2 was
negatived.

On tile motion fix adoption of
clause 3, the House divided,
Ayes 280; Noes 5. Clause 3
was, accordingly adopted.
Clause I, the Enacting Formula

BILL UNDER CONSIDERA-
TION •. 2770 -2804

Further discussion on the mo-
tion to consider the Kerala
Stare Legislature (Delegation
of Powers) Bill, was resumed.
The discussion was not CO;l-
eluded,

AGI~NDA FOR WEDNES-
D.\ Y, DECEMBER 2, 1959/
A:.JRAHAYANA II, 188r
(SAKA)-

Further considerario i of the
Kerala State L':gi,Lture

(Delegation of Pow.irs) Bill
and passing of the B.ll, dis-
cussion on SUppk.l1~':t2.ry
Demands for Grants for 1959-
60 (Kerala) ; and consi.lera-
tion of the motion to refer the
Legal Practitioners Bill to a
J oint Committee.


